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LOK SABHA

Thursday, September 12, 1963|Bhadra
' ‘21, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr, SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
‘Mr. Speaker: Questions.
Shri Bhagwat Jha Azad: No. 629.

The Minister of Irrigation and Power
(Dr. K. L. Rao): Sir, T suggest that
Q. No .635 may also be taken up along
with Q. No. 629. It is on the same
subject.

Mr. Speaker: Is Mr. Berwa there?
‘Well, it may be answered.

Egquipment from Soviet Union

+
*629 ‘Shri Bhagwat Jha Azad:
‘| Shri Vishram Prasad:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether details have been fina-
lised with Soviet Union for the supply
of equipment for power units; and

(b) whether detailed Soviet reports
on the Neyveli Thermal Power
Station in Madras and the Obra Ther-
mal Power Station in U.P. have been
-discussed by the experts of his Minis-
try?

‘The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir;
details have been finalised in respect
of Neyveli Stage I, Korba, Pathratu
thermal stations, and Bhakra Right
Bank, Mottur Tunnel and Hirakud
hydro electric schemes.

1194(Ai)LSD—1
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(b) Detailed project reports for
Neyveli Stage II and Obra power
station have been received. Also
technical discussions have been held
with Soviet Experts. Prices of the
equipment have yet to be settled for
which a team of Soviet experts are
expcted here shortly.

Bhakra Dam

Shri Onkar Lal Berwa:
«635 Shri Mate:
") Shri P. C. Borooah:
| Shri E. Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Soviet Russia has
agreed to supply on credit the entire
equipment for the 480,000 K. W. power
plant to be constructed on the right
bank of Bhakra Dam:

(b) if so, on what terms; and

(c) the progress so far made in the
construction of the plant?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) and (c). A statemtnt is laid
on the Table of the House.

STATEMENT

(b) The contract for supply of four
power generating units and other
equipment and for technical assistance
for the Bhakra Right Bank Power
Station involving Rs. 5:6 crores in
foreign exchange under the Russian
credit was signed between the Soviet
authorities and the Punab State Elec-
tricity Board on the 3rd July, 1963.
The amount of the Loan will be repaid
in Indian Rupees by the Government
of India within 12 years in equal



5711 Oral Answers

instalments. The first instalment for
the repayment of the credit shall be
payable one year after the completion
of deliveries of the equipment, machi-
nery and materials required for put-
ting the Power Station in operation.
The interest at the rate of 24 per cent
on the credit will accrue from the date
of utilization of corresponding part of
the credit and shall be paid during
the first three months of each year
following the year for which it has
accrued. The last payment shall be
effected simultaneously with the last
instalment for the payment of the
principal.

(c) At present civil works for the
Power Plant are in an advanced stage
and are progressing satisfactorily. The
plant and equipment are expected to
be delivered in 1964 and 1965, The
first unit is expected to be commis-
sioned in 1965-66,

Shri Bhagwat Jha Azad: By what
time are the discussions that this
Ministry had with the Soviet Union
experts are likely to take final shape
in the case of these two projects?

Dr. K. L. Rao: As I said, all the
technical details have been settled and
the machinery is already under manu-
facture

Shri Bhagwat Jha Azad: By what
time is it likely that the machinery
for which an agreement has been en-
tered into will start flowing into our
country?

Dr. K. L. Rao: All these projects
are Third Plan projects and all the
equipment will be coming in as per
schedule except for a few plants
which are scheduled to come in the
first year of the Fourth Plan.

Shri Bhakt Darshan: I want to
know, particularly about the Korba
Thermal Power Station in U.P., whe-
ther only talks are going on with the
Russian counterparts or anything has
been done actually?

Dr. K. L. Rao: Every detail has
been settled except prices and the
mrachines are already under manufac-
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ture. In the Third Plan 150 MWs
wil] be installed and in the first year
of the Fourth Plan, 100 MWs will
come in.

Shri Sham' Lal Saraf: May I know
the amount of foreign exchange in-
volved in these projects and whether
it will be rupee payment or some-
barter agreement also will be there
with regard to the exports from here?

Dr. K. L. Rao: There are seven
projects, Which projects is he refer-
ring to?

Shri Sham Laj Saraf: I want to
know the amount of foreign exchange
involved in these two projects.

Dr. K. L. Rao: In the case of
Neyveli thermal station, extension,.
Stage II, it is Rs. 75 crores and in
the case of Korba, it is Rs. 14:5 crores.

Shri Tridib Kumar Chaudhuri: May
I know whether the equipment that
we are getting from Soviet Union for
the Neyveli power station would be
specialised for the lignite that we pro-
duce there? Will they utilise lignite?

Dr, K. L. Rao: Yes, Sir.

st o &g : o1 § 9 g
g fF W zm HEa 9Ew grEe &
TER & ofRsw & | v

ST Y faramr @9t 37 gr Sar ?

Dr. K. L. Rao: I am afraid it is
too late; the station has been set up.

Shri Surendranath Dwivedy: Is it
not a fact that some negotiations were
being carried on with the Soviet Union
for the supply of equipment to the
Ballimela project, and may 1 know
whether they were done through the
State Government or any private
company has been entrusted with the
tack of negotiating with the Soviet
Government?

Dr. K. L. Rao: 1 would suggest
that a separate question might be put,
but so far as power project is con-
cerned, Ballimela was not considered;
negotiations seemed to have been
done by State about the constructiom
machinery,
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tadustrial Units by Indians in Foreign
Countries

+
Shrl Vasudevan Nair:
Shri Warior:
Shri M. N. Swamy:
*630.{ Shri Subodh Hansda:
Dr. P. N. Khan:
Shri Surendra Pal Singh:
(_ Shri Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to permit the
private sector industrialists to set up
industrial units in under-developed
countries;

(b) if so, the number of units to be
established; and

(c) the countries where these units
are to be established?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) The Government of India
have not taken any general decision.
Each case is considered on merits
keeping in view our own requirements
of capital for development purposes in
the country and the foreign exchange
situation.

(b) and (c). The question does not
arise,

Shri Vasudevan Nair: May I know
who has approached the Government
for permitting them to go to under-
developed countries and start indus-
tries?

Shrimati Tarkeshwari Sinha: The
industrialists approach the Govern-
ment. Seven cases have been approved
for investment abroad.

Shri Vasudevan Nair: May I know
whether the Government has consi-
dered whether the pace of industria-
lisation in our country will be affected
by allowing indigenous capital to flow
outside?

Shrimati Tarkeshwari Sinha: We

normally restrict the Indian invest-
ment abroad to the extent of the value
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of the machinery which we export to
those countries for use in the respec-
tive projects in those countries and
also for the supply of the technical
knowhow. But in exceptional cases,
if they merit the required investment
to be done, we do make the invest-
ment because participation of Indians
in the industrial progress of under-
developed countries is growing.

Shri Subodh Hansda: May I know
whether, keeping in view the growing
unemployment in our country, it is
advisable for the Government to give
permission to those industrialists to
set up units in other countries?

Shrimati Tarkeshwari Sinha: I have
already answered that queston.

Shri Ansar Harvani: The Deputy
Minister has pointed out that seven
units have already been permitted.
May I know the names of the owners
of those seven units?

Mr. Speaker: He can get them
separatly.

Shri Ansar Harvani: It is a very
important question,

Mr. Speaker: Order, order. Shri-
mati Savitri Nigam.

Shrimati Savitri Nigam: How far
is this correct, namely, that these
seven units have been permitted to
with a view to assist the under-
developed countries in their indus-
trialisation and industrial progress?

Shrimati Tarkeshwari Sinha: I have
answered it. There are two parts to
the question: one ig our own advan-
tage and the second is participation.

Shri Rameshwar Tantia: May I
know whether there are at present
any factories in foreign countries run
by the Indian industrialists and, if so,
what are they?

Shrimati Tarkeshwari Sinha: May
I give the names?

Mr. Speaker: If it is a long answer,
I do not allow.
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Shrimati Tarkeshwari Sinha: There
are seven units which have been ap-
proved.

Mr. Speaker: Not those units, The
hon. Member wants to know whether
there are already any industries
abroad which have been started by
our citizens.

Shrimati Tarkeshwari Sinha: These
factories and these units are the units
in which capital participation is being
made and progress in respect of these
industries is being made in those
countries.

Mr. Speaker: Besides these units,
are there any citizens of our country
who have earlier started industries
abroad? That was the question.

Shrimati Tarkeshwari Sinha: I
would require separate notice for that
question.

S8hri Tyagi: What is the component
of foreign exchange needed for the
setting up of these factories outside
the country and is that foreign ex-
change to be supplied in exchange for
our own rupee or will it be provided
by those countries?

Shrimati Tarkeshwari Sinha: As I
said in answer to an earlier question,
mostly these investments are made in
the shape of export of machinery and
also in the supply of technical know-
how. In that case, we do not give
foreign exchange directly. It is in
the shape of export of machinery and
then we supply the technical
knowhow. I have got the total eva-
luation of these wunits in all these
cases. In one case it is Rs. 588 lakhs;
in another case it is Rs. 5 lakbs; in
another case it is Rs. 6 lakhs; in the
fourth case it is Rs. 15 lakhs; in the
fifth case it is Rs. 7'5 lakhs.

There is another case in which it
is Rs. 6'8 lakhs.

Shri Indrajit Gupta: May I know if
one of these approved applications is
from the Jay Engineering Works, be-
longing to the Sri Ram Group for
setting up a sewing machine factory
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in one of the South-east Asian coun-
tries and if so, how much Indian capi-
tal involved?

Shrimati Tarkeshwari Sinha: Jay
Engineering Works have been allow-
ed to set up a sewing machine factory
in Ceylone and the Indian participa-
tion is up to Rs. 6 lakhs.

Shri Kapur Singh: May I know
whether in these cases, reasonable
precautions have been taken to en-
sure immunity of the Indian capital
from confiscatory or other restrictive
measures by the adoptive countries?

Shrimati Tarkeshwari Sinha: Yes,
Sir.

Shri Surendra Pal Singh: The hon.
Deputy Minister just stated that some
Indian industrialists are already par-
ticipating in some enterprises in for-
eign countries. May I know if the
Deputy Minister will tell us if the be-
haviour and business dealings of In-
dian industrialists abroad is satis-
factory?

Shrimati Tarkeshwari Sinha: Yes,
Sir, It is satisfactery.

LIC, Investment in Oi] Refinery

*631. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the Life Insurance
Corporation of India proposes to pur-
chase some shares of the proposed
public sector oil refinery in South In-
dia; and

(b) if so, the particulars thereof
and the progress made in this regard?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwart
Sinha): (a) The proposal is not yet
ripe for consideration by the Life In-
surance Corporation of India.

(b) Does not arise.

Shri D. C. Sharma: May I know at
what stage it is? Is the proposal be-
{ng considered by the investment com-
mittee or some other body?
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Shrimati Tarkeshwari Sinha: This
proposal can be fully considered only
after the company is incorporated and
therefore, it is too early for the Cor-
poration to formulate its view on the
proposal.

Shri D. C, Sharma: Has not the
company written to the LIC to ear-
mark certain funds for running this
refinery?

Shrimati Tarkeshwari Sinha: It is
not the Company, but the Ministry of
Mines and Fuel who have written to
the Life Insurance Corporation to
take interest in this matter. The Life
Insurance Corporation is certainly in-
terested in the matter, but it cannot
at thig stage formulate any proposal.

Dr. L. M Singhvi: What are the
broad features of the present Govern-
ment policy in respect of investments
by way of participation in public
sector undertakings so far as the
LIC funds are concerned? May
I know whether such investment
would be considered also for the pro-
posed Bokaro steel project?

Shrimati Tarkeshwari Sinha: This
is a very limited question......

Dr. L, M. Singhvi: At least the
first part of my question can be
answered, Sir.

Mr. Speaker: The question should
be put in such a way as can be ade-
quately answered during the Question
Hour,

Dr. L. M. Singhvi: I will put the
question, Sir.

Mr. Speaker: He was given an
opportunity and if he does not put a
proper question, he loses the opportu-
nity. 1 will see whether I can give
him another opportunity.

Shri Tyagi: How is it that the Min-
ister is not replying? We wanted
to put some questions to the Minis-
ter.

Shri Surendranath Dwivedy: He has
taken charge only recently.

Shri Hari Vishau Kamath: Give
him some time,
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Mr. Speaker: Is he not satisfied
with the Deputy Minister replying to
the question? Shri Saraf.

Shri Sham Lal Saraf: May 1 know
whether the broad policy of invest-
ment of LIC funds has been laid down
in a programme in order to give a
guide for the investment of LIC
funds and if so, what are those broad
indications?

Shrimati Tarkeshwari Sinha: The
investment policy of LIC fundds has
been mentioned in the House in
1958. Time and again it has been
stated in the House what the broad
policy and investment pattern of LIC
funds is. This question is of a very
limited character and I have amswer-
ed it

Shri S. C. Samanta: May I know
whether the LIC has purchased any
share from any public undertaking as
proposed by the Estimates Committee?

Shrimati Tarkeshwari Sinha: I will
require separate notice to answer that
question.

e faera AR
*g3]. ot W A ¢ w7 TwaErd
st fage WA 3 wE, sl
F quifea s@ @&m {iYe & IuY
% gy ¥ g T #}OFAT
F]O fF w9, (283 § v faeg
T F weawl F @A T T
ey fawfd@ 1 ff 37 ¥ 534% I
Foifaq @ & #w o sr  wfg
gt
The Minister of Irrigation and
Power (Dr. K. L. Rao.): As statement
indicating the position is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1707/63].

Shri Bhakt Darsham: From the
statement, I find that almost all the
recommendations are still under the
consideration of the Government at
various stages. May I know by what
time a final decision about them will
be taken?

Dr. K. L. Rao: Of the seven recom-
mendations, one was not accepted.
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One was accepted and sent for circu-
lation to the various States. Five are
under consideration. The States have
got to be consulted in the matter, te-
fore we can take a decision. It is
very likely to take some considerable
period, about six months at least.

Shri Bhakt Darshan: The most im-
portant recommendation was the 5th
one, about compulsory arbitration by
the Central Government if there is
any difference of opinion between two
neighbouring States, and that has
been held up because the Act has to
be amended. May I know -whether
any effort is being made so that latest
by the next Session an amending
Bill will be before this House?

Dr. K. L. Rao; It is true that that
recommendation is a very important
one. It has been taken up with the
States but so far the response has not
been very good. We shall agiin ap-
proach the States and try to push it
as quickly as possible.

Shri Bhagwat Jha Azad: In respect
of all the recommendations it has
been stated that they require an
amendment of the Electricity Act
with the consent of the State Gov-
ernments. May I know whether the
State Governments have conveyed
their willingness to amend the Act or
are they still hesitating to do it?

Dr. K. L. Rao: In most of the cases
they have opposed.

Shri Man Sinh P. Patel: In view of
the statement, may I know how
many States have at least accepted
for the moment the first three rezom-
mendations?

Dr. K.'L. Rao: Practically no State
has accepted them as such.

Shri Ramachandra Ulaka: May 1
know what steps are taken by the
Government or are proposed to be
taken to gear up the rural electrifica-
tion schemes in the country during
she Third Plan pericd, particularly in
wne State of Orissa?

Mr. Speaker: That is a different
thing.
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Dr. K. L. Rao: The Government has
not accepted the idea of giving sub-
sidy.

Shrimati Savitri Nigam: Against
item 6 of the statement it has been
stated that it is being considered by
the Working Group. May I know
when the working group is likelv te
submit its report so that action may
be taken soon?

Dr. K. L. Rao: The Working Group
on pricing policy has been holding
meetings. I do not know when they
will be concluding their work.

Trachoma

+
( Shri Bibhuti Mishra:
| Shri P. C. Borooah:
*633. J Shri Warior:
Shri Dinen Bhattacharya:
Shri Vasudevan Nair:
{_ Shri Surendra Pal Singh:

Will the Minister of Health ke
pleased to state:

(a) whether a recent World Health
Organisation study has revealed that
about one-third of rural India's popu-
lation is suffering from trachoma; and

(b) if so, the steps being taken to
check the spread of the disease?

The Minister of Health (Dr. Sushila
Nayar): (a) The studies conducted by
the Indian Council of Medical Re-
search in collaboration with the World
Health Organisation and UNICEF
revealed that 119:45 million wveople
out of 355'18 miilion living in rural
areas of 15 States have got active
trachoma or had signs of having had
trachoma, 68:29 million are suffering
and 51:16 million had had trachoma,

(b) A Trachoma Control Programme
has been started on a mass scale in
Punjab, Rajasthan and three districts
of UP. (Meerut, Muzaffarnagar &
Saharanpur), where the endemicity of
this idsease is high. The programme
has also been initiated in Gujarat,
Bihar, Mysore, Madhya Pradesh and
Jammu & Kashmir.
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B = ot B G fome f
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sfaws ¥ g & fafret smex
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e
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irritant for eyes and may lead to a
ready growth of virus.

o g fag : w@r & 9 awap
ffraeRFamimgan i fs
FRIA FT A 50 TG FT & G957 T 8
R @iAu Fra@EREET & oW
FHEET F AT A B ATl T FET °

EAH WERT : A qI 0L |

stas areda : F ag ST 9Ean
g f& g 1 frd i N Fi=-g5aw
FY 7 2, 747 39 § g TAT IqT ¢ fH
7g ST @ d) ¥ ey oa #
Y AT # ar adE #

o e T : TE TN T
T HIT QT F N v T T,
oF & atferar ardy wfac TwTe S
g, 9% 9T TF FT IT A F SART
FEET ¥ o AT &

= FwT AT I@T : §F qg AT
AMEAT 7 [T 9 9g T WAE AT
257 5w A gars T@t feer g,
at #aT T B A F fag [ @
FT 9 qlerer far mw & o

o =T AW : ]V @@ A
g A9 ¥ T g @ A, AfF
I ¥ VF-9W TG §E | °F TS THY
7% T g § ws &, 9§, s g,

Shri Surendra Pal Singh: We learn
from the report of the WHO on the
subject that the incidence of trachoma
is the heaviest in Northern India and
all southern States are practically
free of this disease. May I know the
reason for this phenomenon?

@ 7 AS-gT9 FY AT FHAT |

st geTEET wEE : q@ar & 99
&l § % w7 w9 & qfcomwaey
ag WY gar =@  fF wal ® Jg A
AT e A e wigamt § wfas

Dr. Sushila Nayar: The incidence of % ?
Trachoma is lower in Southern States.
It is very difficult for me to say
what the exact reason is. It is pos-

sible that dust storms may be a rea-
-son. The dust may be acting as an

o ey @< : TH A A
gax 7@ & 5 ag fwmmQ wigem
Aoufer g1 dfFT fegmm Hagm &
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R ¥ Afgamt ¥ wig F1 R0 S SAw=_T
@ § AT, ag TR F q¢ F Fw
gaT R waamiéaﬁﬂit
T gy, @ ¢ ¥ @ F
T g

Shrimati Savitri Nigam: What are
the broad features of the trachuma
control programme? May I know
whether any subsidy is being given

to the States or districts where this
programme has been taken up?

o gt Maw : =7, IgF W
grigv-iasfufad & o wgi ov ™
9@z ¥ ST gg YW @, o) wEed
o % feet ® ag w730 T
21 g wam =17 e # qae
AT & 1 qEem dt $9Rd &y gar
TR ZE TiE BF AT & | WF B
W a9 FY FiEl ¥ g Aogq T F T AT
BT & ¥ 1= g # 7 far—a e}
&, WAL T, AT W F FH U F qTH——
qg HHAH AT AET & AT W AR

HEq WEYEd : [T AT T[T A
AT 37 M T )
o GIAT Mg 509, 7T .
Shri Kapur Singh: Let us hear it.
It is very interesting.
Mr. Speaker: No, no. Not here.
T F1 agt T g aey ay
gt & &) s % W ¥ ud
AFAE | T T I FY g
@ Afag
o Fairey AT : AW, 7g av
TG ®T T=ATRE &, W 5 &F @
W g

Mr. Speaker: Dr. Cclaco,

Shrimati Savitri Nigam: Sir, my
guestion has not been answered.
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Mr. Speaker: Of course, it could
not be answered. She would kindly
resume her seat.

Dr. Colaco; May I know what con-
crete prophylactic measures have
been taken to check this disease,
which is widespread?

Dr. Sushila Nayar: To treat all ithe
people in the family of the person
who has been affected seems to be
the only known way of preventing.
the spread of the disease.

st Ho WYo awii: H ag WIHAT
aTgan g % e e A g semar
S, AT #T gF ST AgH ey &

LA WERA : [T FT AT AT
g7

st go Wlo amwt: & T AGT
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2 f% 39 q w@ar gar &, A1 § fafawev
qled ¥ NFUT 87 fF a7 77 v 9
FL 1

TRT A qT1T HUSH"

*¢3¥. o ey Wod (weml -
AT ARG WA qZ T FT FAT F
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(%) =1 y07 9= 9= AR A
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' g F graew ¥ A aF w5
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auTRS 9T @ fer T {0

ez

() @Te qawg g g &
¥ earfaa Ry 73 37 9w A1 A W AT
E1c I 0 B 2 B
# ¥ foar & o 3w 1 & ofvdy W
3 ST Y FH AT A L FY GHEATHT
& art & W aw #8 st e
T TG F R

(=) ofvsft wa Y ot Tom
FIFTT 7 AW IF 9 gy A 5
WA ALY AAT T qeye-to H
TEAEHT TIF T 2197 E47f0a &Y 7 0F
giwfa 7 wsa ¥ WraEr F4r 98-
WA qFi X aw 99 = gfufy
#7 wqe fafor fqar | Agraes e
F W 3T ST ¥ 9 99 g2 fegfa
¥ gew 3 fou 7% ST O Y 4
9 9 AT IW F IS qTA FAT

¥ T9 AHET T, NATAFAT F HHR 9,

g FE ¥ faq us faforee g =
FT W R

(7) 37 @ Im W9 HITH
graTg A faw qot § & fadt o
F e Frifaa & o @ &

(9) 7 9= y7var sorrferai, faay
wee Yy wEfafa § aEaEr T
mfew ¢, @A "daeE F UL
IH NI UF qEE FUAH F A4
sifara € o1 G & @ A gefag
sTr ¥ fag, 9d ogwr qar fagor
& fo wfwvm 9o qur qag w &
1 frwrw ofi @ @Fa1 &1

(R) wmwr aze, FEw AT
afes fasm F gRFR qaew qur
FISAT ATERT FTT ST AT GARIS
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fawra qur s fawre-Fd FEwAT
F e Fwifag Ry w @ &1 Aan
sfawaar gAT WX gEadt 1 @R
mfas &1

(3) fafrez amr 990 @@ =21
e g Harew ¥ frae ¥ q@m o
R fyes I F Fearo-HEHH F U
& T8 WY mivwa< FAT FT @EAT T4
At #1 Aghsw afmad g1

= A FUFAT FT I JTHATAT
FT, IHHT FUAET WAT qF, TN W
F<1 &, fomat s i Ta qar 3
qEEAT F EOI ) T T FET avAT ENT
(@) F W AATHT F AT F TG
# g afeErt & v & fag afaedy
et 7 sgEear afefas #7 &
TE R

T &Y H W H qTH I 9219 F7E--
=7 F quaT & AU q97 Iq97 F=Y
T AW wW F faw, |§y 5 A
fear mam &, 9gq § U@ @ T —

I H AW A VT T F qer
gt frafo 3 faw usgY & 9y o= e
F foviy 919 @ve worfeq 9 5 oF
e &g # T g oWy faw
manfand ¥ "gmar & s
7 qgue faweqar ST T & &
HIH I W § qrafeaa g | & TadF
T ¥ 9w 9 v feafa w1 frafor
F4T, T4T Tg TA9D9 o 50 GHEAT -
frr a@ oK e @ 9w @@ fear
e | favy aAET da FEa
wifeas fafor & ag v fod o
A Tt I gewEt ¥ fog faega G-
frady af@iemmd dame w6 | wfuww
T H ¥ gve et Ry om ¥ &
FET. e qd T gewwa § oF-
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quay gfafq arfag s 3 § @«
" ¥ gafag fafew damem &
I qAFAT FT oTEdT FCA T R
=9 fufa & grafcax gar=at qur grsar
s & wiafafa afmfas &

S faforr ar 91 wa@ FTAwT
F I § Toy R wataar wfow-
F B 3 oAl &1 e
w0 g fafaw 3w
HaTal & 99 fwe @veF ur agam
R a7 w3 ¢ @ siw A g
F fag W@ @@ 7 A7 JHgqy
HgAT A wemsd W & W 9w
1S wTed fEFAT 0 5 SR A agw
& oAt F71 SRT AR AT & qur eqeT
HiEFTIET & 90 JH 52T HY FHEATA
= faar fawwr fem &

Dr. L. M. Singhvi: May I know
‘whether in the opinion of the Gov-
ernment the relatively meagre and
unsatisfactory progress registered in
rural water supply programmes were
due to lack of co-ordination bhetwecn
different departments of the Govern-
ment and between the State and Union
Governments and, if that is so,
whether the present procedures, as
indicated in the statement, are found
to be sufficient and satisfactory?

Dr. Sushila Nayar: Sir, lack of co-
-ordination might have played some
part in it. We are trying to improve
co-ordination and the steps taken in
that direction have been described
here.

Mr. Speaker.; Dr. Singhvi.

Shri D. C. Sharma: What is happen-
ing, Sir?

Mr. Speaker: The Secretary has
sometimes to get some information
for the benefit of hon. Members to
help them discharge their duties.

Dr. L. M. Singhvi: May I know
-whether it is a fact that there are
-villages in Madhya Pradesh and
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Rajasthan where people have to travel
as much as 14 miles to fetch drinking
water; if that is so, whether it is also
true that this is due to the fact that
all these years grants made for rural
water supply have been allowed to
lapse? What steps have been taken
to remedy that?

Dr. Sushila Nayar; I could not say
whether it is 14 miles or 15 miles but
I do agree that there are areas in this
country where people have to travel
a long distance to bring drinking
water. I do not think it is merely
due to the fact that people did not
want to do this work but the problem
in these areas was very difficult.
Wherever wells could be easily sunk,
surely they were sunk and the most
difficult areas were left behind. That
is why we have these Investigation
Division’s providing technical experts
to investigate and formulate schemes
for difficult areas.

Dr. Gaitonde: Is the hon. Minister
aware of the fact that some other
Ministry has conducted a survey of
wells in Delhi and has found that most
of the well are sub-standard?

Dr. Sushila Nayar: I do not think
any other Ministry has done the
work that the hon. Member mentions.
Our own Ministry is aware of the fact
that well water in Delhi is not very
good. But in Delhi the problem of
using water from wells is not there.
Normally we are having piped water
supply for Delhi.

Shri P. R. Patel: What grant was
given to the State of Gujarat {o re-
move the scarcity of water and out of
that what amount has been utilised
and what amount has lapsed in the
last two years?

Mr. Speaker: It would not be pos-
sible to take individual States in this
general question.

Shri Jashvant Mehta: The Commit-
tee has not submitted any interim
recommendation. Some parts of Wes-
tern India suffer from scarcity and in
some parts there is also a permaent
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shortage of water, say, in Bal area
of Gujarat State. So, what steps is
Government taking as an interim
measure for providing water supply
to these areas?

Mr. Speaker: If we go into each
individual portion or area. . ..

Shri Jashvant Mehta: But Western
India particularly is mentioned.

Mr. Speaker: Then as regards
Wstern India particularly it might
be answered.

Dr. Sushila Nayar: Some survey was
made in the State of Rajasthan which
gave a rough idea of the problem and
the estimated expenditure. Some-
thing of that type was done in Maha-
rashtra also. But detailed schemes as
to how the problem is to be tackled
have not been worked out and, as I
said, earlier, Gujarat also falls in
the same category—these Investiga-
tions Divisions to which we have given
100 per cent assistance have been
made available to the States to work
out the details.

Shri Jashvant Mehta: The question
as regards the steps taken by Gov-
ernment as interim measures for these
areas where there is no rain has not
been replied to.

Some Homn. Members rose—

Mr. Speaker; I do really appreciate
that there is so much thirst of water
in all parts and inside the House, but
all hon. Members should not stand up
at one time. I can call only one hon.
Member after another and not all of
them together. Shri Barupal.

st Qo Wro JTEYIRA : T TEr
wEEg 1 wiew & fF o F
# @ 30 & 57 &1 a9 § 9w 71
o E7 T GF FHED FT FIAT FW
1 fae &7

qETR WEER : T3 FAH AT
e ¥ oy W fFar ar W) Sw w
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JaE A T R AR w A
AT 17 |

Dr. M. S. Aney: May I know
whether the inquiry report that has
been made as regards Maharashtra
was made before 1956 or after 1956
and whether that report contained
anything about the eight districts that
constitute the Vidarbha part also?

Dr. Saushila Nayar: I could’ni get it.

Mr. Speaker: I could not help her
either.

Dr. M. S. Aney: You have just
given the reply that some enquiries
have been made as regards Maha-
rashtra and some other parts also
about water scarcity problems. I
wanted to know whether the enquiry
that has been made of Maharashtra
was before the 8 districts of Vidarbha
were added to Maharashtra or it was
after that.

Dr. Sushila Nayar: I am afraid 1
do not know the dates on which this
investigation was done. If the hon.
Member wants, I will find out the dates
and I shall let him have them.

Shri Man Sinh P, Patel: It is stated
in the statement that there is no
coordination of  different schemes,
such as, rural water supply schemes
and water supply schemes of the
community development programmes.
Has it come to the light of the Gov-
ernment that after the community
development schemes are introduced,
on the contrary the rural water sup-
ply schemes are being closed in those
areas in some of the States?

Dr. Sushila Nayar: I have noted
what the hon. Member has stated. I
will find out more about it.

Shri Daji; Is it a fact that some
of the State Governments have ask-
ed for additional grants from the
Centre for speeding up the program-
mes of rural water supply and, if so,
what is the reaction of the Central
Government?
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Dr. Sushila Nayar: All that I can
say is that we have not turned down
any good schemes for rural water
supply up till now. But schemes
have to be acceptable from the techni-
cal point of view to the experts and
the materials for executing those
schemes have to be available.

st W s fag: W R,
TIE A7 qaad § ol qF fraw
Zggad @I ¢ § WX ST § AT Y
fraet g faet &7

e WEEy . Swar 1 fRae
wea faet €, ag @ ww & a9 T
Y SgaT

= W wwr g AR 1 oad

al

_ wemw wgew: fAAe FU @R
T W Ag AR WO I

&7

o gairen T St g

Shri Shivaji Rao S. Deshmukh: May
I know whether it is a fact that in
Purna valley of Maharashtra, in
Vidarbha, which involves 2 lakhs of
people and 300 villages, there is water
supply which is affected by salinity
which is injurious to human and
animal health?

Mr. Speaker: I have already ruled
that if we were to take up particvlar
parts of the States, it would be diffi-
cult to answer.

Shri Shivaji Rao S. Deshmukh: It
is purely a human question where 2
lakhs of people are suffering because
of water supply which is affected by
salinity.

Mr. Speaker: Order, order. Next
Question. Shri Barupal.

Shri Shivaji Rao S. Deshmukh:
Though it relates to a particular area,
my question is that salinity affects the
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health of human beings and also :he
animals.

Mr. Speaker: That the Minister will
note. Next question.

Ghaggar River
+
Shri P. L. Barupal:
Shri Samnani:
*636. { Shri Bhakt Darshan:
Shri Hem Raj:
Shri Naval Prabhakar;
Shri Karni Singh Ji:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a
scheme has been formulated to check
the flood waters from Ghaggar river
that flows through Ottu dam in
Punjab;

(b) whether the Rajasthan State
Government have sent any scheme to
the Central Government; and

(c) if so, the estimated cost of the
said scheme and the steps being taken
by Government to implement the
same?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) No Scheme for
control of Ghaggar Flood has yet
been finalised.

(b) Yes; Sir.

(c) The estimated cost of the
470'98 lakhs. The
scheme is under examination.

=t Qo Ao wEWH : FT U Y

2 fv =@ <9 9eu< FY T3 ¥ T

o ¥ vo,c00 uFE wiw Swww

g1 % &, afx &, @ & fea

g ?

Dr. K. L. Rao: I have not got any
information from the States as such.
The information will be sought for
and given to the Member.

st To ®WVo ATEITH : FTHT ¥ Y

AT qaré &, Tg FA IF S A

STt ?
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Mr. Speaker; When will this pro-
ject be implemented?

Dr. K. L. Rao: The schemes are
under examination. We will take a
very quick action in the matter. 1
expect that in the course of the next
three months the schemes may be
implemented.

Shri Bhakt Darshan: The floods from
the Ghaggar river have been an an-
nual feature for several years. May
I know why the Central Government
did not step in earlier? And even
now, may I know by what time they
are going to take a final decision?

Dr. K. L. Rao; Of late, the flouds
from Ghaggar river have been acce-
lerated probably due to the wet
cycle that we are going through now
and secondly due to the greater
amount of canalising done in Punjab.
Anyway, the question is being gone
into very carefully to solve this
problem. We hope that we will be
able to. solve it in the next few
months.

Shrimati Savitri Nigam: May I
know whether any estimate has been
made to find out the loss that has
been incurred by the people of
Rajasthan on account of these floods?

Dr. K. L. Rao: I do not have the
information with me, but I shall
get it for the hon. Member.

N THTEATRT AT AT AT
¥ hmEr, Tawe, SRy AR FAT
F g9 B T 9g I § AR @R
HIT THIAT § | FT I @ FY I
N W a3 7

TEqW WEAY ;. T [T A6 FT
@ g

0 quTETANY ;. WA ¥ 4Ty
I Wt Gamw #
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Acquisition or Land in Delhi

“637. { Shri Ra.macha.ndra Ulaka.
Shri Dhu.lwhwar Meena:
Will the Minister of Works, Huus-
ing and Rehabilitation be pleased to
refer to the reply given to Starred
Question No. 623 on the 28th March,
1963 and state:

(a) whether Government have siuce
considered the proposals with regard
to the acquisition of about 2,220 acres
of land in different places in Delhi;
and

(b) if so, the nature of decision
taken in the matter?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
Government have since issued sanc-
tion for the purchase of the follow-
ing lands:—

(i) 1500 acres on the Badarpur
Maharauli Road, New Delhi.

(ii) 220 acres, South of Ring
Road (Ramakrishanapuram), New
Delhi.

(iii) 197 acres in the Masjid
Moth area, New Delhi.

The question of purchase of land
in Shahdara is still under considera-
tion.

Shri Ramachandra Ulaka: May 1
know whether Government have any
proposal to acquire some more land
over and above these 2220 acres, so
as to meet the present requirements
of Government for housing in Delhi,
and if so, the total area of land to be
acquired in different places in Delhi?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Our housing requirement
in Delhi is roughly about 60,000 to
70,000 houses, and we need lands for
that purpose. We hope to acquire
some lands in Ghaziabad. 1 went
and visited that area only about a
month ago. We have taken over
some lands in Faridabad too, and if
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some more land becomes available in
Delhi, we propose to acquire them.

Shri Ramachandra Ulaka: May I
know by what time all the Central
Government employees in Delhi
will be provided with departmental
or Government residential accommo-
dation?

Shri Mehr Chand Khanna: We have
formulated a Plan and sent it to ooth
the Ministry of Finance and the
Planning Commission. 1 have asked
for funds, and I have suggested that
if these funds are made available to
us in the next four years, before the
end of the Fourth Plan period, we
should be able to resolve the pro-
blem not only in Delhi but also in
Madras, Calcutta and Bombay, be-
cause there is very great dearth of
residential and office accommodation
in these four big cities.

= gEwR wwe o At g
QFTER FT AT TE } 39 97 FRI o
I A I a7 TAAHE gaH A
grefaT Y aney 59 13 a% awa @)
<oy ?

eqa A W ¢ IR gamT §
M8 & mfe? aF v 7 Hfw
w0, WR T faaar ag Sy i
a7 frer @ o ame s g
f& @ wwem g & S

1 gETET WA W IHEE ¥
TFEE g & 99 gefer #Y  awe
fra gz 9% o & o gk feaer
a9 WM AR feqn TEefic gdew #
iefem faw a7

= AFTET @AV TIAHT  WTH
fear ag IR § @ W @Y, A W
W W@ & W A ANET g &, I
afaw faedt & A8 #FE ty000
TR difgd maede wdew & fg)
FH qEEIFIg Tg AT
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Shri D. C. Sharma: May I know
the rate at which this land has been
acquired, whether the rates have been
found to be acceptable by those trom
whom the land has been acquired,
and also whether any attempts have
been made to rehabilitate those per-
sons from whom this land has been
takne.

Shri Mehr Chand Khanna: The land
is acquired through the Delhi Admi-
nistration. I think that the notice is.
issued under the Land Acquisition
Act, and the award is given by the
arbitrators.

ot T JAT TRE © HEEE HAT
R 771 ¢ fF 2w fawfew ¥ 3w
mifsatare 1 o qHE grige w6 F
T & & S wrgar § fF oSy wd
mfwgEe & fFam w9, st &
T &1 grfas fFar Smom @ I
afafe o § @@ F= o s
AT T A Ared D feaer w7 fra
T w?

ot AgT T @A W A THA
Fofto wadlz F wwa gIEH | A
FHRTY F 7L AT £F fEer ¥ it ?
S FEE ¥ Ay g, g e ¥R fAg
A & w1 § A g fF i e
F FHE A JT0 FJAFT A FEAAT
faer )

t TW A6 qrEA: g AT HA
fear & 71 ag I 9w £ faws
FRA T NTAE 97 gg AT
§ affq gEwr d@w warg HAT
w7 A faar

*t AgewE @AWY H ALY ST ¢
N THT o Yo TEIATF  AHRT
q GIE!

WETH RN ¢ Tl G AT E
SNA I & HWEAS §  oJrad TG
FreT gran T €, fewvedma L

ot APTAT WAT : g AH AY
SR S oy, A g€
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ot T wgm awaa : i afuge
FE F QEAT A FIGAFT FT GG
I5AT £ FATHIFX g7 graeg A

st ON Ja% qeq  FeT WRRA
¥ oF AT FT T ISAT AEAT E
WY 0F AT 77 § SAsr fast
f& @i neem g & fx adw &
e | A ggr 9T AN IS
fem &1 g8 oW & fom o< 37y
AHEAE A1 a9 7 §, 99 37 THC T

TR HEQW :  TH H qaedT #T
s /T A7 fasge A g

o TR ¥aF TrEE WA AR A
& wE 8 & S & 7w fean gas
FIC A | T T 95 qEv & fF A9
SaEqy & gaedr €

s O §ZT qOFa . [aGET  HT
Sz d1 9ET &1 A%y & & 99 zwaw
e

WIS WERT : {F AT qAA HTAT
Ml & A FaA wIET T A g
zAT AR § 7

ot TW @gw qrEg: § qEAT
e g i af sfvmger 637 & awe
N AATES FT A & IW T F A
¥ff 1 = ¥ far s § AR faw
[ I I F97 0T & 99 W wfasF wAw
qA, T W O A g fauw F7
@Y &, arfe w53 g g ?

ot MFTET @R/ A A S ST
¥ W E I T AEFE TS A
FFTE [Tt } FA F qAfaw
fEad 9T @
Shri A. P. Jain: What is the area
in respect of which preliminary noti-
fications freezing the land were issued
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and which has not so far been acquir-
ed, and how long has that land re-
mained frozen?

Shri Mehr Chand Khanna: To
which area is the hon. Member refer-
ring?

Shri A. P. Jain: In Delhi.

Shri Mehr Chind Khanna: Iu Delhi,
there are two schemes. One is the
scheme of the Chief Commissioner
which is administered by the Ministry
of Home Affairs. If the hon. Member
is referring to 30,000 or 40,000 acres,
my Ministry is not concerned with it.
I am only dealing with those lands
which are acquired for the construc-
tion of office and residential accommo-
dation for government servants as well
as MPs and all those who are a charge
on me.

Shri A. P. Jain: My question has
not at all been answered. Notifica-
tions freezing the land had been
issued, but part of that land has been
acquired, and the other part has not
been acquired and that land has been
lying frozen for some time. So I
wanted to know......

Mr. Speaker: In Delhi?

Shri A. P. Jain: Yes. I wanted to
know the total area that was frozen,
out of that how much has been acquir-
ed and for how long the land has re-
mained frozen?

Mr. Speaker: That is what he had
answered. He is not concerned with
the notifications issued by the Chief’
Commissioner, because most of the
land that has been acquired was done
by that authority in order to give-
plots to other persons whose income
is not very high. That is being done
by that authority.

Shri Mehr Chand Khanna: Under
the Ministry of Home Affairs,

Shri A. P. Jain: What about his:
scheme?
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Mr. Speaker: That is only for gov-
-ernment servants.

Shri A. P. Jain: What about his
.scheme? Under that, how much land
has been frozen, how much of it has

been acquired and how much remains
frozen?

Shri Mehr Chand Khanna: We are
not freézing any land. I want some
three, four, five thousand acres and
we are going ahead with it. 1 will
- give information . . .

Mr. Speaker: His main objection i3
- that notification is issued -saying that
land would be acquired for public pur-
poses and then it remains there fro-
zen; it is not acquired for a long time.
"'That results in a disparity in prices
when the first notification is issued
-and later under the second it is acquir-
ed. So that causes concern and dis-
satisfaction among the people. He
wants to know whether under this
scheme there is any land that has
been notified, but not acquired for a
long time.

Shri Mehr Chand Khanna: I am in a
‘very great hurry, If any land has
- been notified, I would like to take it
over any time. I may repeat with
your permission that he is referring
“to a very big area of 30,000 tc 40,000
acres.

Shri A. P, Jain: I am deferring to
“both yours and the otlier area.

Shri Mehr Chand Khanna: There
“has been criticism about it, that that
land was acquired a Jong time ago,
that plots have not been given out,
that the land has not been developed.
I have nothing to do with that scheme.

Shri Hari Vishnu Kamath: He has
' not answered the point raised by you
yourself. It is very unfortunate. You
:pointedly put it to him and he has
evaded an answer, to say the least.
“When you cannot make it clear to
“him who else is there in the House to
make it clearer?

Shri U. M. Trivedi: The answer has
been pre-conceived. That is why the
reply comes like that.

Shri Hari Vishnu Kamath: In this
- way Parliament cannot function. When
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you who as the custodian of all our
rights and privileges put it to him,
the Minister evades the answer. What
are we here for then?

Shri Mehr Chand Khanna: May 1
humbly submit that the remark of
Shri Kamath is wholly uncalled for
and unjustified. 1 never intervened.

Shri Hari Vishnu Kamath: Go on.

Shri Mehr Chand Khanna: The
question is specific and the answer is
specific. 'What the hon. Member want-
ed to find out has got nothing to do
with this question, has got nothing to
do with me or my Ministry. It is for
Shri Kamath or the Member concern-
ed to table a question addressed to the
Ministry of Home Affairs and seek the
necessary information. 1 am not
avoiding the issue.

Mr. Speaker: First he put the ques-
tion which was general about the land
that might be acquired by the Home
Ministry. Then he came down and
restricted it to the Ministry of Works,
Housing and Rehabilitation . . .

Shri Mehr Chand Khanna: I have
answered it.

Mr. Speaker . . . and asked whether
there was any land that had been noti-
fied for acquisition by his Ministry
which had not yet been acquired and
still remained frozen.

Shri Mehr Chand Khanna: The re-
cord is there, and I have answered it.
For the information of the House I
may say again that I am in very great
hurry. I do not think there will be
any case of that nature, and 1 am
very keen that the land should be
immediately acquired and houses built
upon it.

Cancer Killing Herb

+

. [ Shri Yashpal Singh:
" 7 Shri Maheswar Naik:
Will the Minister of Health be
pleased to state:
(a) whether it is a fact that podo-
phyllum, a Himalayan Herb has been
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found to be effective in the treatment o W AT : T T AR
of cancer; and qﬁ@ﬁ?ﬁ%ﬂ'{ﬁ@gﬁ%%m
4 g a i g
(b) if so, the steps being taken to FIS FIH zig‘{ qIIH :{3"(% | AT,
develop it on a mass scale? ¥ a3 ¥ 2 27w & FA @ RS % 5T
| g < Ity ’
The Minister of Health (Dr. Sushila TR FF A IEFQ AT qIET
Nayar): (a) Clinical trials have prov- m FTAT AT g qEAFI
ed the usefulness of a product based N
on the active principles of Podophyl- Tﬁ !
lum in the treatment of certain forms -
of cancer. Podophyllum has been TR R : AT qeT Fed §
claimed to have a cyto-static effect in f& ag TREw i/ avamg IW1 AT
cancer. This means that the drug, a % frer o g |

though not curative, may have a pal-
liative effect.

Y warer fag : 99 9g WA faar

(b) Podophyllum grows wild over war fE TrHR, FEL HT x 31
vast regions of Himalayas. A Bombay HIT % .....
firm is taking steps to organise scienti-
fic cultivation of podophyllun.l by set- e w@zu: oy F AN AT
ting up research farms etc. in Hima-
chal Pradesh, Kashmir, Kulu and RE LN
Uttar Pradesh. A unit for the extrac-
tion of the active principles of the ot v fag : & ag ST STean
herb is also being set up at Bombay ; £ TR & HTAEE “mm'
with a capacity of 54 tonnes per Ef‘ a\ >, ~ 5
annum. Negotiations are also under @ @ g = faa ECUEUE FY T T
way with the Government of Kashmir T HY FIT 1 g ? T IR AgT HLAA
to procure 1,000 acres for cultivation fFar AT ar :'E'T?
= e {8z ;7 & I @y .
g 5 =0 gF ¥ dawie O AR 39 o gaew T -
fra @§ 70 W @ 27 SRR AT AN gET § AR gR
' & foar dedtege ¥ ot W@ g
. Hed g 2L J
Ste guT AT : A FG @ | gy Sl 7 faeawe ¥ @e an
T F W R | TR T 5 AT & e e @ 1 9uE AR fegeae

FUN A AN B §, T =g A,
ag 3T W B AWATET FT L )

=it anare Tz 3 & ag Y o=
w5 g f5 o 71 avarg & fawms

¥ @ MR & FedaTe & fag &7 9K
Sw § Sifam 1w ) 77 9 A
# Nfedl @ G & 1 @ ¥ TR
T FF A TR @l #

FE T A AT @Y & wAE qraw [SEAEL mnﬂtagqm?azfmt
am # o A el i T ﬁ%ﬁﬁ%mmﬁtaﬂwqt
T Sfeat Y FrET 98 FT awdl ? T R T |

T H W F fag qearg #1 faeay
LG (S U

Shri Kapur Singh: It is an interest-
ing question. Let her answer. The

House wants an answer.
1194 (Ai) L.S.D—2.

Shri D. C. Sharma: May I know
why it is that such an important drug
with such a high potentiality is not
being taken up by the Government of
India but is being handed over to a
private firm of drug manufacturers?
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WMo gatew A@T: AW, T Al
g7 7 FA AW | AGR TG F

i 7 fAwem A agl fwem
S FE W 57 A W P w1 W/
doTc @1 SEEY gW S 7 8 |
FaR Agi W FE St F e W
¢ | o 7 91 Aawe Ag & g e
A o frad 773 & a1 A A IEE
T ¥ fag T w0

Shri Maheswar Naik: May I know
whether Government are satisfied
about the efficacy of the herb and if
not, why extensive cultivation s
allowed?

Dr. Sushila Nayar: There is Do
question of Government being satisfied
about its efficacy. There are certain
claims that have been made; on the
basis of these, certain agencies want
us to make land available to them for
cultivating the drug at their expensz.
They will cultivate and carry out fur-
ther researches. If it proves useful it
will be very good. Even if it does
not prove useful it is estimated that
we will be earning Rs. 5.5 million in
foreign exchange for the extracts of
this drug that will be exported.

Shri D. C. Sharma: On a point of
order. In an earlier answer, she said
that it was a palliative and not a cura-
tive. Now she says that research is
being undertaken to see what it will
do and what it will not do.

Dr. Sushila Nayar: May I repeat
what I said? It said: It is claimed
that it has cyto-static effects. If on
further study it is proved to be true,
it may have palliative effects.

Shri K. C. Pant: May I know why
the Central Drug Research Institute is
not undertaking research on the pro-
perties of this drug?

Dr. Sushila Nayar: The Central
Drug Research Institute is not under
the Health Ministry; it is under the
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CSIR and the Ministry of Scientific
Research and Cultural Affairs. We
shall certainly enquire from them if
they can also undertake this research.

s TRMETT WES T TR
gEY 3Tt ¥ 7@ Awla v oy &3
F fau o &7 @ ¥ ol
AT {6 Wy § W #E |
AT % %1 & | § gg S |ngan
oy f afe ag sufy 33 o=y 2, av
MY F AR ¥ IqE AR A
sqEEqT F41 qE w7

W ALY :  T8FT q1 Q19 T
fear g 1

Shri Hari Vishnu Kamath: Is the
Minister aware of the rather unortho-
dox theories, etiology, and treatment
of cancer heid by many doctors all
over the world, which are opposed to
radiation and surgery and if so, in
what direction does cancer research
in our own country point? In that
direction or in a different direction?

Dr, Sushila Nayar: If the hon, Mem-
ber puts a question on cancer re-
search, I will be glad to give him that
information. This question is about
podophyllum.

Shri Hari Vishnu Kamath: But that
is a drug for cancer.

Mr_ Speaker: Maybe, but it is a par-
ticular Herb which is in question.

Shri S. M. Banerjee: Is it a fact tha.t
one of the scientists attached to CSIR
or the National Physical] Laboratory
has invented a medicine which is a
sure cure for cancer and, if so, what is
it?

Mr. Speaker: Order, order. That is
not relevant. Next question.

Shri Sham Lal Saraf: I want to put
a very important question.

Mr. Speaker: I am sorry; I have
passed over to the next question.
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Sea Erosion in Kerala

+

( Shri Pottekkatt:
Shri A. V. Raghavan:
Shri P, Kunhan:

{_ Shri Koya:

Wil]l the Minister of Irrigation and
Power be pleased to slate: s

+639.

(a) whether there is any proposal
to invite an expert from America to
study the sea-erosion problems of
Kerala; and

(b) if so when the expert is likely
to come?

The Minister of Irrigation and
Power (Dr. K. L. Raoj: (a) Yes, Sir.

(b) Efforts are being made to get
the expert as early as possible.

Shri Pottekkatt: May I know if,
in the meanwkhile, the projects to
construct sea-walls and grovnes are
going ahead?

Dr. K. L, Rao: Yes. Where the sea
erosicn is very acute, groynes and sea-
walls are under construction.

Shri Pottekkatt: May I know whe-
ther the request of the State Govern-
ment for Rs, 60 lakhs for anti-erosion
projects has been sanctioned and, if
not, why?

Dr. K. L, Rao: Yes, Sir. Against
an allotment of Rs. 40 lakhs, they
asked for an extra assistance of Rs. 60
lakhs. Tt is sanctioned and it is being
given.

Shri A. K. Gopalan: May I know
what are the specific problems which
this expert is going to study?

Dr. K. L. Rao: The anti-sea ero-
sion works are of different types and
techniques. A modern technique has
been done recently by what we call
the ‘injection’ of soil instead of
the groynes and sea-walls. That tech-
nique has been well developed in the
United States of America, and there-
fore we requested an expert from the
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United States of America to coin R
advise us,

Shri Vasudevan Nair: May I know
whether the Government is aware that
the national highway is affected m
many parts of the western ghats m
Kerala State and, if so, may I know
whether the Transport Ministry has
been asked to come in the picture and
render help to the State Government
for those projects?

Dr. K. L Rao: We are fully awaie
that the national highway is being
affected. I do not know whether the
assistance comes from the other Minis-
try. It is for the State Governmen:
to ask.

Shri N. Sreekantan Nair: In view
of thc fact that Kerala has a very
long coastline and this sea erosion has
become an annual recurring feature in
Kerala, may I know and the money in-
volved is so vast and huge, may 1
know whether the Government of
India is intending to give anything
more as contribution rather than gs
loans only?

Dr. K. L. Rao: That is what the
Chief Minister of Kerala also stated,
and so far, the Government of India
has not been able to accept that con-
tention.

Shri Maniyangadan: May I know
whether, ag a result of the research
work that was going on in the Research
Institute at Poona regarding this ques-
tion, any effective measures have been
found out and whether they have
been implemented?

Dr. K. L. Rao: With the help of
the research station at Poona we ave
trying to find out measures in respect



5747  Oral Answers

of the sea wally and grn_.ae- with the
present technique and that is how the
affected places are being protected.

Mr. Speaker: Next guestion.

Shri Koya rose—] want to put one
one question, Sir.

Mr, Speaker: I am sorry; I locked
that side, but he did not stand then.
Next question.

D.VC.

+

Shri Mohammad Elias:
*640. { Shrimati Vimla Devi:
{_ Shri Indrajit Gupta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the nature of decision taken on
the request of the West Bengal Gov-
ernment in regard to transfer of Mai-
thon and Panchet Hill Dams of the
D.V.C. to the State Government; and

(b) the progress made so far re-
garding the movement of headquar-
ters of D.V.C. from Calcutta to
Maithon?

The Minis‘er of Irrigation and
Power (Dr. K L. Rao): (a) It has
been agreed between the Government
of India and the West Bengal Govern-
ment that the State Government will
take over the DVC Irrigation System
alongwith the Durgapur Barrage from
November this year. The Dams at
Maithon and Panchet will not be
transferred to the State Government.
Regulation of the Barrage and of the
water from the barrage downwards
will be under the control of the West
Bengal Government.

(b) The Operation and Maintenance
Wing of the Electricity Department ot
the DVC has already shifted to
Maithon. The construction of the
Staff quarters is in progress and is
expected to be completed by October,
1983. The general Headquarters of
the Corporation are still at Calcutta.
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Shri Mohammag Elias: May I know
what is the reason for the DVC to
transfer the headquarters from Cal-
cutta to Maithon and what amount
will be incuricd by the Government
for this movement of the headquarters
from Calcutta to Maithon?

Dr. K. L. Rao: The headquarters are
still at Calcutta. But, if the hon.
Member is referring to the question
whether any other suitable alternative
is there, I may say that it is under
serious consideration—that Maithon
will be a better head-quarters for the
DVC; but, as I said, it has not been
decided.

Shri Mohammad Elias: May I know
whether the discussion between the
West Bengal Government and the
Central Government regarding the
transfer of the DVC headquarters is
completed and whether the State Gov-
ernment has given its consent for the
transfer from Calcutta to Maithon?

Dr. K. L. Rao: It is still under exa-
mination; the headquarters have not
been shifted.

Shri Indrajit Gupta: With refe-
rence to part (a) of the question, am
I to take it from the hon. Minister’s
reply that the Weost Bengal Govern-
ment’s contention that the manage-
ment of the canal system is not possi-
ble without contro! over the Maithon
and Panchet dams has been rejected
and, if so, on what grounds? Why is
the Government in favour of dual con-
trol, one over the dam and one over
the canals?

Dr. K. L. Rao: The control of the
dam will rest with the Central Gov-
ernment. The regulations of the
water required for the purpose of
irrigation and flood control works for
the West Bengal Government will be
done by the Central Government.

Shri Bhagwat Yha Azad: In view
of the fact that DVC has to pay huge
sumg as rent for the central office at
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Calcutta, in spite of the request of the
Bihar Governmeni, what zre the diffi-
culties in the way of the Central Gov-
ernment in shifting the headquarters
from Calcutta to Maithon where
accommodation is available?

Dr. K. L. Rao: All these facts are
known to the Government. The
transfer of heaquarters is still under
cosideration.

Shri S. M. Banerjee: May I know
whether it is a fact that all the em-
ployees who are working at present in
the DVC hecadquarters at Calcutta
have made a representation that their
pay and allowances, which they are
entitled to get at Calcutta, should be
protected in case the headquarters is
transferred to Maithon?

Dr. K. L. Rao: No such represen-
tation has been received by the Centre.

Shri S, M. Banerjee: May I know
whether the Government has taken
any decision to protect the pay and
allowances of those employees?

Mr. Speaker: He has said no deci-
sion has yet been taken.

Shri D, N. Tiwary: Since this mat-
ter has been under consideration for
a very long time, may I know how
much longer it will take to finally de-
cide this matter?

Dr. K. L Rao: It is a fact that the
transfer. of the canal system and the
barrage has been taking a long time
since 1956. We hope that they will be
transferred by 1st November this year.

Shri D. N. Tiwary: I asked by what
time a decision will be taken about the
shifting of the headquarters.

Mr. Speaker:
is over.

The Question Hour

WRITTEN ANSWERS TO
QUESTIONS

Death due to Electric shock

*641. Shri S. M. Banerjee: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:
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(a) whether it is a fact that a Class
1V Central Government Employee of
Kidwai Nagar died of electric shock
received from the tap cof his bath-
room due to leakage of current while
washing his hands on the 22nd
August, 1963;

(b) if so, who is responsible for his
negligence; and

(c) the action Government propose
to take in this matter and also the
help Government propose to give 0
the bereaved family?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): (a) to (c). At about 7-15
P.M. on the 22nd August, 1963 Shri
Sangram Singh Rana, Peon, Rajya
Sabha Secretariat, resident of Quarter
No. E. 332, Kidwai Nagar, is alleged to
have got a shock while taking his
bath under the water tap. Within a
few minutes he died and was remov-
ed to the dispensary at Kidwai Nagar
at about 7-30 p.Mm. The Police who
came to the spot, informed the Exe-
cutive Engineer, Electrical Division
No. V, Central Public Works Depart-
ment, the Executive Engineer, New
Delhi Municipal Committee, and the
Electrical Inspector of the Delhi Ad-
ministration. This was at 945 p.M.
All the three were at site by about
11-30 p.Mm. The Electrical Inspector
made investigations but could not
detect any leakage either in the tap
or anywhere in the installations in
the quarter. The C.P.W.D. staff did
not touch the installations before a
detailed investigation by the Electri-
cal Inspector. This was done by the
Electrical Inspector with the New
Delhi Municipal Committee staff on
the 24th August, 1963. On receipt of
clearance from the Electrical Inspec-
tor, the CPW.D, staf made a
thorough check-up of the installations
on the 26th August, 1963. Nothing
was found wrong with the electrical
installations. The water tap, from
which the deceased is said to have
received the shock, is being again
used by the immates of the quarter
since e 23rd August, 1963.
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The Electrical Inspector’s report has
been received. His finding is that
there were no defects in the wiring or
other installations of quarter Nc. E 332
and the adjoining quarters. The post-
cortem report which has also been
received states that there was no evi-
dence of electric burns on the body.
The post mortem examination could
not definitely establish the cause of
death, A reference has been made
to the Chemica] Examiner whose re-
port is awaited. A final conclusion as
to the cause of the death will be
reached after the report has been re-
ceived,

Constitution House

*642. Shri Hari Vishnu Kamath:
Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Short Notice
Question No 18 on the 7th May, 1963
and state;

(a) whether a decision has been
taken to demclish Constitution House;

(b) if so, when the work of demoli-
tion 1s scheduled to commence;

(¢) whether Constitution House is
proposed . be demolished completely
or only in part; and

(d) whether in view ot the need for
avoidance of waste during the emer-
gency, Government propose to defer
demclition of Constitution House till
after the ;evocation of the proclama-
tion of Emergency?

Tiae M'~ister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Ehanna): (a) to (c¢). It has been
d=eided to demolish all the temporary
structuro.» in the area known as Con-
on House and the demolition is
.,cheduxed to begin early in October,
1263

(d) No. The temporary structures
of Constitution House were built more
than 20 years ago and are being main-
tained at heavy cost. Their continu-
ance is uneconomical and to some
extent dangerous, Because of high
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land prices and greater need for ac-
commodation, it is necesary to deve-
lop the area more intensively. It is
therefore proposed to put up a multi-
storeyed hostel on the site as quickly
as possible,

Tungabhadra Project

*643. Shri Sivamarthi Swamy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any proposal has been
sent by the State Government of
Mysore to pump the water trom
Tungabhadra Project reservoir to
the dried up tanks and kuntas in the
surrounding  vilages and towns for
rrigation and drinking purposes;

(b) if so, the number of schemes
already sanctioned so as to pump the
water to save the dying crops of
paddy and sugarcane around the
reservoir; and

() the guantity of water allowed
for lift irrigation schemes in the high
level border villages as per agrea-
ment?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No pro-
posals have been received,

(b) and (c¢). Do not arise,
o ¥
[t T f6g
&%, { oft gae gaar:
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w3 o
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Smal'pex in Delhi

( Shri D. C. Sharma:
Shri Nava] Prabhakar:
*645. | Shri P. C, Borooah:
L Shri D, D. Puri:
Will the Minister of Health be
pleased to state:

(a) whether the number of small-
pox cases in Delhi is on the increase;



5755 Written Answers

(b) if so, the figures for the first
six months of the current year as
compared to the corresponding period
during the last year; and

(c) the steps proposed to be taken
fn the matter?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The statement
placed on the Table shows that there
was a higher incidence of smalipox in
Delhi during the first six months of
1963 than in the preceding year,

(c) The following steps are being
taken in this connection:

Mass vaccination against smallpox
has been carried out in all areas of
Delhi, Fresh steps have been taken
to carry out the campaign by syste-
matic house to house visits in accord-
ance with the recommendations made
by the Independent Assessment and
Evaluation Committee which was set
up in March 1963 to evaluate the
programme, To deal with the fioat-
ting population the Delhi Municipal
Corporation is appointing a special
mobile squad of vaccinators.
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STATEMENT
-

Month Cases of small pox
1962 1963

1. January 10 74

2. February 16 €6

3. March 15 81

4. April 16 86

5. May 53 84

6. June. . 34 76

ToTar 144 467
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Dandakaranya Project Report

‘646.] Shri P. C. Borooah:
_Shri Maheswar Naik:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether Government have
taken a decision on the future deve-
lopment programme of Dandakaranya
in the light of the study of the revis-
ed report on the Dandakaranya Pro-
ject recently submitted to Govern-
ment by the Chief Administrator of
D.DA.; and

(b) if so, the outlines of the pro-
gramme?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): (a) and (b). The Prcjcct
report was referred to the Govern-
ments of Madhya Pradesh and Orissa
about four months back. Their com-
ments have not been received so far.
After the comments have been receiv-
ed, the matter will be examined by
the Dandakaranya Development
Authority.

Survey of Water Resources

Shri Warior:
*647. { Shri Vasudevan Nair:
LSln'i Dinen Bhattacharya:

Will the Minister of Health be
pleased to state:

(a) whether there is any proposal
under consideration to set up a high
power body to undertake an all-India
survey of the water resources of the
country; and

(b) if so, when that body 1s likely
to be set up?

The Minister of Health (Dr, Sushila
Nayar): (a) The Technica] Committee
of the Planning Commission has ask-
ed the Health Ministry to carry out
studies pertaining to problem of
water pollution and water supply for
domestic uses.
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(b) No work has been undertaken
as the staff required has not been
agreed to by the Planning Commission
so far.

Thermal Power Generation

Shri Mohammad Elias:
*648, < Shrimati Vimla Devi:
LShri Indrajit Gupta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Central Government are contemplat-
ing to step in the field of thermal
power generation;

(b) if so, the reasons for such a
decision; and

(c) whether Government have any
proposal to create a separate pool of
technical personnel with utility ex-
perience for management of State
electricity supply undertakings
throughout India?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) and (b),
Government are actively considering
the question of setting up regional
agencies for development of power.
So far, no decision has been taken
about the scope of functions and
duties to be entrusted to these orga-
nisations. A suggestion has also been
made that the Central Government
should undertake construction and
operation of major power stations, in-
cluding thermal schemes. This will
have to be considered in the light of
the decision taken about the functions
of regiona] agencies,

(c) No, Sir,
Hostel on Link Road
+649. f Shri Harj Vishnu Kamath:

\ Shri D, C. Sharma:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased t-
state:

(a) whether a new hostel has heen
recently built on Link Road;
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(b) if so, for whom it is intended
and its capacity and dimension of each
room;

(c) the rent proposed to be charged
per room; and

(d) when the hostel will start
working?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) The hostel which has 280 suites
has been constructed to provide ac-
commodation for Central Government
employees.

The dimensions of the living rooms
are from 14’-16” by 8-3” on the
ground floor to 14/-10}” by 9/-0’’ on
the top floor. Attached bath rooms
are roughly 9 by 7 on all floors.

(c) The rent to be charged from
Government employees will be
Rs. 105-27 nP per month inclusive of
furniture, services and free water
supply.

(d) The hostel is likely to start
functioning in about a month’s time.

Tax Evasion by Thackersey
Concerns

( Shri Yashpal Singh:
*650.{ Shri P. C. Barooah:
LShri P. R, Chakraverti:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 709 on the 4th
April, 1963 and state:

(a) whether the investigation into
the third allegation regarding tax
evasion against the two firms in which
the members of Thackersey family
were partners, has since been com-
pleted; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Simha): (a) No, Sir. The investiga-
tions are still in progress,

(b) Does not arise,
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C.H.S. Scheme

651, Shri P, C. Barooah: Will the
Minister of Health be pleased to
-state:

(a) whether beneficiaries of the
-C.H.S. Scheme in Delhi have to wait
for long periods sometimes for more
than a year for surgical operation in
the EN.T, Department of the Willing-
don and Safdarjang Hospitals, New
Delhi; .

(b) if so, the reasons thereof;

(¢) the number of cases awaiting
operations for more than, three
months, six months and one year
separately; and

(d) the steps contemplated to im-
prove the conditions?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). A Statement is
placed on the Table of the House
[Placed in Library. See No. LT-1708/
-63.]

Roads in Dandakaranya Project

1818. Shri Rama Chandra Mallick:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether any sum has been given
to Dandakaranya Project Authorities
for the construction and improvement
of roads; and

(b) the amount sanctioned during
1963-64?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) A sum of Rs. 32.91 lakhs has
been allotted for the construction and
improvement of the roads in the Pro-
ject area during 1963-64.

New Viilages in Dandakaranya

1819. Shri Rama Chandra Mallick:
Wi:il the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the number of new villages
established in Dandakaranya Project
area upto-date; and
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(b) the number of new villages to
be constructed during the current
year?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) 119 villages.

(b) It is intended to open 40 villa-
ges in the next working season ie.
from November, 1963 to June, 1964.

House Building Advances in Orissa

1820. Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of applications
received so far from Central Govern-
ment servants in Orissa for house
building advances during the last 3
vears:

(b) the number of such applications
approved by Government; and

(c¢) the total amount of loan granted
to Central Government servants in
Orissa during the same period?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chand
Khanna): (a) 104.

(b) 94.

(¢) Loans aggregating Rs. 5.31

lakhs were sanctioned.

Village Housing Scheme in Orissa

1821. Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) thé progress achicved so far in
Orissa State under the Village Hous-
ing Scheme during the last three
years; and

(b) the amount allotted under the
Scheme to that State for 1963-64?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
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Khanna): (a) The progress made upto
March, 1963 is as follows:

() Nuniber ot v.Lage
(a) Selected . . c44

(b) in whichthe scheme is bc.ug
implcm :nted . . 244

(¢) fer which layout plam have
beén drawn up . . .01z

{#) Amount of i assistance .

(@) sanctioned Rs. 41°55
lacs.
(b, Jigbursed Rs. 28-40
lacs.
(#55) Number of housee
(a) sancticned . . 3417
(&) Completed . 1182

(b) Rs. 5.80 lakhs.

Engineering Undertakings in
Dandakaranya

1822. Shri Ramachandra Ulaka: Will
the Minister of Works, Housing and
Rehabilitation be pleased to refer to
the reply given to Unstarred Question
No. 1294 on the 16th May, 1962 and
state the latest progress made so far
in regard to the execution of big
engineering undertakings in Danda-
karanya Project by appointing compe-
tent engineering staff which was
under the active consideration of
Government?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Attention is invited to the
progress report dated the 4th Septem-
ber, 1963 for the period ending the
30th June, 1963, which was recently
circulated to the Members of the
Sabha. The report indicates the pro-
gress made in respect of major engi-
neer'ng works. The requisite engi-
acers cf various grades were deputed/
appointed and there is now no short-
age of engineering staff in the
Dandakaranya Project.

Medical Education, Research and
Training in Andhra Pradesh

1823. Shri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) whether any grant has been
sanctioned to the Government of
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Andhra Pradesh for ‘‘Medical Educa-
tion, Research and Training” during
the current financial year; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). In accordance
with the procedure prescribed for
payment of Central assistance to State
Governments, funds are being released
to the State on monthly basis in nine
equal monthly instalments as lump-
sum ways and means advances by the
Central Government during the course
of the year. Final payment sanction
indicating the adjustment of ways
and means advances will be issued
towards the close of the current finan-
cial year only. The State Govern-
ment will get agsistance on the follow-
ing Medical Education, Research and
Training Schemes included in the
categories of State Plan Schemes and
Centrally-sponsored Schemes:

State Plan Schemes

1. Training of Refractionists and
Opticians.

2. Dental Colleges.

3. Training Centres for Nursing
and Public Health.

4. Medical Colleges.

5. Training of Laboratory Assis-
tants. )

6. Training of Auxiliary Health
Workers.

7. Training of Radiographers.

8. Upgrading of Teaching Institu-
tions in Indigenous System of
Medicine.

Centrally-sponsored Schemes

1. Post-graduate Medical Educa-
tion.

2. Under-graduate Medical Educa-
tion (Emergency scheme).

3. Indigenous System of Medicine-
Research including Post-
graduate education.

Patterns of central assistance to
State Governments for these schemes
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are indicated in the statement placed
on the Table of the House. [Placed in
[Placed in Library. See No. LT-1709/

63.] T 4
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Categorisation {Remeval of Anomalies)
Committee

1827. Shri P. L. Barupal: Will the
Minister of Works, Housing and
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Rehabilitation be pleased to stale:

(a) whether the Categorisation
(Removal of Anomalies) Committee,
appointed to .classify the Work
Charged Staff of C.P.W.D. into un-
skilled, semi-skilled, skilled and highly
skilled, has submitted its report;

(b) if so, whether its recommenda-
tions have been implemented; and

(¢) if not, the reason therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(by and (c). Government have
accepted most of the Committee’s
recommendations. Formal orders,
have been issued on all but two. Deci-
sions on the two remaining recom-
mendations will be taken shortly.

Slum Clearance in Rajasthan

1828 f Shri Dhuleshwar Meena:
" | Shri Ramachandra Ulaka:
Will the Minister of Works, Hous-
ing and Hehabilitation be pleased to
state the amount allotted for slum
clearance in Rajasthan during 1962-63?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Rs. 6.00 lakhs—Rs. 4.50
lakhs as Central assistance and Rs. 1.50
lakhs by the Government of Rajas-
than.

Irrigation and Power Schemes in
Rajasthan

1829 J Shri Dhuleshwar Meena:
7\ Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state the number
of irrigation and power schemes ot
Government of Rajasthan pending at
present with the Central Government
for sanction with their details in
terms of money involved and benefits
expected?
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The Minister of Irrigation and
Power (Dr. K. L, Rao):

Irrigation Schemes

No irrigation scheme included in
the Third Five Year Plan of Rajas-
than is pending with Central Govern-
ment for sanction.

Power Schemes

Three Power Schemes are pending
for sanction. Particulars of these
schemes are given in the statement
laid on the Table of the House.
[Placed in Library, See No. 1710/63].

Irrigation and Power Projects in
Rajasthan

{ Shri Dhuleshwar Meena:

| Card Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

1830.

(a) the major and medium irriga-
tion and power projects taken in
1962-63 and proposed to be taken in
1963-64 in Rajasthan; and

(b) whether necessary sanctions to
undertake the works have been grant-
ed during the same period?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
requisite information is being collected
and will be laid on the Table of the
House.

(b) The following major and
medium irrigation and power schemes
have so far been sanctioned by the
Government of India during the Third
Five Year Plan:

(i) Bhakra Right Bank Power
Station (4X70 MW/120 MW)
(Joint scheme of Punjab and
Rajasthan).

(ii) Beas H.E. Scheme:
Unit I 630 MW
Unit II 270 MW
(Joint scheme of Rajasthan
and Punjab).

(iii) 5th Unit at Gandhisagar Dam
Power Station (23 MW (Joint
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scheme of Madhya Pradesh
and Rajasthan).

(iv) Kotah Dam Project: (100
MW) Joint Scheme of Madhya
Pradesh and Rajasthan.

~

Satpura Thermal Power
Station (Joint scheme of
Rajasthan and Madhya Pra-
desh) (3125 MW of which
Rajasthan’s share is 165 MW).

(vi) Diesel Power Station (10
MW).

(v

(vii) Transmission & Distribution
Schemes.

(viii) Rural Electrification.

Irrigation Schemes

Lesaria Project.

Nagappattinam Plant

1831. Shri M. G. Thengondar: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the stage at which the pro-
posed construction of the plant for
generation of electricity from coal at
Nagappattinam Madras State)
stands;

(b) when the actual construction of
the plant will be taken up; and

(c) the financial allocation made
for this plant?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No such
scheme has been included in the Third
Plan of the State; nor has the Cen-
tral Government received any pro-
posal in this regard from the State
Government.

(b) and (c). Do not arise.

Naya Paisa Coins

1832. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether Reserve Bank is not
issuing more than one rupee worth of
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one naya paisa coins and two rupees
worth of two naya paisa coins per
person;

(b) the steps being taken to over-
come this scarcity; and

(c) when the suggested three naya
paisa coins are proposed to be put
into circulation?

The Minister of Finance (Shri T. T.
Krisnnamachari): (a) There was
practicaily no restriction on the issue
of 1 nP. and 2 nP. coins in any office
of the Reserve Bank of India except
at their New Delhi and Nagpur
Offices.

(b) The stocks of the offices of
Reserve Bank of India at New Delhi
and Nagpur have since been aug-
mented and instructions have been
issued to them by the Reserve Bank
of India, Bombay to relax the restric-
tions to the extent possible, consistent
with their stock position.

(c) The specific time by which the
3 nP. coin will be put into circulation
cannot be indicated at this stage as

the matter is under consideration.

Power Generation

1833. Shri Yashpal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the All India Manu-
facturers' Organisation has suggested
that power generation should be made
a Central subject; and

(b) if so, whether the reaction of
the State Governments has been
invited?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The reaction of the State Gov-
ernments has not yet been invited as
the subject is being considered by the
Government.

Improvement of Municipalities in
West Bengal:
1834. Shri Subodh Hansda: Will

the Minister of Health be pleased to
state:
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(a) whether Government have ad-
vanced any amount either as aid or
loan to West Bengal for improvement
of Municipalities;

(b) if so, the amount paid or sanc-
tioned;

(c) the names of municipalities to
be improved with this amount; and

(d) the salient feature of improve-
ment proposed?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) to (d): The question does not
arise.
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Grantg from U.K. for Steel Plates
Shri P. R. Chakraverti:
1836. { Shri Sidheshwar Prasad:
| Shri Heda:

Will the Minister of Finance be
pleaseq to state:

(a) whether the £3.50 million credit
from Britain is tied to purchases of
steel plates and rods in that country;
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(b) whether India pressed for an
increase in general purpose aid to be
spent as she liked; and

(c) if so, how far Britain is pre-
pared to comply with India’s request?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The UK. cre-
dit of £3.50 mililon for purchase of
steel products ig tied to purchases in
that country.

(b) and (c). India has been pres-

sing for recognition of the fact that,
generally and to the extent the lend-
ing country's circumstances warrant,
aid should be made available without
specific earmarking for use on indi-
vidual projects or for expenditure
only in the lending country itself. Ot
the aid indicated by UK. at the
recent Consortium meeting (£30
million) as much as 75% is expected
to be available without being linked
to specific projects.

Mark Woolf’s Case

1837. shri C. K. Bhattacharyya:
Will the Minister of Finance be
pleased to state:

(a) whether hig attention hag been
drawn to the case of Mark Woolt
who has been convicted in London
for smuggling gold into Bombay and
Culcutta;

(b) whether Woolf admitteq in the
court that he hag smuggleq to Bom-
bay and Calcutta gold bars worth
eleven thousand pounds in April and
June, 1962; and

(c) whether it has beep found out
as to where these gold bars have
gone?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) to (c). The
Government of India are aware of a
Press report that one Mark Woolf
wasg apprehended in London for at-
tempting to export gold out of the
United Kingdom without a proper
licence, anq for having illegally ex-
ported gold in the past. Details re-
garding the case are being obtained
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and a further reply will be placed on
the Table of the Sabha.

H for Gover t Servants

1838. Shri R. S. Pandey: Wiil the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of new houses pro-
posed to be built for Government
servantg in Delhi during 1963-64; and

(b) the number of new houses al-
ready built in the first quarter of the
current financial year?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Ehanan): (a) and (b). 16 houses
and a hestel for single men employees
providing 280 suites have recently
bee, completed. Another 4250 houses
are ‘expected to be completed during
the current financial year.

Dandakaranya Project Area

1839. Shri G. Mwhanty: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the measures being taken to
provide irrigation facilities in the
Dandakaranya Project area;

(b) the number of acres covered
thereby; and

(c) the number of the rehabilitated
families which are utilising the
facilities provided?

The Minister of Works Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c), Attention is
invited to the progress report dated
the 4th September, 1963 for the period
ending the 30th June, 1963, which
was recently circulateq to the Hon'ble
Members of the Sabha.

TRANT FITNART
{5¥o. *fY SETHEIX  mERt : FT
feard st faee 94 o3 T=m Y FOT
o fa:
(%) wwrRw af@sET (FT0g )
¥ w@ g% AR feadt wfa g &



5771 Written Answers

(') == of @i & 379 fears
¥ FH T4 F 7T HW L W

(7) @1 @ AT FT QU FQ@
& g9 § oY 3o frorg faar am 3, 3
&, @1 73 T aF QO & Fa ?

Taa’rﬁ "Tfﬂ'ﬂj\"‘l‘ﬁ (Uo Fo Ho
qT) : (F) AT qF A waA g
& faeafafas §.—

(q) ofasmT #Y sow Faraer
% fma 77 fwior &@ s qof @
IFT R

(R) oY g8 & ¥ T Yo
sfama of &t O miy 8

(2) 5t aw & faf saws
iy (o ) smEr & oafa
e 7R IEF mfaer F1 afrer
FEGT Q0 F7 {241 T

(¥) sréaga g & g g
fator s wegd gra sAm T @IS

(2) faarg aifeml 1 @99 w1
o 33 ¥ ford gt v srrfr w
g

(&) #% 9%¢ ¥ frATor Ff &
fod frega festra 1 w1 ) wfg 2
W

(&) aar (7). fadr a=@ Far
o fauior & amm #oaEe #6
ST @ & W mmw @ fF ag qesY &
T § 9FT AT | 9y w7y faay
AT A f T AL & qEY | 9T 7@ @I
HTAT FT F919 fRar stroa 31 faato
Fd &1 wafy § Iewvzar = SO |
o g fF ag oftgismr qevy aw
Y g S
Pay Commission’s Recommendations

1841, Shri S. M. Banerjee: Will

the Minister of Finance be pleased to
state:
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(a) whether it is a fact that some
of the recommendations of Pay Com-

mission have not yet been implemen-
ted;

(b) if so, what are those recommen-
dations and the reasons for abnormal
delay; and

(c) the steps taken by Government
to implement the same?

The Minister of Finance (Shri T. T.
Krishnamachari (a) to (c). Two
statements showing (1) the reccm-
mendations of the Pay Commission
which have been accepted but which
have not yet been implemented; and
(2) the recommendations which have
not yet been accepted, indicating in
each case the present position, are
laid on the Table of the House. [Plac-
ed in Library. See LT-1711/63.]

Shortage of Power in Bihar

1842. Shri P. K. Deo: Will the
Minister of Irrigation and Power be
pleaseq to state:

(a) whether there will be shortage
of power to the tune of 13 MW. in
Bihar at the end of the Third Plan
period;

(b) if so, the steps being taken to
supplement the shortage; and

(c) how much power is at present
available for Bihar ang for which of
the zones and how much is likely to
be available by the end of the Third
Plan?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) Does not arise.

(c) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-1712/63.]

Unani Tibbia Conference
1843 / Shri Sham Lal Saraf:
" 7\ Shri Siddananjappa:
Will the Minister of Health be
pleased to gstate:
(a) whether Government are aware
that a Unani Tibbia Conference was
helq in Simla in June, 1963;
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(b) whether Government have con-
sidered the recommendations cf the
said Conference; ang

(c) if so, the action proposed to be
taken in this regard, particularly
about revision of Drugs Control Act
and the Rules thereunder?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. A Unani Tibbia
Conference was held at Simla from
the 14th to the 16th June, 1963.

(b) and (c). A statement showing
the summary of the resolutions
passed and action taken|proposed to
be takep is laid op the Table of the
House. [Placed in Library, See No.
LT-1713/63.]

Contaminated Drugs in Bombay

1844. Shri Ram Ratan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether Drugs longing to
Antepar brand Elixir Piperozine
Citrate Batch G-488 of Borroughs

Welcome Co. (India) Private Limited,
Bombay, were found to be contami-
nated; aanq

(b) if so, the action taken against
the Company?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. One sealed bottle
of Antepar brand Elixir Piperozine
Citrate Batch No. G-488 manufac-
tured by Messrs. Burroughs Wel-
come Co. (India) Private Ltd. Bom-
bay, was found to be contaminated.

(b) The Maharashtra Drugs Con-
trol Administration took action to
prevent the use of Antepar of that
paricular batch and arranged for the
stock of that batch to be returned by
Qealers to the manufacturer for des-
truction. The Company was also
asked to withdraw ‘this batch from
sale.

Milk Powder from UNICEF

{ Shri S. C. Samanta:
185, { Shri B. K. Das:
| Shri M. L. Dwivedi:
‘Will the Minister of Health be
1194 (Ai) LSD—3,
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pleased to refer to the reply given
to TTnetz-red Question No. 2638 on the
2nd Ma;- 1963, regarding the missing
consignment of milk powder from
UNICEF and state:

(a) whether any turfher action has

been taken against the concerned
Transport Company;
(b) whether the police investiga-

tion has brought to light any further
facts; and

(c) whether the driver has been
arresteq and the truck fowund out?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). Yes. On further
investigation it has been reveaied
that trucks belongeq to private indi-

vidualg and not to any transport
company.
The police have arrested eleven

accused persoas in this case includ-
ing one of the drivers of the trucks.
The other driver of the run-away
lorry which had a bogus registration
number js absconding and the police
are taking necessary action to appre-
hend him. Of the above arrested
persons, two have been discharged
by the Court and one has since died,
The other eight are on bail. The
seized milk powder is being made
over to the Health Directorate, West
Bengal under the orders of the Court.

Foreign Exchange for Higher Studies

1846 [ Shri Sivamurthj Swamy:
“\ Shri N. R. Laskar:

Will the Minister of Finance be
pleased to state:

(a) the number of applications for
foreign exchange for higher
studies during 1962-63 still pending;
and

(b) the number of students who
have been allowed to go abroad dur-
“ing the same period and the number
out of them rejected?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) All applications
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received during the year ended 31st
March, 1963 have been disposed of.

(b) 3251 fresh student permits were
issued during this period. In addition
the number of permits renewed
during the period in respect of old
students already abroadq was 4572.
The number of rejected applications
is not available and the labour in-
volved in collecting this information
would not be commensurate with the
results likely to be achieved.
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Assets of Indian Banks ip Burma

1848. Shri P. C. Borooah: Will the
Minister of Finance be pleaseq to
state the further progress made in
the repatriation of the assets of the
Indian Banks in Burma?

'l"he Minister of Finance (Shri T. T.
Krishnamachari): All the five Indian
banks, which had branches in Burma,
have been allowed to repatriate their
heaq office funds, amounting to Rs. 5
lakhsg in each case. Ag regards the
other assets the claims for compensa-
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tion submitted by the bankg are still
pending before the Banking Business
Nationalisation Compensation Come
mission, Burma.

Credit from International Monetary
Fund

1849. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether a new stand-by
arrangement has been entered into
with the International Monetary Fund
under which it would be possible to
draw from the Fund upto £100 million
during the next twelve months; and

(b) if so, the purpose for which
the credit is being secured?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Stand-by arrangement with the Inter-
national Monetary Fund is for $100
mililon (and not for £100 mililon)
Under this arrangement, the Govern-
ment of India can draw from the Fund
various foreign currencies upto the
limit of $100 million during the 12
months period commencing on July 9,
1963. The purpose of this credit
arrangement is to assure availability of
Fund resources to India to meet any
temporary difficulties that may arise
in the country’s balance of payments
situation.

Loans given to Political Sufferers

1850. Shrimati Renu Chakravartty:
Will the Minister of Finance be pleas-
ed to state whether any decision has
been taken to write off Rehabilitation
Finance Administration loans taken by
political sufferers who are displaced
persons?

The Minister of Finance (Shri T. T.
Krishnamachari): No. But due consi-
deration is given to cases including
those of political sufferers where re-
covery proceedings are likely to cause
hardship and relief is granted om
merits of each case,
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Centra] Health Cadre

1852 Shri Ramachandra Ulaka:
’ { Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 2318 on the
25th April, 1963 and state:

(a) whether the rules for forma-
tion of a Central Health Cadre have
since been finalised in  consultation
with the Union Public Service Com-
mission, and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) A copy of the Central Health
Service Rules, 1963, is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1714/63.]

Bird & Co.

1853, Shri S. M. Banerjee: Will the
Minister of Fimamce be pleased to
state:

(a) whether it is a fact that the
Governor of the Reserve Bank of India
hag submitted a report on the affairs
of Bird & Co., Calcutta after their
offices were searched recently;

(b) if so, the contents of the report;
and

(c) whether a copy thereof will be
laid on the Table?
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The Minister of Finance (Shri T. ¥.
Krishnamachari): (a) Yes, Sir.

(b) and (c). Since investigations in
the case are still in progress, it would
not be possible either to disclose its
contents or lay a copy of the letter on
the Table of the House.

AN

Universal Heaith Institute, Bombay

1854. Shri A. T. Sharma: Will the
Minister of Health be pleased to state:

(a) the exact amount of grants
given to the Universal Health Insti-
tute, Bombay during the last three
years;

(b) whether it is contemplated to
discontinue the same; and

(c) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) A grant of Rs. 90,000}-
was given to the Universal Health
Institute, Bombay during 1960-61
which included an amount of
Rs. 30,000{- payable to the institution
for the year 1950-60. A grant of
Rs, 80,500/~ has been sanctioned in the
current financial year to cover the
deficit for 1961-62 and 1962-63 (upto
Ist April, 1963).

(b) and (c). The grants were
sanctioned for a specified period. The
research work done by this Institute
is being evaluated by a Committee
appointed by the Government of India
for this purpose. The question of con-
tinuing the payment of research grants
to this Institute will be considered in
the light of the evaluation report.
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Income-Tax Investigation Commission

1856 [ Shri Umanath:
“ 7\ Shri S. M. Banerjee:

Will the Minister of Finance be
pleased to state whether Government
has decided to set up an Income-tax
Investigation Commission for the ex-
peditious realisation of arrears and to
suggest action against the tax evaders.

The Minister of Finance (Shri T. T.
Krishnamachari): No, Sir.

Gold Mines

1857, Shri Maheswar Naik: Will
the Minister of Finance be pleased to
state:

(a) the number of gold mines at
present working in the country;

(b) the output of the worked out
mines; and

(¢) how the cost of production in
these mines compares with the pre-
vailing price of gold?

The Minister of Finauce (Shri T. T.
Krishnamachari): (a) Four.

(b) The output of gold meta]l dur-
ing 1962 was 5,080 kilograms.

(c) The International Monetary
Fund rate for gold is Rs, 53'58 per 10
grammes. The price prevailing for 14
carat gold in Bombay is about
Rs. 63:00 for ten grammes. The ave-
rage cost of production in the four
mines in this country is approximately
Rs. 124-15 per ten grammes.
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Bank of China

Shri Hari Vishnu Kamath:
1858. Shri Yashpal Singh:
Shri Jashvant Mehta:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 370 on the 29th
August, 1963 and state:

(a) whether former Chinese em-
ployees of the Bank of China were
examined in the course of liquidation
proceedings;

(b) whether they refused to answer
questions and also refused to co-ope-
rate in other ways too; and

(c) whether there are reasons to
believe that several documents, re-
cords and letters are missing?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Most
of the Chinese employees were permit-
ted to leave the country, soon after
the bank was taken into liquidation, as
it was not considered necessary to de-
tain or examine them. No difficulty
has been experienced in obtaining the
necessary clarifications or information
from the Chinese employees who are
still living in India,

(¢) There is no reason, according
to the information which has been
available to the Government so far, to
believe that any basic document is
missing.

qAt & W7

95Ye. ft wwrET ;e o ar
Frutor, smare qarqa fa W= ag gy
& FuT FT -

(%) @z &= & fr Farely 7@,
7% foeolt & g7 88 WY ey Fed
¥, @ fF IRE AR F R §
Faatfet & fod fad @ &, oy &
HeT 79 % AG! O & R FAY € &
aifes ot & fad wH ¥



§781  Written Answers

(=) o g ot &= & 5 agt i
73q N3 qwa F fody &t wvan @ W TS
for & w77 foram ST AgA sAET & AR

() afz &1, a1 #7 a% T3 FTEA
¥ vz am feg I ?

fanfe, wrate o qAate W@
(o HaTE ") (F) q AT QEER
YEAFTAFAEN AT AFNES T
qFt & foe amTe 717§ ¥ & ufa A
fod @ & | 37 avE § 7% faedr
FreafaET afafy ¥ o F7 3 Lo AT
G { qg7 FT oy 7% ¥ wfg g AT
FT &, gafo @R ¥ wA IW
A A e w1 oaww g7 off 36
fgama ¥ 721 %7 ¢ =00 97 A A7 A
g

(&) agsT 1 7€ 7AW T FT
T 9T TR AQ A A9 AHEI A
T A T F WA q F A9 T
o #v € & Y gafem 77 agd wfaw
T3 |HAT ATAT |

(7) 7z gar == R fF Af feee
FrenferaT afafs 37 FAEA 7 39 a9
F AT qEF HIEX AT AHAT )

Rajendra Memorial Research Society
and Rajendra Institute at Poona

f Shri Shree Narayan Das:
1860. 4 Shri Maheswar Naik:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to participate in the
establishment of Rajendra Memorial
Research Society and Rajendra Memo-
rial Institute at Patna, to perpetuate
the memory of Dr. Rajendra Prasad;

(b) if so. the nature and extent of
this participation; ang

(¢) precise functions and scope of
the society and the institute going to
be get up?

BHADRA 21, 1885 (SAKA)
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The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The matter is
under consideration.

Quarters for Reserve Bank
Employees

1861. Shri A. K. Gopalan: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
scheme for constructing staff quarters
for Class IV employees of the Reserve
Bank of India at Madras has not been
implemented so far; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Reserve Bank has acquireq land for
the construction of quarters for its
Class IV employees at Madras. but in
view of the decision to restrict tha
building proFramme during the emer-
gency and the lack of drainage and
other facilities in the locality; it has
not been possible {0 undertake the
actual construction of quarters.

Rehabilitation of Goldsmiths
in Kerala

1862 Shri P. Kumhan: Will the
Minister of Finamce be pleased to
state:

(a) whether the Kerala Government
have asked for any financial assis-
tance from the Centre for rehabilitat-
ing the goldsmiths who were rendered
unemployed as a result of the Gold
Control Order;

(b) if so, the nature and extent of
assistance asked for; and

(c) the details of assistance, if any,
given?

The Minister of Finance (Shri T. T
Krishnamachari) ; (a) Yes.

(b) The Government of Terala
State had asked for a loan of
Rs. 11,31,000i- and a grant of Re.
7,41,016'-.
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Deposit Scheme

(c) A loan of Rs. 10 lakhs, repay-
able at the end of six years and bear-
ing interest at 4 per cent has been
sanctioned to the State Government.
The question of granting a subsidy te
the State Government, towards the
rate of interest payable on that por-
tion of the loan which is utilised for
incurring outright expenditure or fer
granting advances to cooperative
societies, will be considered, if neces-

sary, when further details are avalil-

able.

Smuggling of Foreign Exchange

( Shri D. C. Sharma:
1863.{ Shri Indrajit Gupta:
(_ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether 11 persons of two
branches of banks in Calcutta were
held on the 30th August, 1963 in con-
nection with alleged smuggling of
foreign exchange out of the country;

(b) if so, whether any enquiry has
been instituted into the case; and

(¢) the findings thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The
information is being collected and will
be placed on the table of the Sabha.

12 hrs.

RE: COMPULSORY DEPOSIT
SCHEME

Shri Priya Gupta (Katihar): Sir,
may I submit that thousands of rail-
waymen have come to this Parliament
to represent their grievances against
the Compulsory Deposit Scheme and
other grievances for your considera-
tion and for the consideration of this
august House. ...

Mr. Speaker: Order, order. I can
hardly control Members in this House.
How camn I control outsideis?

Calling Attention 5784

to Matter of Urgent
Public Importance

Shri Ram Sewak Yadav (Bara-
banki): He is not asking for control.

Mr. Speaker: Order, order. Dr,
Singhvi,

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Gowp CoNTrOL ORDER

Dr. L. M. Singhvi (Jodhpur): Sir, 1
call the attention of the Minister of
Finance to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“The grievances against the
Gold Control Order voiced by
goldsmiths in Delhi and other
places and the remedial action,
if any, proposed to be taken by
the Government.”

The Minister of Finance (8hri T, T.
Krishnamachari): Mr. Speaker, Sir,
the Gold Control Rules were promul-
gated eight months ago, This matter
has figured in Questions and discuss-
ions in the House since then. There
was a discussion at some length in the
House on this subject in march of
this year,

2. In view of the fact that a full
picture of the working of this scheme
is not before me, I am having this
matter gone into and hope to have al!
the relevant information by the end
of the week. It was my intention to
make a statement in the House on
the position of the working of this
scheme after I had collected all the
details,

3. My distinguished predecessor had
written to the State Governments
more than once about the provicicn
of assistance to Goldsmiths who have
been affected as a result of this
scheme, The Union Government have
so far placed a sum of Rs. 1.75 crores
at the disposal of the State Govern-
ments for this purpose. It is per-
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fectly obvious that the scheme can-
not be put into operation withuut the
co-operation of the offected section «f
the community,

The Delhi Administration is seized
of the problem of providing relief to
displaced goldsmiths in the union
territory and has been in touch with
the Delhi Swarnakar Mandal, the
Delhi Prant Sonar Sabha and the
Bhartiya Swarnakar Sangh regarding
the schemes or measures which are
under consideration.

Shri Nath Pai (Rajapur): Mr,
Speaker, Sir, I rise to a point of order.
The new Finance Minister has done
well in taking the House into confi-
dence. When we tried to raise this
matter last time the previous Finance
Minister, his distinguished predeces-
sor, gave a categorical reply that the
Government is not contemplating
having a second look at this thing. It
is perfectly his right to do what he
has done. The point of order arises
like this that when this, perhaps, ap-
propriate step is being taken the
House is the last to be informed.
Shri T. T. Krishnamachri the
Finance Minister is right in his anxiety
to consult his party first. But yes-
terday we read in the papers that the
Parliamentary Party,—and the All
India Radio gave more importance to
trat report of the private party than
the proceedings in Parliament—ths
Congress Parliamentary Party was
told by him that the matter was re-
ceiving consideration. (Interrup-
tion). Mr. Speaker, let me conclude.
I think it is a question of right of
this House. When major policies we
have been told are not under con-
sideration, if Government reconsiders
its opinion and its stand in regard to
them, they have been told that the
first announcement should be made
before Parliament and not before a
party, We say this is very import-
ant. Repeatedly you have told the
Government also.

Some hon, Members rose—

Public Importance

8hri Tyagi: (Dehra Dun): Since he
has referred to the Congress Party. ...

Mr, Speaker: Order, order. There
ought to be one Member standing at
one time,

Shri Tyagi: Since my hon, friend
has referred to the meeting of
the Congress Party, may I make it
quite clear that it is a privilege ¢ all
parties to meet whenever they feel
like meeting and discuss about im-
portant problems of the country. Re-
commendations, if at all made, are by
way of recommendations to the Gov-
ernment which they might consider,
reject or accept. But our freedom to
talk cannot be curtailed,

An Hon Member: Nobody objects
to that,

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr, Speaker, Sir, very often in
this House such questions are raised
that a Minister of the Government has
announced a certain policy outside
before he took the Parliament into
confidence, I am not talking of this
particular instance. But I seek a rul-
ing from you on this whether we as
members of our party are not entitled
to raise certain topics for discusssion
in our party. What Shri Nath Pai
pointed out was that the members of
the Congress Party raised that qucs-
tion in their general body meetirg.
We will henceforth also discuss many
topicsg which are of interest to us and
to the country. Are we not enti‘led
to do that?

Shri U, M. Trivedi (Mandsaur): I
only want to draw the attention of
the House and you, Sir, to this patent
fact that we are entirely side-track--
ing the issue, The point that has
been raised by Shri Nath Pai is very
pertinent. The question is only this,
whether a policy statement to be
made by a Minister can be made to
his party first before he makes it
known to the House. That is {ne
only pertinent point. (Interruption).
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Mr. Speaker: Order. order. Hon.
Members should have patience.

Shri U. M. Trivedi: We do not
challenge the right of the Congress
Party to meet and discuss things as
best as they like, What we want to
stress is that a Minister is responsible
to this House, He may be responsi-
ble to the Congress Party also, but he
is legally responsible to the House—
morally he may be responsible to the
party. Can he make a policy state-
ment to the party before he comes ‘o
this House? That is the only point to
be considered. (Interruptions).

Mr. Speaker: Order order. Unless
a Member is identified and recogris-
ed by me he should not begin to
speak. Only one hon. Member
should stand at a time. When 1
identify one the others must sit down.

Shri H. N. Mukerjee (Calcutta—
Central): Sir, 1 wish to stress, if I
may, the significance of the point
raised by Shri Nath Pai, There is no
question of denying the Congress Par-
liamentary Party or any other group
in this House their own right of dis-
cussing whatever is agitating the
mind of the country and offering sug-
gestiong in regard thereto. But there
is a difference between discussions in
a particular party in its own confabu-
lations and the communications by
Government through an authoritative
spokesman of a decision, however
tentative it might be, in regard to
something which Parliament has a
right to be seized first of all. At a
time when Parliament ig sitting, we
find intimations in the press of the
Congress Parliamentary Party having
held meetings—it has every right
to hold those meetings; it is very
good that they do so—but we find
intimations in the press—and the
Minister having informed the Cong-
ress Parliamentary Party in regard to
kis intentions of reviewing a parti-
cular order. Now, that may be a good
thing or a bad thing; in this case, a
very good thing. But technically
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speaking, as a matter of principle, the
Minister should have come, first of -
all, to this House with his provesi-
tion, thus making a public pronounce-
ment in regard to it. But he chose to
go to his own party, to his own con-
fabulation, to his own' conclave, rather
than to Parliament. This is happen-
ing over and over again, it is very
wrong and. I hope you will look into
it,

Shri Kapur Singh (Ludhiana): Mr.
Speaker, I wish to endorse the point
which Shri Nath Pai has made in its
entirety, and I wish to add that an
impression has been there in the
whole country that the Congress Party
is acting as an exclusive substitute
for the Parliament. That has keen
the impression in the country for a
long time. Now another impression
is gaining ground, which js that the
Congress Party is arrogating to itself
the status of an equation with the
State itself. These impressions are
strengthened when the Congress Parly
acts, as it has done in this matter and
has acted in such manner in the past.

Shri Haunmanthaiya (Bangalore
City): Mr, Speaker, the point that has
been raised by Shri Nath Paj is a
very relevant point. The only request
that I make to him is to look at it
in its proper perspective. According
to parliamentary conventions, parlia-
mentary proceedings are not contined
to the four walls of this House. Un-
der the parliamentary system of Gov-
ernment, party governments are es—
tablished and they function. There-
fore, if any party, or its executive,
whether it is the Congress Party or
and other party, considers parliamen-
tary measures in its arty meetings,
that is also covered in a sense by
parliamentary privilege. Of course,
that is a matter for examination by
you and I am not offering any opinion
in this matter, It is a matter en-
tirely for you to consider. After all,
the Congress Parliamentary Party,
whenever it meets, does only parlia-
mentary work, and those meeting are
always held in the Central Hall, with-
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in your jurisdiction, Further, even
the Minister has not committed him-
self to any definite policy. All that
he said was that he will review the
position, There fore, no breach of pri-
vilege is involved, Shri Nath Pai is
becoming too technical. He has to
look at it in the spirit in which party
system of government and parlia-
mentary system of government func-
tion,
Some hon. Members rose—

Mr. Speaker: On a point of order
I cannot allow so much time and
give opportunity to so many hon.
Members. There must be an end to
it,

Shri Ranga (Chittoor): I entirely
agree with what fell from the lips
of the hon. Member from the side of
the opposition. Nobody can take any
objection to the Congress Parliamen-
tary Party holding its meetings.
When such meetings are held, the
Ministers show courtesy to their
friends, the Members by taking part
in the discussions and giving their
opinions on various subjects that are
being considered by Government. 1
myself have had experience of his,
being the Secretary of the Congress
Party for many years,

Shri Tyagi: Then come back to us,

Shri Raghunath Singh (Varanasi):
We are ready to welcome you.

Shri Ranga: After we became free,
just before I left Congress in order to
found this new party, I had experi-
ence of this kind. Even at that time,
when I was asked by the press to give
a resume of what transpired in the
party meeting, I used to avoid giving
them any informiation, because the
party confabulations are supposed to
be secret. But, unfortunately, our
friends have developed the habit of
giving inspired messages or reports,
more or less authentic, to the press as
well as to the radio, with the result
that the press naturally jump at that
kind of information and give it wide
publicity. All that I can say is, in
the interests of parliamentary tradi-
tions and parliamentary democracy,
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it would be best for our friends not to
try to hasten to go to the press and
give all information to the press as to
what the Prime Minister has stated,
what various members have stated
and what the Ministers have stated.
1 think that would be wrong.

Some Hon, Members rose—

Shri Dasappa (Bangalore): Could I
say a word?

Mr, Speaker: I think, we cannot
continue like this. I suppose, | have
followed the point of order and the
opinion on both sides. Therefore I
do not think there is any need to
carry further the discussion. That s
so far as participation in this is con-
cerned.

There is no doubt that we work
on party system and every party has
got the right to sit; rather, it will be
essential for the parties to discuss
matters and to take up those items
that are coming up before Parliament.
Every party does it, be it a munority
party or a majority party, the ruling
party or an opposition party,

Shri Ranga: But we do not get any
publicity,

Shri Raghunath Singh: Why are
you sorry for that?

Mr. Speaker: I am sorry, there I
cannat help Professor Ranga. That
might be the situation today but sorne
time afterwards it might alter and he-
should hope for that.

Some Hon Members: No, Sir.

Mr, Speaker: Now, the pomnt is
whether parties have a right to dis-
cuss matters that are coming up be-
fore Parliament, to take decisions and
then to give publicity to those deci-
sions. These are the three things.
So far as parties are concerned, if we
were to have a fair assessment and, I
should say, an approach that might be
equitable, I can say that every party
meets, discusses, takes decisions and
sometimes we do find in the press that
such-and-such party has taken this at-
titude towards a particular item or
1ssue that is going to arise in Parlia-
ment. So, they cannot complain
about that. But there is a facl that
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has been worrying me sometimes.
The difference comes because what-
-ever decision is taken by the Congress
Party which is the ruling party and
the majority party, is afterwards
likely to be adopted by the House
though there might be some opposi-
tion to it. Therefore there might be
some objection at certain levels at
that moment as to how far publicity
-should be given to the decision which
has been taken inside the party meet-
ing, That is the only question.

Skri Ranga: Publicity to what
Ministers say,

Shri Nath Pai: You have very
vogently summed up the situation so
far. I am feeling very very con-
-strained to interrupt you, but you
will bear with me for half a second.
The situation summed up so far by
you is very succintly put by you. The
-question that I have submitted for
you to decide is not that they have no
right to take decisions. They can
take any decision under the sun
possible. It is the conveying of Gov-
ernment’s decision to them first
bef:re this is brought before the
"House that I raised. I have no objec-
tion to the Congress Party deciding
anything. My charge is that both the
hon. Prime Minister—now he is here;
I did not refer to him earlier because
he was absent—and the hon. Finance
Minister who are showing such con-
sideration for Parliamentary propriety
and niceties, I think, were guilty of
telling the party first what the deci-
sion of Government was. It is on
this point that we ask for your ruling.

Shri Kapur Singh: That is the point.

Shri T, T. Krishnamachari: I beg to
submit that my hon. friend opposite
is not factually correct. For cne
thing we never ciscussed these Gold
Control Rules at all at our party
meeting. So, thai is completely be-
side the point. No discussion was had
about this maiier and I made no
statement.

Shri S. M. Banerjee (Kanpur):
CDS.
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Shri T. T. Krishnamachari: As re-
gards the other matter, what I and
the hon, Prime Minister said was that
we were watching the position and we
would make such adjustments as are
necessary from time to time. No
policy decision was mentioned to the
party. In fact, as I have said in my
statement, it was my intention before
the House rose to take it into my con-
fidence, or at any rate, to present the
factual position of these issues which
agitate the House and my Party. It
hon. Memberg had waited until I
made that statement the position
would have been clear. But factual-
ly Gold Control Rules were not men-
tioned at our Party meeting. 1 will
again repeat that neither the hon.
Prime Minister nor I did annource
any policy decision. But we are cer-
tainly bound to tell the Party that we
are considering this matter. If that is
a policy decision, I am afraid that
cannot be helped as we function as
creatures of our Party and are expect-
ed to tell them what we are doing
about issues as these...... (Interrup-
tion).

Shri S. M, Banerjee: I rise on a
point of order,

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Hon. Members are perhaps
misled often enough by what appears
in the press. Normally that is
thoroughly unauthorised and guess
work and sometimes such things
which have not been said in the Party
are mentioned. Far from a decision
they were not even mentioned. My
hon. colleague has said that there was
no mention even indirectly, if 1 re-
member, of the Gold Control Rules in
the Party. There was some discussion
about the C.DS. Of course, some
Members expressed their opinions.
There was no statement of policy at
all except to say that he will consider
it. In what form the newspapers
gave it out, I do not know. But nor-
mally they have a habit of giving it
out in an utterly wrong form. (Inter-
ruption.)
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Ap Hon. Member: It was given on
the radio.

Shri S. M. Banerjee: On a point of
order, Sir. My point of order is this.
It is not the Gold Control Order, but
other things which have been clarified
by the Prime Minister, that is, the
C.D.S. It means they have discussed
C.D.S. outside this House. When in
this House, myself and many Mem-
bers tabled short notice Questions
and Calling Attention notice, every
time it had been disallowed probably
on the ground that the Minister does
not want to make any statement. I
would seek your protection and
guidance—in those matters which are
apparently coming in the newspapers
about the C.D.S., that the modification
is coming and the Congregs Party
was informed about it—whether the
Minister can refuse to make a state-
ment on the same subject on which
he makes a statement outside in the
Congress Party.

Mr. Speaker: I am not concermed
with what happens inside the parties.
Every party has got perfect dis-
cretion, perfect freedom, to discuss
anything theyv like. I can go even
further than what the Minister for
Finance has said. Even policy deci-
sions they shall have to take with the
consultation of their Party. They
can do that. But the question only is
how far they should release those
decisions to the press. That is the
only question. (Interruption).

Shri Nath Pai rose—

Mr. Speaker: Order, order. What
is it that he wants to say?

Shri Nath Pai: Government deci-
sion; not of the Party decision.

Mr. Speaker: Government takes
decision opn the basis of what the
Party decides first and then the
Government is to be led, to be
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influenced by the decisions of the
Party. That is how the parties wark.

Shri Ranga: According to you and
him if a Party takes a particular
decision, that becomesg a decision of
the Government Then all the dis-
cussiong in this Parbament will be
farcical. (Interruption).

Shri Tyagi: No, po.
Mr. Speaker:

Shri Ranga: They should be open
to conviction; they should be open to
persuasion, herefore, they cannot
take a decision like this.

Mr. Speaker: I can't comprehend
how else the parties can work if they
do not discuss it.

Order, order.

Shri Ranga: It is only provisional.
Mr. Speaker: Then alsp that comes
to the same question.

Shri Ranga: It does not come.

Shri Tyagi: We must take their
permission. (Interruption).

Mr. Speaker: Order, order. That
comes again only to the question,
whether what information js to be
released to the press so far as those
discussions and decisions are con-
cerned. Of course, I agree with the
Oppositic, in that respect that they
should not go out as if a decision on
such and such a matter has been
given and finally taken. It ought to
be only that such matters were dis-
cussed and some decisions taken by
the Party. That would be better.
The opinion that I have got otherwise
is, they can freely discuss, come to
decisions, formulate their policies
and do whatever they like so far as
their party meetings are concerned.
Really, we cannot interfere with their
liberty and their freedom to discuss
all matters. The only thing js, and
probably the Opposition also wants
to take exception to that, that it
should not be given out to the coun-



5795 Calling Attention

" [Mr. Speaker]

try that Government has taken some
decision in a particular matter.

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): The Party can
take any decision.

Shri Ram Sewak Yadav rose—

Shri A. P. Jain: Sir, I rose several
times, but you did mot allow me an
opportunity.

Mr. Speaker: Shri Ajit
Jain.

Prasad

Shri A. P. Jain: I want to say just

a few words. There are various.

stages in taking a policy decision.
There are consultations. Of course,
whatever Party decides has a great
value with the Government and
ordinarily the Government is expected
to follow the policies laid down by
the Party. None-the-less the Govern-
ment can make a different policy. It
is quite a different thing as to what
cansequence would follow. During
these various stages we discuss
things, we take tentative decisions
and, I think, the Party has full right
to take tentative decisions. But they
g0 as recommendations to the
Government and unless the Govern-
ment takes 3 final decision on that, it
does not become a decision of the
Government. It is a decision of the
Party. 1 do not see that there is
anything wrong in giving publicity
to the tentative decisions of the
Party. What is objectionable ig that
Government should not give publicity
to their decision unless the matter has
been considered at the highest level.
It may be that the decision may have
been taken by the party, but unless
the matter has been considered by the
Cabinet or by the Government at the
highest level and a decision taken, it
should not be given out. But there
is mothing to debar the party ﬁ'om
giving publicity to #ts tentative deci-
sion,
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Mr. Speaker: Probably I was not
understood properly or I could not
explain myself in adequate language.
Shri A. P. Jain has given me that
guidance. This was what I was say-
ing that the release that is given to
the press should not appear as if it
wag a decision of Government.

An Hon. Membe#: That never
happens.

Mr. Speaker: That was what I was
saying. Otherwise I concedeq that
the party had every liberty to discuss
and to take decisions.

Shri Surendranath Dwivedy
(Kendrapara): There is a subtle
difference in the point that you have
made. The party may take 3 deci-
sion, but the point is whether a
Minister can say that Government
are going to review or revise their
decision or that they have come to
this conclusion; he may say that
privately in the party but the point
is whether that coulg be given publi-
cation to. That ig the point which
has been made because when a
Minister makes a; announcement. it
becomes a Government decision, and
that should be made first in the
House.

Some Hon. Members rose—

Mr. Speaker: Order, order. We
shoulq not continue indefinitely with
this.

Shri Tyagi: I want to submit only
one point. If any of the representa-
tives of the Opposition parties lead
a deputation and wait on the hon.
Minister, then should the hon. Minis-
ter not give them any indication as
to what is going to happen?

Dr. M. S. Aney (Nagpur): My
point is this. A policy decision is
taken by the Cabinet, or by the Cabi-
net Minister either individually or in
consultation with the Prime Minister.
Before that it does not become &
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Government decision or a policy deci-
sion of Government at all.

Now, the point is this. It there is
a discussion like that in the Cabinet,
then the hon. Ministers are under an
oath not to disclose anything of what
took place in the Cabinet. But, here
we find that in the course of the party
discussion, the hon. Minister discloses
that this is the policy of Government
or this js their decision, and if that is
going to be published it meang that
it is disclosed to the people even be-
fore the Cabinet has taken a decision.
Thereby, the party is placing the en-
tire House and the entire Parliament
itself in a very difficult situation.
Therefore, Parliament has a right to
insist that no decision on any policy
shall be taken by Government at a
party meeting and that there should
be no disclosure of any policy decision
by any Minister, even if he be the
Prime Minister at the party meeting.
They may discuss among themselves
in the party. but once the policy deci-
sion is taken by Govermment it should
first be disclosed in the Parliament
ang not at the party meeting if
Parliament is in session.

Some Hon. Members rose—

Mr. Speaker: Order, order. There
arec many Members who want to
make their submissions. Therefore,
thers ought to be some limit now.

Shri Tridib Kumar Chaudhuri
(Berhampur): 1 only want to point
out one thing. Apart from the
fact that this thing was discussed 1
the Congress Partv or something may
have leaked to the press, and apart
from the decision of the Congress
Party. the news has appeared about
four days ago that an officers’ com-
mittee has been appointed, and the
names of the members of that com-
mittec have also appeared in the press,
and news has also appeared in today's
papers that the Gold Control Board
“is going to be abolished. If all these
things continually come out in the
press, do you expect the House to sit
silent over what decision would be

8
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taken by the party and the Govern-
ment?

Some Hon. Members rose—

Mr. Speaker: The spokesman of
the hon. Member’s party has already
spoken.

Shri Hem Barua: I have to make
one submission about your ruling.

ot T ¥E qRA (qRTEET)
T AEIRA, A Ug FeT & fF et
%me%&qﬁwaﬁam
¥, agF W9 wwarE, WA N 99 Wew
¥ fream 9 qda € O dEer oWy
ey € A A 3 ¥ Y ae 7%, a8
Y 21 gwar @ wfew 98 e gEad
¥ q Q) TR § qg A @ Ay
A e A A A A 2

TeT WEIRT : qg Wl AR 2 |

St TH qTw A1TT - FF AT E, TG
# fraea w7 wEAr § 1 9l §3g
ST 8, WG 498 ¥ q29 F1, Afqar
g FIMT wFen 7 A f& qawwT T
FTH FAN, AT TS 0FAT T F1T AR
2| UFIF T G A1 AT AT § A
HA WEA ¥ S8 F fEAT a2 97 18
FRAT WA X T Z 1 HWW Iy
HRAEA HE@RTT §  faweAr g,
ffF aga @ v@T &1 |

%ii

TR T W T AW
fear f% et woR ? fr ag dwd &
AR 7 FF I

st 09 3w qRT . IT F qR
™

e
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TR ARG | WIET, W | 6
Y & ¥ g 1 99 3 A% 98 99
& Tadde T fF 33 WO 9 F dAe
& 7Y A9 @Y gu e W daae
TATHE ¥ B A% A AN § | @
T GEST A 2, AT F FFF A A
I ¥ W fr g feoreiter dr &
1 4, afes &1 feRrtaw gar 2
wmAIWIARWRF T gar av @
& g fempam & T &, 3T #
FRNF L ETAITAITTY
f& @ R agi & 99 W Y A e
fear amg f 4% 7z TaATHE & FES
A 1 TG T F FEA & &

Shri? Surendranath Dwivedy: There
wasg no dispute on that. Parties can

Shri Hari Vishnu Kamath: On a
point of clarification of your ruling.

May 1 submit that in the last
session, the budget session, you your-
sel¢ upheld a point raiseg by me
about the 6-monthly statement on
import-export policy? In raising that
point I said that the House was sit-
ting, the Government was about to
release that statement to the press
and it should not do so. You upheld
the point, and the statement was with-
held by the Commerce Ministry for
two days, and was first made here,
laid on the Table.

Mr. Speaker: I am still of the
same opinion ang my ruling does not
conflict with that

S8hri Hari Vishnu Koamath: The
crux of the matter is this. On the
last occasion when the Prime Minis-
ter announced to the House the
resignations of 6 Ministers, we raised
the point and he himself said that the
resignations did not involve any
change of policy at all. He gave an
absclutely categorical assurance then
about that. Now Government has
disclosed to the party changes in
policy before they were announced
to the House whap the Hous2 is in

Sesgion.

-
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Mr. Speaker: I do not think there
is anmy conflict between what I have
said and what he wants to say. If
the Government wants to change any
policy and the Minister has something
in hig mind or there are pressures
from the party, they can discuss
among themselves whatever they like.

Shri Kamalnayan Bajaj (Wardha):
I would like to submit one thing....

Mr. Speaker: No, no.

Shri Kamalnayan Bajaj: It is about
your ruling.

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvi: I would ike to
know who are the persons who have
been entrusteq with the task of
reassessing the Gold Control Order
what their terms of reference are and
whether one of the terms of reference
is the possibility of annulling the Gold
Control Order and the abolitiay of
the Gold Control Board. I would
also like to know whether Govern-
ment have come to the realisation
that the problem of unemployed
goldsmiths. ...

Mr. Speaker: A question cannot be
so long.

Dr. L. M. Singhvi: It is only a
matter of construction.

Mr. Speaker: Advancing arguments,
giving information and then delibe-
rating over it—these may be avoided.

Dr. L. M. Singhvi: I would like to
know who are examining this matter,
what are the termg of reference and
whether they include the abolition
of the Gold Control Board ang the
annulment or modification of the
Golg Control Order.

Shri T. T. Krishnamaehari: It is
not a formal committee. It is a com-
mittee of my own officers, and I have
asked the Cabinet Secretary to' heip
them. Therefore, there are no for-
mal termg of reference. It i an
examination by the officials.
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Shri §. M. Banerjee: Is the hon.
Minister aware that an all-India
agitation under the leadership of the
Akhil Bharativa Swarnakar Sang is
going on in the country, and they
thave come from Calcutta to Delhi?
Has any assurance been given to
their representatives that thig matter
is being considered with the utmost
sympathy and they should withdraw
their agitation?

Shri T. T. Krishnamachari: I under-
stand that the President of this or-
ganisation has been in touch with the
Chairman of the Gold Control Board
and also with the Ministry, and that
on every occasion he saw them, he
was told that Government would do
their best in the matter. I cannot
recall that there has been any recent
conversation with this gtntleman.

Y wEmar wEst  (faeetr)
1§ I @l g & wRa awwe w2
fa=t faet ot & o WiFS A TF
& f5 eg 3O AT AP B F TR
A X & F F § qafaq s
safem g faere v gu § 7 afz 4,
T T AT fqoTg o o @Y & Fv oI
% us g @ize W 2w Y FTz d A
F FTHA B FAFT 20 HIT 7 7EA faav
s ?

Shri T. T. Krishnamachari: The
number of States that have accepted
schemes for relief to displaced gold-
smiths is about ten, barring the Union
Territories. For other matters that he
has asked, I would either ask for
notice or ask him to wait until I make
a further statement.

Mr. Speaker: He wants to know
whether it is under consideration or
it is being proposed that 14 carat might
be allowed to go to 22 carat.

Shri T. T. Krishnamachari: Even
that ig a matter about which I am not
in a position to say anything now. As
I have promised, I shall make a state-
ment in both the Houses.
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Shri A. K. Gopalan (Kasergod):
What is the amount allotted to Kerala.
State for the rehabilitation of gold-
smiths? There is a complaint that the
amount hag not been used.

Mr. Speaker: We cannot go to in-
dividual States.

Shrimati Renu Chakravartty (Bar-
rackpore): In view of the fact that
there is a very large number of gold--
smiths running into lakhs who have
been rendered unemployed, is it with-
in the purview of Government to con-
sider putting a ceiling on the amount
of gold to be held by a person and
permitting the jewellers to utilise and’
work with 22 carat gold?

Shri T. T. Krishnamachari: I shall’
certainly eonsider the suggestion made
by the hon. Member.

Shri Vasudevan Nair {(Ambala-
puzha): A few days ago the ex-
Finance Minister stated in the House
in answer to a question that the
Central Government had absolutely no
idea exactly as to how many people
were thrown out of employment, and
how many people had got employment
afterwards. May I know whether the
Ministry is now collecting information,
or have they already some information
as to the number of people who have
been re-employed in the various
schemes proposed by Government?

Shri T. T. Krishnamachari: As 1
said. I would request the hon. Mem-
ber to wait for my statement, because
I expect to have this information, or
some part of the information, when I
make the statement.

Shri Tridib Kumar Chaudhury
(Barhampur): May I know if the
officers entrusted by him with the
work of reviewing the Gold Control
Order are taking into acount the re-
sults of its working in the perspective
of the three objectives that were set
forth by Shri Morarji Desai when he
promulgated  these orders, namely
bringing down gold prices to inter-
nationaj prices, stopping of smuggling
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angd conserving nf foreign exchange?
May I know whether facts and statis-
tics have been obtained with regard to
all these three things, and whether
the question is being considered in the
light of those facts and statistics?

Shri T. T. Krishnamachari: As I
said, we have nct given them any for-
mal terms of reference, but I believe,
four of the officers being officers of
the Finance Ministry, they must be
congnizant of the ideas behind the
scheme laid before the House by my
distinguished predecessor, and they
will certainly consider the matter on
those lines.

Some Hon. Members “rose—

Mr. Speaker: Government says it is
being considered still. What further
do the Members want?

Shri Kashi Ram Gupta.

=t wE W T (FE)) o
HAT AT Ty AR A FT FAT FT
fF 2¢ w7z & Fa7 a4 § fFa sfaoa
AT FTH 9 7 g0 € AR e gt
ET7 10 F, A ST AT AT
9% 0 378 T Ff F faear g ?

TYA FENT : T AT TgA THT AT
=T & A IHFT FaTe femr s aHw

=t it T e : faE |
TG (6 FITF FATIAA A ATGOE ?

Shri T, T. Krishnamachari: I am
afraid over four lakhs of people are
supposed to be goldsmiths. For me to
hazard even a guess would be diffi-
cult.

Shri Yajnik (Ahmedabad): In view
of the serious discontent expressed by
almost all the Opposition Parties
against this order and its working,
would the Finance Minister deem it
advisable to have a panel of Members

SEPTEMBER 12, 1963 to Matter of.urgent 5804

Public Importance

of Parliament including Members of
the Opposition to advise him and make
recommendations in the matter?

Mr. Speaker: It is a suggestion.

ot aaw feg (F0m) cam &
M qET g 5 oS FO www A
EH T I9TE AT TH A9 F IS€ §
S @R F1 AEA AT FF AET
qer & I% af@rt F1 WMT AT B
IHT FT AT S W g 7

Shri T, T. Krishnamachari: I have
to ask for notice.

Shri Hari Vishnu Kamath (Hoshan-
gabad): In regard to procedure, may I
make a request? When some of us
table a calling attention notice and
others, short notice question on  the
same subject, and one of them has
been admitted—either the calling
attention notice or the short notice
question. I suggest that the names of
Members who have tabled notice of
either may be clubbed in respect of
the admitted notice or question. For
instance, I had given a short notice
question on this subject of gold con-
trol.

Mr. Speaker: I shall consider that.

it AW I JewRT WA, W
o1 AT &, B A wET $79 F I
ErARA]

HEUR WG : [TIHT ATH ¢ v =T
o7 FaT F7 AT

ot AT Wiy : F ag AT g
g f& ot faeehl & gl 7wy 9=
w18 39 fawfas § fray it (7w
gug’

Shri T. T, Krishnamachari: Really,
it ig the province of my hon. colleague
on my right, But I have the infor-
mation. Two hundred and twenty-six
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the Table

people were arrested till 3 P.M. yester-
day; the trial is yet to take place.

= T daw AT - A, I
fagarfasre gazaar #7 wq fqar 21
A7 73 fadew & o =0 sEmmE e
W g7 AT fagraTiaaT HAEEAT 7
& AZT I2AT IT——

HEIW WERT © AT A I AF
T Fif9w | & 3@ o w5 399 @
frar ST AFAT R

12.42 hrs.

PAPERS LAID ON THE TABLE

NoOTIFICATIONS UNDER CusTOMS ACT,
ETC.

The Derp::'~ Ilinister in the Minis-
try of Finance (Shrimati Tarkesh-
wari (Sinha): Sir, on behalf of Shri B.
R. Bhagat: I beg to lay on the Table—

(i) a copy each of the following
Notificationg under section 159
of the Customs Act, 1962,—

(a) G.SR. No. 1419 dated the
31st August, 1963.

{b) G.S.R. No. 1420 dated the
31st August, 1963.

{c) G.S.R. No. 1421 dated the
31st August, 1963.

[Placed in Lirbary. See No. I.T-
1702/63].

(ii) a copy each of the following
Notifications under section 38
of the C.n:ral! Excises and
Salt Act, 1944,—

(a) The Central Excise (Nine-
teenth Amendment) Rules,
1963 publiched in Notifica-
tion No. G.S.R. 1412 dated
the 31st August, 1963,

(b) The Central Excise (Twen-
tieth Amecndment) Rules,
1963 pub'isheqd in Notifica-
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tion No. G.S.R. 1417 dated
the 31st August, 1963,

[Placed in Library. See No. LF-
1703/63].

(iii) a copy of Notification No.
G.S.R. 1422 dated the 31st
August, 1963 making certain
further amendment to the
Customs and Central Excise
Duties  Export Drawback
(Genera}l) Rules, 1960, under
section 159 of the Customs
Act, 1962 and section 38 of
the Central Excises and Salt
Act, 1944. [Placed in Library.
See No. LT-1704/63].

NOTIFICATIONS UNDER  GOVERNMENT
SAVING CERTIFICATE ACT, ETC.

Shrimati Tarkeshwari Sinha: 1 beg
to lay on the Table a copy each of
the foliowing Notificaticns:—

(i) The Post Office Savings Certi-
ficates (Second Amendment)
Rules, 1963 published in Noti-
fication No. G.S.R. 1385 dated
the 24th August, 1963, under
sub-section (3) of sec'ion 12
of the Government Savings
Certificates Act, 1959. [Plae-
ed in Library. See No. LT¥-
1705/63].

(ii) The Income Tax (Amend-
ment) Rules 1963 published
in Notification No. S.0. 2508
dated the 30th August, 1963,
under section 295 of the In~
come Tax Act, 1961. [Placed
in Library. See No. LT-1706/
631.

12.42 hrs.
MESSAGES FROM RAJYA SABHA

Secratary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of ru'e 101 of the
Rul's of Procedure and Con-
duct of Business in the Rajya
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Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabaa, at its sitting
held on the 10th September,
1963, agreed to ihe following
amendment made by the Lok
Sabna at its siiting held on
the 16th August, 1963, in the
Limitation Bill, 1963:—
Enacting Formula

That at page 1, line 1, for the

(ii)

words “Thirteenth Year”
the  words “Fourteenth
Year” be substituted.’

‘In accordance with the pro-
visions of rule 101 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am direcied to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 10th September
1963, agreed to the following
amendment made by the Lok
Sabha at its sitting he’d on
the 28th August, 1963, in the
Special Marriage (Amend-
ment) Bill, 1963: —

Enacting Formula

That at page 1, line 1, for the

(iii)

Gv)

words  “Thir.eenth Year”
the words “Fourtecnth
Year” be substituted.

‘In accordance with the pro-
visions of rule 185 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form -he Lok Sabha that the
Rajya Sabha, at its sitting
h-ld on the 10th September,
1963, agreed without any
amendment to the Warehous-
ing Corporations (Amend-
ment) Bi'l, 1963, which was
passed by the Lok Sabha at
its sitting held on the 23rd
August, 1963

‘In accordance with the provi-
sions of rule 97 of the Rules
of Procedure and Conduct of
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Business in the Rajya Sabha,
I am directed to enciose a
copy of the Drugs and Magic
Remedies (Objectionable Ad-
vertisements) Amendment
Bi'l, 1963, which has bcen
passed by the Rajya Sabha at
its sitting he'd on the 10tk
September, 1963.”

12.44 hrs,

BILL AS PASSED BY RAJYA
SABHA LAID ON THE TABLE

Secretary: Sir, I lay on the Table of
the House the Drugs and Magic Reme-
dies (Objectionable Advertisements)
Amendment Bill, 1963, as passed by
Rajya Sabha.

COMMITTEE ON ABSENCE OF
MEMBERS

SixTH REPORT

Shri Khadilkar (Khed): Sir, I beg
to present the Sixth Report of the
Committee on Absence c¢f Members
from the Sittings of the House.

12.45 hrs.

DISCUSSTON RE: SUGAR
SITUATION—Contd.

Mr. Spraker: We shall now take up
further discussion of the sugar situ-
ation: the hon Minister of Food and
Agriculture is to reply now. There is
a demand from Members of the
Maharashtra that this concerns them
mod: and that ‘hev had no opportunity.
If five minutes can be given to them,
has the Minister any objection?

The Minister of Food and Agricul-
ture (Shri Swaran Singh): I have no
objection. I am entirely in the hands
of the House.

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time remains?
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M- Speaker: No time; we have
exhausted the allotted time. Now,
Shri Jadhav.

oft AR ATHT (ART) WA
HERT,  TIUH! TaaTE T g oo
T & FT & fzam

T § 9T S AT BT IAN FA
T fE feam #1 oo gEE Y St
Fraa faet wifgw ag &% faee 8,
SR TR T ARt @ B T 7 geqr-
T ST &) AT F Y fpame &1 Sfwa
T A FY AT FIAT AT |

FFR AEH & fF 33 W@ e
FHT FT ITEA & | W 5 A1 T
&ar & | g TEdY & oo o
& afux IATR gt | @ for aw
7 frw wifest it $afea faar @, af=
STt wede farar § St 9 ¥ A
T & 5 a7 Seqraat F1 B @ &
gt faar mar & 1 S99 <Efer T H
TTITIFAT 2 |

oF GIFT 7 I @1 g fw i forady
8—s & T oY T Fgt oft T F7 e
UF A & (A7 UF TOM oY 7 7 v
ST | SEET FF TR AR | ey
TAT FTATTH F1 o7 AT G&T F71 7
SHIH fARar | TAd W a9y W
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9 T9 IFTL FT ST &9 FT HTTazawar
& | F gAT AT A fasy o 7 sy
fFr s A  FET A e §
Y 97 & TZAT | 519 TF AT 927
I FY IGAA ag) (Heqr a9 I& forgew
T wwd § fag wfgd sqr 4
fmm |

F T § fF g@serd ok o
& o wifess s=r == St @ o <
fareti 1 7Y =var | gwwr FR, 7
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FTA qTT BT SATRT I 2| § | AR
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At g FeAr & fF AT9w F T
T g 2 ST fF T oW H g
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&g A1 g % mgrse § fwa
ST FEY ¢ gafaw gt a1 99 Sy
faern 21 3 1 g 31 & {6 #21 0F TF%
¥ QY & AT g F IR wEreE §
¥y T AfHT IH 9T A9 Tg a1 qY
s # @Ay =gy fE oawt qu @
ST & 98T $HA W & HEH A & ;¢
9 ®GT @9 AT, AfET "AEmrE
¥ gl ST T 94T G § i Y
¥ qig Afas w947 @91 #@T & W €=
TEN & § | 5T e suRT @ ag
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[* qeafrzre wmaa)
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Shri Swaran Simgh: Mr. Speaker,
Sir, T will try to give a picture about
the sugar position during the current
year and I will also a little later give
you my assessment of the prospects
of the coming year with particular
reference to the steps that have been
announced in this House a few days
ago. We are discussing this important
matter of sugar availability in the
present context of the difficulties that
consumers in many parts of the country
are experiencing. As is not unnatural,
sometimes we are likely not to give
sufficient attention to the problem as a
whole.
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To recapitaulate very briefly, we
started the current year, 1962-63, with
a balance of Rs. 10°26 lakh tonnes on
the 31st October. I may mention for
the convenience of the hon. Members
that the sugar year is from 1lst
November, to 31st October. On the
31st October, 1962, we had a carry-
over of 10-26 lakh tonnes. Even on
an estimate of somewhat restricted
areas of the crop, and also regard
being had to the condition of the crop,
it was estimated that there would be
a production of about 245 lakh
tonnes. This figure remained in the
field right up till December, 1962.
Therefore, even on a conservative
estimate, there was the possibility of
the availability of 3476 lakh tonnes
for the year 1962-63. It is easy to
criticise the decision that was taken,
but let us not forget that we were
carrying over substantial quantities
of sugar during the two previous
years. In this House as well as in the
country there was considerable con-
cern expressed about that position,
about the stocks deteriorating, and
prices having a tendency to fall, and
in the ultimate analysis the growers
also suffer because that pushes down
the price of sugar. In this back-
ground of availability, an export
commitment of 4-38 lakh tonnes for
this year was finalised. In actual pre-
duction, however, this 245 lakh
tonnes materialised only at the level
of 21'50 lakh tonnes, that is a short-
fall of three lakh tonnes even at that
conservative estimate. So, the total
availability for the current year,
1962-63, is 3176 lakh tonnes. Even
with this availability, although the
position was not as comfortable as it
would have been had the originally
anticipated target of production of
24'5 lakh tonnes been attained, still,
we have to see as to what would be
the picture as a result of the actual
production plus the carryover from
the previous year.

It is important in this connection
to size up the behaviour of trade in
the context of these circumstances. I
would not weary the House with any
details but there are one or two
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impotant things which I am sure the
House would like to know. In 1961-62,
waen there was no control of a detail-
ed character in the form of actual
quantita.dve quotas being re.eased
from year to year or pariicu.ar quotas
for the States—there was practically
no control and the control, if it was
exercised at all in 1961-62, it was to
ensure {hat there was not top much of
giut in the marke.—the availabiiity
was easy and tha prices that prevailed
at the consumer level were quite
rea onabie, because there was no com-
plaint with regard to the year 1961-

6z,

I wi] give some figures to show as
w waat was actually released over a
puricu in 1981-62 and what was the
actual ceiease in the year 1962-63
corresponding to that period. I would
ii%e to mendon in this connec.ion
the month of April, b.cause it was on
the 17.h April, 1963 that my distin-
guished predecessor announced the
imposition of controls both on whole-
sale and on the quotas that were to
be a''ocated to the various States. It
is inter:s ing to note that from Nov-
ember 1961 to March 1962, in these
five months, 9:61 ‘akh tonnes were
actually released and they were actu-
ally 'ifted™rom the various mills. I
am using this, becaus: this is the
actual quantitative movement; it is
rot connected with any paper orders
or the like. But in 19A2-63. {rom
November 1962 to March 1963, in
these five months, 11°17 lakh tonnes
were actually lifted. This wi'l show
that for five months during the cur-
rent year, ie, from November 1962
to March 1963. 13 lakh tonnes more
were actually lifted. as compared to
the corresponding five months of the
earlier year.

13 hrs, 1

Even if we include the month of
Apri, for six months, from Novem-
ber 1961 to April 1962, 11°77 lakh
tonnes had been actually lifted. As
compared to this, from November
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1962 to April 1963, 12'91 lakh tonnes
had actually been lifted. I am refer-
ring to this month of April, because
haraening of the consumer price was
noticed in many consuming centres
during April and that was the
immediate reason for imposing detai:
ed control on 17th April 1963, There-
fore, it is clear that notwiihstanding
the short-fal! in actual production
during the current year, the actual
avai ability for the consumer in the
market up till the end of April 1963
was more than the corr sponding
period of the earlier year and the
increase was about 12 lakh tonnes.
Even taking into considera‘ion the
recent trend in consumption, which
over the who's year would be of the
order of about 1 lakh tonnes or so
the actual availabi'ity in *he market,
therefore, appeared to be enough to
meet the remuiremsnts, Still. there
was a hardening of prices which is an
important thing to note.

The House is perfectly entit'ed to
ask the reason thereof., It app:ars
that the trade, who always keep hem-
selves fully informed about these
matters, took note of the actual posi-
tion of availabiity, the figurs o
production and export commitments,
and they appear to have taken a
decision that the market conditions
age such where by si‘ting over storks
even in a marginal manner, they wi'l
succred in  creating shortages and
this will then give them higher profits.
This was, therefore. the obvious
reason why these controls were actu-
ally. imnosed on 16th April by mv
predecessor.

It is again inter-sting to note that
notwithstanding this rather diffen™
position with regard to the availah-
lity f sugar. the toial sugar that has
actua'ly been lifted from the varioms
factories for internal consumption m
ti'] 31c4 Angust is 2112 Jakh *onnec
as compared to 21-51 Jakh tonnes for
1961-62. It ic nracticallv of the come
order: the diff-rence is marginal— .
only about 40,000 tons. It is there. -
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fore, a sad feature of the functioning
of trade, notwithstanding the avail-
ability of sugar, which, if it had been
distributed according to the normal
standards and normal behaviours or
trade, would not have caused the
hardship. But that is a picture about
which I need not comment, Figures
speak for themselves.

We have still two months to go, so
far as the current sugar year is con-
cerned, viz., September and October,
roughly about 7 weeks more. It |is,
therefore, necessary to find out what is
likely to be the position during this
period, as I have no doubt in my
mind that when we enter the month
of November, the position is not likely
to be difficult, because the new crush-
ing season would have started and
sizeable quantities will be available.

So far as the actual physical stocks
with the milis on 31st August is con-
cerned, they had 5°02 lakh tonnes in
stock. There is an expectation of
another about 50,000 tonnes in Sep-
tember and Octcber, as the crushing
season has already started in some
parts of the country in the South.
Even without the announcement of
the incentiives, which were announced
a few days ago, there is an expecta-
tion of another about 50,000 tonnes
during September and October. That
means, the total availability is about
5:52 lakh tonnes for the two months.
Luckily, the export commitments dur-
ing this period are not heavy, because
the movements have actually taken
place and some sugar is already

awaiting clearance at the ports..

During these two months, the actual
movement on export account is not
likely to be large. Depending on the
actual dates of shipment, it is not
likely to be more than about 15,000
to 20.000 tonnes. So, with this stock
in our hands and with the steps that
we have now taken to ensure that
there are no accumulations in the
chain of supply, I have little doubt in
my mind that the sugar availability
though not very easy, is quite
manageable. We should, therefore, be
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abie to supply the normal require-
ments during these two months and
thereafter the new crushing season
wiil start. This is the position so far
as the current year is concerned,

What about next year? I would not
like to go into the details of the
statement I made in the House some
days ago. The inescapable commit-
ments by way of exports for the next
year are about 3 lakh tonnes. I have
already taken a decision not to make
any ncw commitments for export,
unless I am fully convinced as a result
of actual production that we can
afford to export more. I wish I were
able to revise these export commit-
ments also, but these are firm con-
tractual commitments and therefore,
we have to honour them. This is the
export market position.

I venture to put a target of 33 lakh
tonnes for the next year. Some hom.
Members have pointed out that this
is p.rhaps too ambitious a target.
Mention has been made that this
amounts to 50 per cent increase over
the production of the preceding year.
That is one way of looking at it. But
let us a'so keep in vicw the actual
performance during other years. For
instance, Sir, during the year 1960-61,
when the production was really opti-
mum, we produced 30°29 lakh tonnes.

Shri Shivaji Rao 8. Deshmukh
(Parbhani): What was the acreage
then?

Shri Swaran Singh: I would request
the hon. Member to walt. We should
not confuse ourselves too much with
regard to the total acreage in the
country, because not more than one-
third or at the most 40 per cent |is
required by the factories. So if there
{s overall shortage of acreage that
need not reflect itself in the cane that
{s made available to the factories.

The important point to notice ¥
that during the vear 1960-61 we were
ab'e to produce 30-29 lakh tons al
though our instal'ed capacity that vear
was 24:14 lakh tons only. It is ime-
portant to note that in the case eof
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sugar faciories there can be produc-
tion much above the installed capa-
city. Actually, during an earlier year
there was an additional production to
the tune of anywhere from 40 to 50
per cent above the installed capacity.
This aciualiy happened some years
ago. During the year 1963-64 we are
lucky to have an installed capacity of
28 lakh tons. So, as compared to
1960-61, when with an installed capa-
city of 24'14 lakh tons we were able
to produce 30-29 lakh tonnes, there is
no reason for taking a gloomy view
and to argue that with an installed
capacity of 4 lakh tormnes more as
compared to that year we cannot pro-
duce another 3 lakh tons over the
target of production that was achiev-
ed in 1960-61. This is so far as the
actual capacity is concerned.

We come back, therefore, to the
question of creating conditions where
the sugarcane grower as well as the
faciory owner and also the worker in
the factory should feel the urge to
produce more. And, it is in this
background that we have to scrutinise
the statement that I made some days
ago. We must look at the statement
as a whole. In order to produce
more it is necessary that the crushing
season should be longer than what
we had during the last year. That is
something which is obvious. In North
Bihar, particularly, and in parts of
Uttar Pradesh the crushing season
was unusually short during the last
year. That is the main reason why
there was shortfall in production.
That also pushes up the cost of pro-
duction and, Shri Pandey, the labour
leader, rightly raised this point that
this means the workers also get less
wages, bonus and the like. It is, there-
fore, necessary from every point of
view that the crushing season should
be long. It is for this reason that we
have created a condition where there
is an ineentive to the factories in the
sense of a rebate in duty provided for
produce more than a certain minimum.
It is necessary to keep that in view
because some hon. Members made
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some sweeping statements saying that
we are giving undue concessions to
the factory owners, to the industry.
That is not quite correct.

These rebates have to kept in view
in three segments. There is first the
early season 50 per cent rebaie over
additional production as compared to
the production in the early part of
the year because during the earlier
part of the year the recovery is less.
that every one of us knows, because
the sucrose content is less. Then there
is an additional incentive even during
the busy period. If they produce
more than what they produce in the
earlier year during that busy
season, then another 20 per cent. re-
bate on excise duty on the additional
production—base being not the 21 lakh
tonnes. last year but about 27 lakh
tonnes of the earlier year which has
been taken as the base year—is
given. Again, there is 50 per cent. re-
bate during the latter part of the year,
when it may be that the sugar content
{s less after the month of May and he
has to pay more.

It is also hoped that with these
incentives the factory owner will do
hig best to attract more sugarcane.
Our estimate is that part of this con-
cession that is being given to him he
is bound to pass on to the grower to
attract more sugarcane particularly
during the latter part of the seasom.
That appears to be the correct assess-
ment, and that is also borne out by
earlier experience.

To the grower, again, there are
very clear incentives. For instance,
he gets, where there is this competitiorr
with gur and khandsari and where
there is a temptation for him to go
for the manufacture of gur and khand-
sari, an additional price. The mini-
mum there is Rs. 1'75. So there he
straightaway gets that additional
price. He also gets an  additional
price if his field is situated somewhat
away from the mill. There also he can
get up to 24 naye paise per maumd if
the cane is drawn from the interior.
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Mind you, both these concessions, let
us not forget, are at the cost of the
consumer, and in all our debates we
take the industry’s viewpoint, we
take the growers’ viewpoint and the
poor dumb consumer is not always
kept in view.

I made some calculations. For in-
stance, it was said by many hon.
Members, for whose judgment and
experience I have great respect, that
let us straightaway give an additional
four annas in the price of sugarcane.
On a rough calculatiom, that means an
additional burden to the consumer of
about Rs. 15 crores to Rs. 16 crores.
That is a fairly large sum with the
rise in prices.

5t fafa faw (AfqErd)
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Shri Swaran Singh: That is a diff-
erent thing. Whether you give any
concession from the excise duty or
from some other tax, it does not matter.
The Central excise as well as the State
taxes on sugar alone are of the order
of about Rs. 80 crores or so—I am giv-
ing a rough figure and not the actual
figure. This was a deliberate decision
which has been taken by Parliament
to augment the resources. Many
things can be done, but it will be a
matter for vital consideration as to
whether at a time when we are mak-
ing a Herculean effort in the country
to tap all resources so that our de-
fence potential might be kept at a level
where we can meet the challenge to
our integrity, we can with any justi-
fication suggest that we should give
away Rs, 10 crores, Rs. 14 crores or
Rs. 22 crores from taxation. That is
a suggestion which, I would very
strongly suggest, we should not con-
sider because we are mopping up re-
sources so that we might be able to
build up our defence potential which
I am sure is the desire of all hon.
Members. (Interruption) Sir, I am
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not yielding. After I finish if Shri
Mishra has any questions I will gladly
answer them.

It is mentioned that we are giving
to the industry. Our giving to the
industry also has to be viewed in a
certain context. For one thing, that
is on additional praoduction of a cer-
tain base year; not a sort of general
rebate on general production. That
ought to be distinguished. That means,
if they produce over a certain limit,
our overall national resources will be:
augmented all the same, because we
will not get half the duty if there is
no production. Therefore, in any case,
that is a step which is taken really
to augment resources, although the
quantum of increase would be much
greater if the rebate was not there.
So, let us not view that in another
context to which it is not applicable.

I was trying to list the advantages
that are there to the grower. Straight-
away there is an increase with a
minimum of Rs. 1°75 where there is
competition with gur and khandsari.
To the grower in the interior there is
an additiona] price of 24 nP, depend-
ing upon the distance. There is also:
bound to be some part out of the
rebate on excise duty, depending on
additional production which is bound
to be there. These steps that have
been taken have been evolved after
very careful consideration of the
various competing forces that might
be there, and my estimate is that these
steps are bound to yield results and
we can look forward to a level of
production of the figure which I have
indicated, namely, 33 lakh tons.

Shri Sinhasan Singh (Gorakhpur):
How can the rebate on excise duty
help the grower? How is it going to
the grower?

Shri Swaran Singh: In order to
attract sugarcane, particularly during
the latter parts, he will have to give
higher prices. During the earlier part
it is not likely to be of much advan-
tage because the actual recovery is
bound to be at a low level. So, in
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order to attract sugarcane in the
latter part, he will nave to give a
higher price; otherwise, the sugarcane
will not be available and he will not
earn any rebate. So, to keep his mill
going, he should enter into contract
with the growers and that he can do
enly by paying a higher price.
“To be candid and frank, I would like
to forego the rebate if the produc-
tinon is pushed up to even beyond
33 lakhs tonnes. If it is pushed to
34 lakhs or anything round about
that, I will be very happy. But my
Members have voiced the feeling that
rebate at all. Because, many hon.
Members have vioced the feeling that
our production, even with all this,
may not go beyond 30 lakhs or 31
lakhs tonnes. Therefore, I do not see
any risk involved in this. Because,
we are definitely interested in higher
production, If the production is
pushed up beyond a certain limit, we
will certainly benefit by additional
production, with which we can either
build a carry-over and we will not
be faced with the type of difficulties
that we are facing today, or we can
easily sell it in exports, depending
upon the question of availability.

Shri Shivaji Rap S. Deshmukh: The
difficulty is that you are giving in-
centives to the wrong quarters. Ins-
tead of giving incentives to the culti-
vators of sugarcane, you are giving
incentives to the mills. How will
those incentives go to the cultivators
afterwards?

Shri Swaran Singh: I did not want
to give all the details, but I am quite
clear in my mind that as a result of
all these measures. out of the increase
in sugarcane prices in various forms,
the grower is likely to get anywhere
from Rs. 10 crores to 12 crores....If
anv hon. Member is interested in
statistics, I am prepared to sit with
him and explain to him how this is
arrived at—where the total rebate
on excise, if we touch the figure of
33 lakhs tonnes, is likely to be only
Rs. 45 crores. Out of that, half will
go into taxation, which is quite
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obvious. Out of the balance, he will
have to part with a considerable por-
tion to the grower. I wish I am not
compelled to spell out all that.

Al] these things have been evolved
after a great deal of thought and
care, and I have no doubt in my
mind that with the incentives the
sugar factories are likely to feel the
urge ito have additional production
and the grower will get more money
and he will also supply more sugar-
cane to the sugar mills. Here 1
would like to add one thing. The tar-
get of 33 lakhs tonnes is based on
two presumptions, namely, that the
export commitment is 5 lakhs tonnes
and carry-over is of the order of 1
lakh te 2 lakhs tonnes. Here, let us
not take too grim a view. My esti-
mate is, even if there is a shortfall
of 3 lakhs tonnes in this, with the
commitment which I am not now
entering into for additional 2 lakhs
tonnes by way of exports, and the
cushion of 1 lakh to 2 lakh tonnes
in the carry-over, the position will
not be bad. Even with 30 lakhs
tonnes the postion is not likely to
be bad. But, my own estimate is
that it wil] definitely be above 30
lakhs. Of course, the position will
be tight, but it is not very bad. It
requires, no doubt, careful manage-
ment and attention, but it is definitely
a situation which can be managed.
This is the position with regard to
the prospects for the coming year.

Certain other points were raised,
which were valid ones. The essential
thing is that the supply of sugarcane
to the factories is regularised. To
ensure that, it is necessary that, apart
from the monetary incentives, the
other difficulties that the supplier is
faced with are completely elimina-
ted. .T myself felt extremely sad
when I learnt from the hon. Mem-
bers, from their personal experience,
that sugarcane suppliers, particularly
at the mills and factories, experience
great difficulties, they are stopped
there for long periods, payments are
not made regularly and arrears are
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there. All these things do require
very carefu] attention, and I hope
that the State Governments, who are
fuliy conscious of this, will take ade-
quate steps to ensure that these types
of d'fficulties are not there. We from
here, also will keep a constant watch
on this and will take remedial action
to ensure that this type of difficul-
ties are not experienced.

Coming to distribution, I could not
notice any comments or suggestions on
tne sugar distribution and control
order which was announced on the
17th of April. The burden of the
argument in that respect has been that
there have been malpractices. So far
; d~ta.l.d distribution is concerned,
his was introduced at a time when
11 tho arrangemeonis were not there,
and the genera] information that has
come here is with the regularisation
of the channels, with the nomination
of wholesale dealers and with vigilance
on the part of district authorities to
ensure that taey releas: to the relail
distributors, the situation has greatly
improved, I would not be surprised
to find that some malpractices are
there. Already, in about 400 cases
action has been taken by the State
Governments and people have either
been punished or they are awaiting
tria] or investigation. That shows the
determination of the State Govern-
ments to ensure that these malprac-
tices are checked with a strong hand.
The supply position also is more or
less of the same order as was there
last year. The tight position there is
due to the non-availability of addi-
tional supply to meet the rising
requirements or expanding require-
ments of the population. Still, that is
not such a dark position which should
create the feeling, either in the coun-
trv or amongst anybody that they can
indulge in this kind of practice for
long. Apart from the direct penal and
administrative action which should be
taken, the situation is such where
there is a limit to this malpractice on
account of the general position of
availability which I ventured to
place before the House. This is a
matter on which I for one would not

~
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show any complacency and it wil] be
my earnest endeavour to see that the
State Governments keep a strick
watch over this so that the distribu-
tion machinery is free from the mal-
practices, and the inconveniences that
the consumer is experiencing are
eliminated and done away with, This
is so far as the main position is con-
cerned.

Some other points were also raised
and briefly I will say a few words
about those points also. More than
one hon. Member—Shri Bibhuti
Mishra, Shri Kashi Nath Pande and
others—raised this question of sugar-
cane research stations. It is true that
the main sugarcane research station is
at  Coimbatore. The Coimbatore
Station has done admirable work and
has evoked the admiration not only of
our own countrymen but also of
technologists and scientists abroad.

A suggestion was made that similar
stations should be established in the
north. I wanted to check up as to
what was being done in the north.
It is true that a station for basic
research of the type that is carried on
at Coimbatore is not located in any
part in the north, either in UP or in
Punjab or in Bihar. But even in
these States there are a number of
sugarcane farms where the result of
the research that is carried on in
Coimbatore is actually translated into
practice and the varieties which are
evolved there or are discovered there
are actually grown here under the
conditions and climate which prevails
here, They are therefore doing use-
ful work. The facilities there
can be augmented and we can
see if these facilities can be
improved. I will not read out the
names of the various places but there
are three or four in the Punjab,
three or four in UP and two or three
even in Bihar.

13.33 hrs,

[MRr. DEPUTY-SPEAKER in the Chair]

The Sugarcane Research Institute at
Lucknow is also doing a lot of werk
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not only on sugar technology and
manufacture itself but also in relation
to sugarcane. So, that also is a use-
ful work that is being wundertaken.
Whereas I cannot point out to the
existence of a sugarcane research
station of the type at Coimbatore, stil]
it will not be quite correct to say that
this important question of translating
the results of that research in actual
practice and on the ground in the
climate that prevails here is not done
That proposition will not be quite
correct,

Shri K. N. Pande (Hata): It is just
like a child being born in China and
brought up here in India. That will
have a lot of difference.

Shri Swaran Singh: If the child is
to live in India, it is better that it is
brought up in India. If the variety
which is discovered there has to be
grown here, it is good that it is actu-
ally grown in this climate, is irrigated
with this type of water and faces the

rigours of the climate that is found
here.

Shrimati Yashoda Reddy (Kurnool):
To consider Coimbatore as China is

very sad. After all, it is a part of
India.

Shri Swaran Singh: Everybody is
paying compliments to Coimbatore. I
do not know why the hon. lady Mem-
ber is objecting to it,

Shrimati Yashoda Reddy: He objects
and says that it should not have been
in Coimbatore.

Shri Swaran Singh: He is not saying
that. All that he is saying is that we
should have more of this elsewhere,
with which nobody can have any
quarrel. But before we have a breed-
ing station anywhere here, the approch
that is brought about in this respect,
to my mind, appears to be quite prac-
tical. We can examine it and, if

necessary. we can augment the
facility.

SEPTEMBER 12, 1963

Sugar Situation 5828

If I may give the information, there
1s a sub-breeding centre in Karnal
which is doing on a smaller scale the
type of work that is being done in
Coimbatore. This, at any rate, is a
matter which is important. I do not
underestimate the importance thereof
because the real increase in the yield

and recovery depends upon the variety
of cane.

The point was raised by more than
one hon. Member including Shri
Kashi Nath Pande and other hon.
Members from Uttar Pradesh as also
from Bihar that the State Govern-
ments are not spending enough on
sugarcane development from the
resources that they raise from the
sugarcane cess. It is true that the
amount that they actually raise is
much larger than what they actually
spend on sugarcane development, but
stil] they are doing something. For
instance, in Uttar Pradesh they spend
Rs. 126 lakhs out of Rs. 661 lakhs that
they raise. One of the States has
actually declared that it is their inten.
tion to devote in future the entire
amount that they raise from sugarcane
cess on sugarcane development. They
intend to do that.

Shri Bibhuti Mishra: What abou®
Bihar?

Shri Swaran Singh: So far as Bihar
is concerned, I am sorry to inform the
hon. Member that they spend abou!
Rs. 30 lakhs out of a total of Rs. 124
lakhs that they raise. That is not a
very impressive percentage. It could
be and it should be improved.

But I would only venture to clarify
one point. I have not studied in detail
the relevant legislation in each State
about the imposition of sugarcane
cess and I cannot say that there is
any mention there that the entire
amount will be spent on sugarcane
development work only. The States
can take the view that the general
development which takes place in the
form of creation of new faeilities
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which has to be financed from the
overall resources of the State may
indirectly help the sugarcane growers
also. That is a point that occurs to
me. I am only mentioning this for
what it js worth, lest we may carry
the impression that it is as if the
raising of that sugarcane cess by
statute is linked with expenditure for
that purpose alone. Obviously a major
part of it should be spent on sugar-
cane development but it will not per-
haps be quite right for us to say that
there is any statutory obligation that
everything raised on that account
should necessarily be gpent in this
particular direction because so far as
my information goes there is mno
such......

Shri Sinhasan Singh: Get a copy
of the Sugarcane Cess Act,

Shri Swaran Singh: I know. I my-
self piloted one of these Acts and I
know that we had said in the state-
ment of objects and reasons that the
main object is development of sugar-
cane. But, for instance, whatever goes
to the general revenue is not charged
to a particular purpose. That is the
point that I was making. I am not
trying to defend any particular pro-
position. I am only asking the hon.
House to have this in view. I am
mentioning the actual position.

'Shri S. M, Banerjee: Unfortunately
your statement may be true. This is
going to encourage the State Govern-
ments and they will a0t spend a pie
on it.

Shri Swaran Singh: This position
is fully known to the States and
notwithstanding this position it should
be our endeavour to persuade them to
spend more, It will be wrong tactics
to say that they do not know the
position and that they wait for mv
statement or for the hon Member's
statement to know what the constitu-
tional and legal position is. I think,
we will be under-estimating the capa-
city of the States to kncw their obli-
gations and also to know their status.
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Shri S. M. Banerjee (Kanpur): My
State does not realise that at all.

Shri Swaran Singh: They realisc
their authority; that is why they ar»
not spending. So, it is better that we
persuade them, rather than gstrike
them by quoting any particular law.

Shri Heda (Nizamabad): Which are
the States which are spending the fully
amount?

Shri Swaran Singh: T ‘nink, Punj .b
nas declared that they int2nd to spend
the entire amount.

Shri Kashi Ram Gupta (Alwar):
They have only declared.

Shri Swaran Singh: Yes. I hope, I
will not be called upon o give fizures
in regard to all the Statss but ever
during one of the years inr which I
have the figures they spent Rs. 854
lakhs out of Rs. 12 lakhs. As you
know, the total quantity of sugarcanz
there that is supplied to the sugar
faclories is not much, but they spend
a fairly high percentage on develop-
ment.

Shri Kashi Ram Gupta: Will the
Punjab Government implement this
declaration?

Shri Swaran Singh: Which declara-
tion?

Shri Kashi Ram Gupta: That you
mentioned.

Shri Swaran Singh: All State Gov-
ernments are supposed to implement
their declarations and Punjab has nol
got a reputation of not implementing
what they declare.

At a particular stage, I mentioned,
what has also been men icned by cer-
tain hon. Members, namely, certain
uricconomic  sugar factories. This
ma'ter has been engaging our atten-
tion and actually at an official level
we are going into this guestion, trying
to find out as to what are the causes,
what could be done to improve their
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economies, what could he done by
way of making them more balanced or
iaking steps to improve their produc-
tivity capacity and the like. "I hope,
when this examination is over, we
might be able to take some concrete
steps to imp ‘ove the economics of such
sugar factories.

Thcre is one another point whicn I
would like (0 mention, that it is a
matter of consideration that in view of
the growth of our sugar irdustry and
the level of prices that obtain in
different parts of the country with
regard to sugar, our export commit-
ments, our desire to make sugar
available in different parts of the
coun.ry, we should examine as to
whether the normal trade channels
are enough or whether we should
start thirking in terms of undertaking
some other changes of an organisa-
tional characier to ensure better
marketing conditions. That is a
matter which is also engaging our
attention. It will be premature for me
to say as to what concrete shape it
will take, but the position that has
been thrown wup in which even
marginal shortfalls create such im-
balances and create such great hard-
ships for the consumer is a matter
which requires serious consideration
and we will have to see as to what
marketing arrangements we cou'd
create which may not create the
temniation tn indulge in this type of
practices. That is a matter which is
engaging our attention.

Some Hon. Members rose—

Mr. Deputy-Speaker: Not so many;
I can allow only one ¢r two questions.
I am sorry.

st faafa fs  guTemer wErEw,
IH 4 AERET ¥ OF F@EA 9O ¢ |
wewe WERT A F 1 °v % qelr wgea
T WY GEH G T HATA TS AT AFSF

g
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Shri Swaran Singh: It is only a
suggestion for action.

Suri K, N. Pande: As the hon.
Minister has alread, stated, after a.l
the rebate in excise duty has to be
given in the month of Ncvember.....

it fpgfs 9 1 It is only a
suggestion for, AT F A ATHI A
g g 7 feawo £ D.FT J@E AT
Ty 9T

Shri Swaran Singh: I think, the
hon. Member is right because I can-
not say that. It is not a Question
Hour. My point is that this is a
matter, scmewhat hypothetical, de-
pending upon the actual earnings
from export and a situation can arise
only when we strike accounts at the
end of the year as to what is the
balance we have, whether we gain
or lose. Depending on that, a proper
decision can be taken somewhat later.
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Shri K. N. Pande: After all, he is
jus ified .n giving rebate in the month
of November because the recovery is
always lower in the months of Nov-
ember and October. But he is fully
justified to grant concession in the
month of May and June because the
recovery is still lower in order to
compensate the factories. When this
amount is given in order to compen-
sate the factories, how do we expect
that a certain part of that concession
will go to the cultivators? If it is
not so, will the hon. Minister kindly
appoint a vigilance committee to have
a watch over the production so that
they may give you suggestions from
time to time in order to meet the re-
quirements of the country?

Shri Swaran Singh: There are two
points which are involved in the
question of Shri Pande. Onme is that
we should have some arrangement
to see that the production keeps at
a certain leve] and pace. It is a good
suggestion. As to what precisely
should be done is a matter of detail.
I am very doubtful if a vigilance
committee could really be useful- or
effective,

So far as the first part of the ques-
tion is concerned, let us remember
that the rebaie on excise duty during
the latter part of the year is for the
production which is in addition to
the production that was in the base
year. In order that any factory may
be able to crush sugarcane at that
point, it is quite obvious that he can
do ii only if sugarcane is available.
Unless the thesis is that there is so
much of sugarcane available in the
country during this season, that there
will be plenty even at that time and
that peop'e will be anxious, the
growers will be anxious, to offload
to the mills, That is a different pro-
position. But the general analvsis
and assessment that has been made
is that the sugarcane ig not available
in that quantity. Therefore, in all
probability, most of it will be consu-
med by the time we go to that period.
Although there is no statutory obli-
gation, but the assessment is, to ena-
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ble any factory to earn that rebate
he must crush more and to attract
more sugarcane, he will have to pay
more,

I may also add that after the
month of May, as Shri Pande himseif
said, there is again inversion and the
recovery decreases when the crop is
there. While there is no statutory re-
quirement, probably he will have to
part with it in order to attract more
sugarcane. At any rate, I want to
keep the position flexible and depen-
ding upon the situation as it develops,
I can certainly modulate this regula-
tion one way or the other.

Some Hon. Members rose—

Mr. Deputy-Speaker: 1 cannot ailow
so many questions. Shri Chaudhury.

Shri Tridib Kumar Chaudhury
(Berhampur): Before the prices based
on recovery came into force, we pas-
sed a legislation here for giving the
cane-growers an extra price and we
fixed a formula for that in this very
House. May I know what has hap-
pened to that formula, whether any
decision has been taken ordering the
mills to pay up that extra price?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A..
M. Thomas): A committee of accoun-
tants is going into the accounts of
each mil] and they are arriving at
the figures which will be givine to
the growers.

Shri Sivamurthi Swamy (Koppal):
May I know whether the Government
will follow a liberal policy in grant-
ing licences? 1 am asking this be-
cause since 1958-59, so many sugar-
cane growers have applied for licen-
ces and they are not getting them.
May I know whether they will follow
a liberal policy in this regard?

Shri Swaran Singh: I am glad the-
hon. Member has raised that. We
have already taken a decision to-
augment the capacity and depending
upon suitable locations with parti-
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cular reference to the availability of
:sugarcane, it will be our endeavour
to license new sugar mills particularly
in the coopoerative sector.

N IWET® AT (AT
SUTAR wErRA, § qg AT 9 £
et ®1 e 3 AR S ¥
TE B I F ¥ O AT g
27 fagra W faa @ @ G g fr
T FT T S 9T T AR gy we
HA I FT 9 E), I99 &7 & 77 AT
&1 g fafrg &< faar s

ot g fat  agd e FA &
< T GH A A VAT 99 T 21 39
AT T @ A W e faa
I /T g1, S99 &1 W AT AL, A
F7ar WX fag afzv 2, wifs &y
< HIET FHAT T F@ar g |

Shri Gauri Shanker Kakkar (Fateh-
‘pur): Just now, the hon. Minister has
made out a case that in case the price
is enhanced from Rs. 1'75 to Rs. 2
that will adversely affect the consu-
mers. He has also made out a case
that there was no shortfall in supply
during the month of April. But, still
there was enhacement at the rate of
one rupee per maund. Has that not
.affected the consumer adversely?
In adidiion to that there are certain
-States which are already paying Rs. 2.
So, may I know the circumstances
under which the price was enhanced
.at the rate of one rupee per maund?
‘Was this point not considered that it
-would adversely affect the consumers,
#specially since there was no short-
tall in supply?

Shri Swaran Singh: What the hon.
Member is saying is not quite clear.
For instance, when he says that cer-
tain States are paying Rs. 2 a maund,
J would say that that is not correct.
Every S.ate is allocated a monthly
-quota, and that is lifted at a certain
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controlled price. The mills cannot
charge even a naya paisa more than
the price that is fixed.

Shri S. M, Banerjee: He is referring
to sugarcane.

Shri Gauri Shankar Kakkar: I am
referring to sugarcane price.

Shri Swaran Singh: In the case of
sugarcane, the minimum price is Rs.
1-75. As for the maximum, anybcdy
can pay anything. We do not control
the maximum price of sugarcane.

=it Tagram fag : it go dio
& it foet 37 go fadl &1 9 ¥
Fraq azr &Y TE & 39 INs W iF I
FTHE T agT FA T T8 | 9 & AT
aga @ faat & g9a w o F
PTIR 97 T FT AT q §IT, Q0 HIA
Fa | TIT GLHIT A AT
smuFeTnag fam g §a guTr
=g g fF S w1 am oafaw R
H T FT g FW A At w1
sfa® TATH 31 T &, FAT IW FT FE
feear Frwmal &1 W faar ST

st T fag o oS F WA R
ard fagR ok q&f 39T Ry A I8
foei #1 FT R OF rEaT A9 & f ang
¥ sarer faar w41, W T 39 far
o< a1 f5 e w0 F wAT F
watfas S Fa oz frag & @,
I9 ¥ SATET FHT ST &1 F=adr 47 |
T &7 afaw ay @g ar 5 9fs 37 A
I 8, 3 foAg samar aiaa & o
qATE F WEA H | L AAAE FAT
&1 gfeer g1 f fedr = fae &1 samst
TATHN &, A1 9 qH a3 | F F9-Me
A7 T AT |

+ft fawa feg w91 waRm A
e gm fm Farvaqerg | #39
F oaar g fF.. ..
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Shri T. Subramanyam (Bellary):
In view of the fact that there are
areas like Kamalapur in Hospet
Taluk of Bellary District of Mysore
State where the sugarcane yields per
acre are sought to be improved very
much and where attempts are being
made for the last four or five years
to start factories on a co-operative
basis, are Government considering the
proposal to give them licence?

Shri Swaran Singh: I think that
what I have said just a moment ago
ccvers this case also. I have already
said that we have taken a decision to
augment the capacity, and depending
upon the suitability of a particular
location, we shal] certainly consider
licensing new sugar mills.

=1t fagram Tog : swemwr wEkw,
& qamr wmear g 5. L.

Mr, Deputy-Speaker: The hon.
Member may kindly excuse me. I
kave allowed only one question to
each hon. Member.

Shri Sinhasan Singh: The hon.
Minister has stated....

Mr. Deputy-Speaker: Order, order.
There is a limit to the number of
questions. The hon. Member may
kindly resume his seat.

Shri Sinhasan Singh: The hon.
Minjster has said that if we could
give specific instance of any parti-
cular mill which had paid less than
the price fixed by Government on the
basis of the sucrose content,
then he will consider whether
they should be allowed one
Tupee extra or not and whether any
part should go to the grower. I would
like to say that I am prepared to give
him instances of a number of such

1194(Ai)LSD—35.
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Mr. Deputy-Speaker: The hon.
Member may pass on that informa-
tion to the hon. Minister.

Shri Swaran Singh: I shall be glad
to look into this. This order was pass-
ed, as I have already said, in July
last. So, I do not know the details
of it. But if there is any particular
aspect that the hon. Member wants to
urge, I shall certainly look into it.

|t gro Ato frEmd (Murerisr)
A AT ¥ OF 9T g Far fE Aawee
T Y A # gaq 39 @ AT
TV g 7 g3 AR g9 a7 A Iy
v gs | B W owmm A7
ot SR arfe @ oA T
A R dw Qi fE W #
Y FT W 9 QA 7Y, &1 79 AR
IS TYX YT IF 43 TT |

ot Tt fag - & 3 oy Fa1 o 3w
I A S g W A e ok
AiFS ] FT A qq9T & q@r 91 fF
ST T S @ A A AR S F
AR 9 F 9 T q G, AT
fog wde AT 9T

a‘tvomofaa'r&(smgr) L)
e T AT F GTER g a9
o $& ArHed g% w et s 7
ST fY, 39 ¥ 9 99 a1 T gE
AT I 9 G | 3 FT 19T AL
TR 1 NSHE § q=6T AG% g, Y f6e
freffMMRaER R A e F
'Y 33 A &9 T qUR F47 7

ot i feg < 3T T & fr A
% & ¥ Fgr, ag g @ famr axar
fF ga #9 ST FT TR & fF o™
33 AT T Y FY NFT & FIA
g TF IW F FHY g FT A , W
FIRTNFYFTH aARGT AT 1
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Shri Shivaji Rao S. Deshmukh: The
hon. Minister has been pleased to
state that last year during ten months,
when there was no distribution of
sugar, 20 lakh tons of sugar were
released, while this year only 21 lakh
tons have been released, that is, one
lakh tons more has been released.
Last year, we started with a carry-
over of about 10 lakh tons, but this
year, we do not have a carry-over of
perhaps more than two or three lakh
tons. In these circumstances, may I
know why the hon. Minister is hesit-
ant to take a firm decision that the
cultivator will get Rs. 2 a maund, as
has been uniformly and unanimously
demanded in this House?
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Shri Sonavane (Pandharpur): In
view of the high increase in prices,
particularly, in the rural areas, the
hon. Minister has said that about 400
cases of prosecution were launched
throughout the country. And he has
said that this shows the firm deter-
mination of Government to put down
the anti-social elements, particularly
among the traders. How does he say
that only 400 cases prove the firm
determination of Government? May
I know what he proposes to do to see
that such things are not resorted to
by the traders in the future to increase

the prices and thereby fleece the
consumers?

Shri Swaran Singh: I have to
answer two questions. With regard

to the price of sugarcane, I attempted
to cover in my main reply this
very point that has been wurged, and
I have very little more to add to it.

As regards the question whether
the States are doing enough in the
matter of checking malpractices or
not, T would say that there is scope
for improvement, and we shall imp-
ress this aspect upon the States again.

Mr. Deputy-Speaker: Now, this
discussion is over. We shall take up
the next item.

Shri Shivaji Rae S. Deshmukh: In
spite of what has been stated by the
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hon. Minister, my question has not
been answered.

=t A AT JITA
TEIEy, A WY UF FEEHIAT § |

Mr. Deputy-Speaker: Order, order.
I have taken up the next item now.
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13.58 hrs,

MOTION RE: REPORT OF U.P.S.C.—
contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shri Hajarnavis on the 10th
September, 1962, namely:—

“That this House takes note of
the Twelfth Report of the Union
Public Service Commission for the
period 1st April, 1961 to 3lst
March, 1962, together with the
Government’s Memorandum there-
on, laid on the Table of the
House on the 28th August, 1963.”.

Now, Shri Siddeshwar Prasad. The
hon. Member is not here. Shri Bade.
He is also not here. Now, Shri
Yashpal Singh.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I know how much time
remains for this discussion?

Mr. Deputy-Speaker: 1 hour and 15
minutes are left,

=t ama Tag (FT) - S
oy, W fi ¥ & 9 R ¥ 3w
fodte #t oz @1 § 1 W qww § oAdr
AT fF oF a6 a1 gASer #¥
g N T @ AR g aww
AoEEt 1 Gl g fgar wmar
t fF 3 8 &< &% QuegETEde
1 wqAT ag & fF AEm @ 9@ 9
FOoFe. g W fm ot 3 meer
forit # el x99 Fnd &, F R S
Fiaal o 43 G ) '
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4T 24 & ST 73 FT FYHT GAAT
wET g —

“Of the 221 cases on which the
Commission tendered their advice
upto March 31, 1962, 78 related
to officers under the Ministry of
Railways. Brief particulars of
the remaining 143 cases of re-
employment pertaining to 118
officers of other Ministries are
given in Appendix XIX. An ana-
lysis of these cases shows that 2
officers were reemployed for over
5 years, 19 for 3 to 5 years, and
87 for periods upto 3 years. The
main reason that was given in
support of the proposals for such
re-employment was the dearth
of suitably qualified serving offi-
cers to meet the increasing
personnel requirements”.

g @ faege wow & f6 d2g @9 ¥
£ 9 ST I GaT T8 FT g § )
ag 9 /Y aede e 1 w9 gt
¥ guey, a7 § faor gu faemdt o
®Y TF AT &7 ST 9 T0AFT #7
W‘(@Tﬂ"fétﬂ'{mﬁﬁo@ﬂ’k
Ho o MG, FE s A 2 f &
f e & i W afaw 7w aF
& AT FY G @ F, TR A
TR 7@ FT 43 @ &1 99 pfEEl aX
faord T@aT Fga T IIETR §, @Sy
W ATAEY & 1 W wE qar @),
TR FE FOH I qE B o
FET & 92 A FHY 7 5T THAL BT
UF g T de7 WY AT QT 1 F
frpremae wfeed 9@ ©F g @)
X & Y av ar ¥ Fegitfesw Fram s @
& a1 TamtaET Y a9 w9 § ar fex
(TS sg 4T ¥ 9/ FQ & a1 e
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afcfeafaat # fiee 57 a8 Fx a1 @ §,
waE F 7o 719w fee @ A w7
MGEARTIH T T ara &1 35
ag T AI9E AE T G T §, /-
TR FEH A FT feAqT A

ot fefoser dw foar omar &, Y
qegafaet e faar 9T §, 5w A
T® T A e § e Fan qengeat
g 1w fefres S sl § W
quEte dw we g ar fafaed #1
oY a8 g J1fgd | wwa ¥ A war
t fF 91 &) 89¥ 9= AW TF FT AR
@y & S mw ;& fefaws ar
wEAfE dw W § 1w w3
s g, afeedt & & mmn g, fow
w7 fawr WK feamr &€ 8, forast st
g 2, 939t § ggFT frar &
3, Sud & wmr g, gftaed ® se
arq foar §, &9 e W IEar
T A AT AT S, FAET HY B
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[ 7z fag]

&< faar oman & 1 ag safdesw T §
& a1 g, W€ WefoTaTE A8 A FT
WTE WASTAE a9 G N 99 BaA<
GieT gg A1 $ax & fagra F1 /Y q9AT-
Td, 99 g &1 79 {FEd qO e
| 9TE ARG a9 EH RIS
frfara & a1 oAl 3w o §,
¥ gow IS & A 95 37 fod sad
7 fF FAX & A= T, T F A=
w0 8] ET wa, 99 A=
o7 < fAY S | ag 99 [EAHai g |
ug @9 gafaq g § 6 feem @
&2T &, 98 7 97 T, AAGL FT IT T W
F, TG FT I2TT T G, ITHT q2T7 T
o7 g% fow & |f 9 &9 TG I a6
g

T WS & § @y qe-g
M eaw 1 o7 99 T3 I F
9T #Y gUIfad T ® §, 39 ST 43
arer fan ar v &9 qeey # ey
HiF 9T AW G W gREE fay
T §, IHT AeAw FAv faAr S,
St qfsers gfaq sfaem & 3= §, 97
wreaw {0 a1 fear s 1 § 9@
¥ ger aw g fF frdt Y mew
T & fAu AT g AT IF I
T WX T T AT T/ qTHA A T
FAF § | g F 7g o I
&t =fge fF ¥ 7% ag iy Y wreaw
& w7 § wR A AW g oA
WY gwrT Aw AT g gnn | dm ¥
97 1 9 HWR 9 F qE WY
TS TTHE Y ATaT ATH FY wrT @G
& 1SS W e #Y e )
o oF faer wier § SR a4 a1 WA
t 5w ¥ 2g & T a& =7 A @A
TR @, B F AT FY SR A
T, 37 THAT F G €T | GHI B
e 3T ey fF few a0%F ¥ Gy
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& T T ey Ay ameam ¥ w0 A
wraw fear 9 gwar &0

e 1 a9 TN & W
ot g Tifed 1 s gmeTE w7 & g,
TG TGT TEA & | TV F 7=, At
F HI, WA AT T G, @ F
ot 3w A TEH A9 W@ F gD
9 Y TT W G §, qg AT FT &, 99
¥ a7 I S}, Ay foem W g,
WIE FT § | W A 8¢ g Ay fawr
TRHIN Y T Ad g

faam z=far fama famamenfa o

i o 7 &, TR AR §, T
g & 1 fserR WY, @Y faam dFR
& ST, = el S jgw § g AT
e S gr =fy 7 fre=R 7 g
gy, T &1 @A Ay 1 A
o™ e § Fo@ &, S 7Y qTT T
wrEal #1 fasr 48 adhar & 92 W A
T g F a1 5 wrfo e
Qo MHAAT &1 S fagemar @ &
TFR & fagamn @, 7 T
Tt & T FTr ey & g a| w0
@ g 9N "0 g S,
ITH! "o 7T § o farser=m< £ Ir
& g, s Y Sfaw & s e
F m foer A, R A, S
&Y gu wg} ¥ faw Ag &war WK
frerar ot & 9w & | Q) qrE 92-
[ I T@AT §, Sq A oy Fegeat-
fafF AT AR g Ti e
T8 femgarfafede § 1

T @ fow & w39 "R faaqmat
¥ W= e

“IHET’ I ARHT F A JEHEL
Lo xc O 8]
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St g & gy faseE & fae A
FHAT &, S TN TG WA A 90
X F AE 99 gEAT §, I FAT A7 W
# e A ¥ o wFar 3 i
drar & F31 W

SR Jaat zany: 3fg: adafasy |

1 s o @A @ S e 9 aws
FEFAT TEET &, TET TATEL B 9T
FaT &, SHT Y qfg B WA TG F2T
AT R | W AWM A AW A AT A
9& @ ¢ 1 s faw o 3o W fww
ST A1feq, SRt AT FR )

TS T T4 a0 H & 5 wrfead
T qIIE FH FT AT | HAAT F STATY
¥ fomy arfo #o wwo mifrad 4@,
Iy o AR g -f fem g w0 At
F4 g1 & AT 7 e ¥ qER
FEAT ST @Y g | I FR F AR
g IR AT A @ | IR RE F
HS 9T §SAT AT | A 2T TF A FY
w9 fear s T v &, fafrds & Fw
fopar wr T 1 8, fafaeed #1 qre B
4 foFar o T 18, Ffaiem F avee A
AT AT T T, AV TS JIIQ FT AV
7 fear sr Al 30 7 A= o
Mfped AR X 98 G, T2 31 G
g

Fa: oy & wvan g fFam s
% 52 9314 A | Tfets qfaq FANT ST
Ty aTrea 9: g g ara g
ﬁm,mﬁoﬁo@omﬁfﬂ'ﬁ'ﬁqﬂ
Zfr & g £ ¥ S & FaF §, ST
F TR T ST FT A I@T F @ F,
FAAT FT THATHE FT G T, IqD! JaAT
F| AH T A F a9t g O
AT & A 7 fafaw afaw # oz
QET I E A T T IR AW F FT@qTA
qF g ST § AR awat ¥
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I@S 9 9gAT 9T & AR 39 ¥
ST A ST € qw AT w fafaer
afeg & W< ), T AT FT ST
A, TE 7B qAez &
afeT ¥ zra ST I I E B AW
gfam #t gumR Fm, #99 gfar &
AT FQW | F2A 2 Iz 2 f Ay
FY AT FT GATHT FT AT AR ITY
AT FY S & R W< &Y, agr
gET a2 ¢ % uF qgeieR Y w3
T g 8 @ T T F T EAR
TR AT qEAr § AR mgaw
g f& a2t &1 T dfeEr 79
TTTHT T qHAAT §, GHAT GHAAT
g, =W GwEEr € | T ¥ m=}
S ArEEl F guHT FY AT & @
3 guea & fr 7 fafaw afgg A o
AN F I IR FAGT FT SAET AAT
FTAT T, AT F A AT T AT
2T A g, SATET aTC FEAT I377,
afe agt T faeg farda s €
W T F qQAT A | AT ST F
Rl H & wgAr A g 5 el &
FIX GG, BT F FIC GEH & 51
st faafaar §, @t srom fear e 5
HF RXATHE IO AT T FIHT
¥ 5te {6 forer Y SaTeet &1 afx der
foRaT STET a9 AT AT Y R )
T: 7 o< £ Qe ST & 1 W OF FAFex
¥ faoms A TR AT R, W
farraa F3aT & #1199 9% @Y wht
¥ e g § A1 W9 97 T
oo TR & W Wi &, & dow
TaHE IE i A & o G
[ §, e fafres, Aw &30 &
A AT R, w R W Ry
q A AT 8, Y GFEY wfAwE F
q A AT & W T a1 are e
FI Tg TTCATE THI FATE & 7 TG
It & o faams ag faet o€ St
g1 99 N TEAT FA TN S0 R
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[t aare fag)

& 979 FTeT w9 A wfaw ® A
? | ST § qur Al § AreEr
qOET FAH FET QLT | A1 AN
T FN AN E T I &R
FT 99q &, 991 72 e & gR—

FATU : T TR DT

I A AN AT AN L 130 g &
HOAT FT &1 W T T & g
WE T AG G I

wfag & Fgm wrea § 5 g
fomiage fFr ag, wfeesw &
JETT FH B TG, FAATE 98 HTGTY
T ST FT I, BIE ARN AT ITEATE
e o | o g8 99w faar o
T gfirae afsas afaq s s
& aFdr § |

Shri M. P. Swamy (Tenkasi): In
compliance with the constitutional
obligation under article 323, the
Union Public Service Commission has
submitted its report for the period
1st April 1961 to 31st March 1962.
The discussion of this report affords
an opportunity to hon. Members to
offer suggestions for implementation
by the Commission as well as by
Government. The work done by the
Commission is multifarious, and to
its credit that it has done a fairly
good job,

The functions of the Commission as
laid down under article 320 of the
Constitution are to conduct examina-
tions for appointments to the Union
services and to assist the State Gov-
ernments which have agreed to have
joint services in framing and operat-
ing schemes of joint recruitment for
any services for which candidates
possessing special qualifications are
required. Further, the Commission
acts like a body of consultants from
whom Government seeks guidance
aend advice on matters relating to the
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method of recruitment to the civil
services, disciplinary matters affect-
ing persons serving under the Govern-
ment, and on claims for the award of
pension in respect of injuries sustain-
ed by a person,

From the report I find that the
advice given by the Commission in
one case has not been accepted by
Government. The reasons given by
the Commission are quite clear.
Whenever advice is sought from the
Commission, it is desirable that the
advice should be accepted by Govern-
ment in toto. It is a pity that the
advice of the Commission has not
been accepted, especially when the
person concerned occupies a reason-
able status in the foreign service. If
the Commission’s advice is not accept-
ed, the time of the Commission and
the energy of its Members are only
wasted. In this connection, I am
reminded of the political theory
regarding the Upper Chamber. If
the Upper Chamber disagrees with
the Lower Chamber, it is called mis-
chievous, and if it agrees, it is called
redundant. I do not know what to
call this advice by the Commission.

Shrimati Renu Chakravartty
said that the Commission had become
a money-making machine. Under
article 322, the expenses of the Com-
mission are charged to the Consoli-
dated Fund of India. The expenses
include the pay of the Members, offi-
cers and establishment. The income
from application fees is about Rs. 11
lakhs, while the expenditure in the
Commission is Rs. 39,52,000, the net
expenditure being Rs. 28,52,000. When
the article is quite clear that the
expenses of the Commission shall be
a charge on the Consolidated Fund
of India, I think it is proper that the
Commission should dispense with the
collection of the application fees.

The concessions given to the
scheduled caste and scheduled tribe
candidates are helpful, but not ade-
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quate. They are given railway fare,
third class, for attending the exami-
nations and interviews, but for join-
ing duty on appointment, I think they
are not given the same privilege.
Persons coming from the southern
end of our land to take up appoint-
ments in the Capital have to spend
nearly Rs. 70 on third class railway
fare alone, and there are other
expenses also. Government and the
Commission might examine the pos-
sibility of extending the privilege of
giving the railway fare to candidates
who join duty on first appointment. In
cases of transfer, the travelling allow-
ance is given. So, I do not see why
the same privilege should not be made
available when he first joins duty.

When selections are made, candi-
dates have to wait for years to get
postings. In the electronics services
examination, for example, the tech-
nical personnel who are appointed
have to wait for one or two years. If
they are not selected within that year,
their selection or eligibility lapses.
When technical men are badly needed
in our country, their services should
be utilised properly. Once they are
selected, their eligibility should not
lapse till they are appointed.

An hon. Member pleaded that
police verification should be dispensed
with, and stated that this was actuated
by party motives. It is not so. Police
verification is necessary, particularly
in times of emergency, to testify to
the conduct, good faith and national
feeling of the person concerned. Its
purpose is to find out whether they
have got any political leanings and
whether they have committed any
acts which would endanger their
being employed in Government ser-
vice. So, police verification should
be strictly adhered to. 1 would also
suggest a periodic review of the con-
duct of the people in service. In this
connection, there is the system of
personal files, which has acted as a
check on the arbitrariness of the
officers. That is quite essential for
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the running of the Government
smoothly.

Officers of the IAS often take up

- private employment after their retire-

ment. If income alone is the reason
for their taking up such appointments,
we should revise their pensions in
keeping with their status and rank,
so that they need not seek private
employment. Otherwise, we should
make a rule prohibiting them from
taking up private employment after
retirement.

There is a great difference in the
pay scales of the Central Govern-
ment employees and State Govern-
ment employees in the same class,
doing the same kind of work, with
the result that most people want to
enter the Central services and not
the State services. This disparity
must be dispensed with, and uniforms
scales introduced.

o wWee@ d ()
IR WA, T AF JaT AENT
F 9 e ax & $@ F:a7 Wnar
gl

Iy gt A ary” § fe e
1 @1 g w31 9Ifge s
& gfgaes @awg @99 qx Safoa &
T I 9T 9491 gt @ | 39 A faernw
& g =it ¥ S fr gg e e
T &\ @ A Ay @ 6 afers § o
F® T AR &9 T & fR afsaw
afqq Ao MAITFTFS 7 @ T8
HIAT ST FIF T3H T TxH W F
sfaaes g1 wd & 1 safady s
Fream A am A FT R L a7 A
WA F e oI g FoawF
T R T R

oY qF Ig GHT gt fRar v
g #Y Fafoas wreqw & &9 ¥ @FC
fear sq fomay fawrfar <o
o X @ | fqww F Se-AF
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[t s¥greene d<ar]

W N arr ¥ AR T
& T & oY | SR Ae R Hae
¥ o @ 9§ oW = oo
I q0ETHl § T&r S a1 6T 7 @
OR gard we | qh @ 9% |

™ fE F TN ¥ qar Toar
f& o fugges e o) fasgee
350 & AR 9g7 9 &A1 AT )
g1 ST ¢ fr g9 R § 4
gl fo amadart v
ag FE A 1 W T S TRy
FH AT QT AT QY "I F av F@w
¥y g { i ogE A QA A @
w0 | @iT FW # TR A
T ATEy |

T a@ # 7 Ty e g 5
N g & wifz I ¥ AN S &
I9 I FH W & fow @) F mredy
TAR W S AT T qeTg
W g W Ew W am & fag A
At #1 JAR T F@ | gEET
wgd AEm # o3 owwl & fag
gfafeaa s =ifer oifs a8 g
TG TIAT 99 "/ |

gadt @ & 7g Fw g fr owrde
Qoqaomﬁqﬁmﬁ%ﬁqﬁ%
Y a1 99 T 9iw &/ g G §
a1 37 Wl F fag fe sm ew @
a1 S FTH B JAH | qH T §
mrie To THo ¥ fou fmeEm gam,
wgF! F1 SEd foQ qATE@ M, 9Y¥e
el 1 o foan AR a4 Q
R i A9 8@ T @9 ®% ag
T #T | TF FlET, TIEE, F
¥fY STSHT AT 4T, 9g WY & /Y AT A Ay
AT @9 FF 999 AT TAT | AN
faed faet @1 Sus ag A faar
f& gav foae @3 q@F § S99
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faamaT T, AR A SE| AG &
g AR ¥ faw ged o s
frar a1 SEE AT HAEY 9@T AGL |
& TET 4G AT Jifgw | faaAr 9
T g Sa & AFT A qAET ATQ
arfe St faware @ fF gt s
¥ foomr @ | @ sfmEm A @
agat &1 e § fasmr & @
W F 99 o7 ¢ | a1 oA SRt
F A G ITAT HVE AT AMC ¢

O a1 7 & 7 9 oy fafaa
oer ¥ 795 9 @ IR § St
TREATAET T { & g A F FTO0
fsie a8t #¢ 3 =fgg 1 @@ w<
o o {6 gwewm  foafe &
T A& o =ifen 1 feww fafrex
g ¥ v & fFogd fae
o e qE fae, S sy
i mar R @ FR ¥ fAg &
wrmar § f5 afm qafes adfaw
AT AT LT FHIA AL 1 A F
FTH FIAT AT HR T T FAT A1 LA
FL AT gEE & 5w aw
T & WA are fafaw =1 ¥ o<
@ ITHT H® ITHIEE A q & |

ag AN @ g T A
1A T E | TEH a4 AW F TSH
& wfaw s fawar §, w
rafwat 1 Jrw & T8 foaear | |-
®g & & @R #1 THY A QAT R 1
Tg THE) ¥ #g W & fF el g
qEHT §, I T FT [T ATREW
g fedt 7 fFay #1 axfefrde
qT &1 9T § | T wrRfat a1 Y
qm| A A gEaT )

Tt ag wRT T & R3S weRi A g3
AT qF rfEe GRY | SR At
¥ oi9 @ aF ¥ fag qdenm §
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7 § 0w fagr ) AW fE
& et ¥ fag 9 @ aga W g,
IAH) TAAT FH qAT IF< B far @y
wifs § 98 Aafea & ae5 § 1 §
at Fg W g fe G @i A @)
T AT AT 4T G G A6 A T
# 7Y F37 T ey |
K ag w5 oW g fF
TF A5 F1 {99 08 T FT W=
far ®re faar m@r | S wEE queq
I FT 47 IGHT IAY 9500 AT fAT |
dfFT 31 B8 faar w@r ok e &
gfag §q fqarmar | sg @y w=ErR
w97 | FEE J fawfar & 49
fF ag gwmEr #7139  AfET gw
Bt faar T | W FE BET JuIEr
g T T S A AAT A IR BIA
wafoer #3 fear amar | afFT @ wwaR
FT gg Fg X o four o 5 <69
e 1€ a9 T faem | wE AT
arr w1 & e & ey man € fr gaay
TTH WA aTfaq g1 T97 §, Afded
fex o sE*r o faar T

Y ARG ¥ TF FEAA FTATAATS |
L T X ) W@ o 7 g\
T TaAaE ¥ ¥ fur ) WA A
®rg faar mar | ¥ game & G s
¥ 3y A g afge W fr e
freamd g wR froeard wra & w1 FK0
A agi g% g fF AEA R AAF
g s g Aifge fr ag AR
tar 4, @ WE ¥ Frfaw § aAr
gl

& arq W wE o el #

e frgges w1 I AT
afET 1 Sy AW @ 5 oF fae e
3, @ faw wesl @ a8 fawme @
fF T TF WL §, IAHT TO AAL
& | s fawm @ § o
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WA g W 1 Mag =
Tl # uF fogges 1 &1 AT
T@r S | AR ET e o §
ST T ATfeY fF Sl A e fee
gfaami #F & § 1

TF a7 A FEA WA E 4
SUTEIIX. @RI WG 38| #1 8
FT AL A o1 gfogre 9 F qdew
[ E 1w A fergeare & § o fara
Y & & FT, AT "ML & | I
W FT AR I FET A g ATEA
guat e 1 g &g weet
q g ey S Aqefa @ ar
TR WY AR & | WX AR 99
T qUET 3 qV agT H=ST g | AH Qv
R AHAT ATgq a9 a0 § , gy ey
W% F T § AT T FT AT WY
g1 s fegem w1 sfage A
AW, 9 Tq€N § F & F a8 g
a1 a1 T § 78 g 4r | gefeg
# Fgar g f5 oo sfage # w7
wreT SraTgs faar sr =rfge w)
A AFA GTgl F gEET AR HR]
fet w s Wk f@ar s
ok 3w Y farr # fawfaa far
ST |

qafaF Few T R § qgT TS
==t T | WTSAHA I ST FY TATHE
A TS AT ATEAT [ EH
AT d g # o
#t wfyw gfrag fawr @ & @
gw ¥Ea & fF eAde ¥ ol § a9
T Faga &1 ¥ faER & f oafaw
el F1 wwEr & oS Arfew
ok g% faenfaat &1 wafas a<faw
T 1 gl § 59 F7 HEE
3T Mgy | ag W€ Fe Tfeq ¥
T @ wias e 7§ WA #
ghqem & T Forv Swm g
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[ ST &)
e ¥ FER A TP G
foaer war & 1

T oF A o § fF fowe
I W9 gFT iy | A ag
gar g fF Q Q fm d "= fee
AR ER AT TR & | TR FE A8H
F9, 9889 F ql@r ¥ da1 & A SEw
fooree @ 9853 ¥ fagear & 1 wwl
w1 93 W gUT % JEH FfAA
WHEAT 9T § AR W A ¥ A
Wk a<fag § or a7 & wR A B
R FTH FT Y § W6 ITHT &QqH
foree &t ST @97 AT § 1 WR WR
FEADAXE AT TEH @Y EAR
ATRFEAS | EFEAJIAR AT I
o a% foee wAT agd TR
Y WA | qgar § ;|itE @ a9
ot famrfan =i € ag 9« & Srar
2 | THF TATET S ASHT IR AT R}
g ¥ I F qhwT § daav @ Ag
fooee T aF W AT R A FT G
AT § AR A& T g rar g ;Y
TR GEQ ST WY A AET A Fawar o
gafeq 70 g § fF |t @F S
& &% foee w9 frar s arfe
ATHT & WRA FT Siex fArT g & |

wwat wgwEd  (farEm)
INAET AR, F FOFT gAE ]
g fF a9 79 go e THe do fraid
T o faaR g FW F FEEY
fear

T WA 9 A ¥ grew A qgw
o W & 1 wAE WA et X
Tw foe o2 #uw fa=m wwe fr &
ﬂmma’{o'ﬁoqqoﬁo
& Amd A R § g Afew &
foile 7% & IR €@ A 9% oge
o wii WX 96% ey w1 e
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garfad @@ & | wHew & |
Rt et @ W@
wq o qg & fF gard e W
wefafrdm it ffaferer @i
AR gAgedes W wsatsa ¥ fog
e &1 tefafgm o)
qrefera Fnr Hfaw w1 fedde a8
WA W & A 39 9 J9T T §
o IEF FTH TR FW |
ey #fee & Jmg Y o g
2| =@ @ I # § 5 wfewm A
TR TF 3fedse Tt F FH FA
fagr s AT S R qE A <w-
AR A FY AT | WIS ST CF A9
9T I FT FTH FAGT IQT § I8

Fq% 9 AT AMEC |

fre a@ ¥ aFd WREA AR
wefafrewm fgfeat mfs & amer &
aige o & #R f6q a@ ¥ Aoy
@ & AW &1 At § @y §
0T ooq wefaat 1 @ a9 F a,
T a1 FIATE H 59 F foq  wgaw-
argwde 7O § 5 o weE aart-
frdww &1 e 9= =gy, T9e
fau & o=, O 39 g9 F ATHAA @AV
=g

T 39 g% ¢ 5 g m@EAT ¥
& ATeHT H1 fd fr ag @A argdt 9v
q5—3-%¢ F1 @ foar o fog I
R ag ARH I e @ e
qr1 39 92 F fau sfamm ¥ o
TEAHE IR R9-e-%9 &
gEr R @ ¥ WM are fam
g1 9T I HE q1% Hfqw 1 giaar
faadt & 5 SR @ @ wfefeaee
& e AIfge | g9 foE S
@ a1, f|d s T ar s
NN A T EN gy ¥ @



5857 Motion re:

fads mrs aTw ¥ fag Sfaee ) gza3-
T w & fag wey €

a0 3 gAwrae fafedy @
21 SR e-q9-4s # fad =g
@A ATy § AF § @ fear afew
e #Y a8 Ro-4—%q #1 O @
£ fr g 3@ q@ F A BT I
2 RO qF AW FR T
fAaFae s F afg i &
fag fafeed a@  gEaA<erRwde
w0 E

draa Fw feeer Fgfafas waa-
J[WE AT E | FTEREN FT AR
w-¥-Y& F TF HEAT FT FJEIK A6
uFeee & @ aar g fow Y fF Teaw-
TEwde # sfaar T FHmE &
93-4-%9 F v § Al ) A7 a7,
oF T3 AT g faq F aw [WR
g+ Qeatersaded W1 uF fawge
g iy g g FLI TN § Fitw
frasisE@UarTHR AT 7]
@ EI A AN A TR
@y F e 9T F A TS &
oY @ o wiSET @ F S9 FE AT
avet & o WU § 97 & JgEe
&I g TEAT AR |

f¥e #7027 ¥ & a1 F6@Y A 9T
T2 § FF 2 # wtee W s de
Y = T AN 8, Teret aefufae
it fafewra avi#r g | gafag
T wgEfedt ¥ fag e w1 g
IIA™ FEAT AHC a9 & | w9 G
T ¥ fafera e FW W §
SR Gefafrednd sgemRmT F3T &
& T 997 5@ 9 § v § F wee
FMRw W dw AR ey ARG
T § AR AT wR Q) TR
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afer @ 7 T foregw ded o
s & f5 g 7R Al swfaed fer W
wqdEde AT o 33 & Dfafese
F9T 9T 9T & 99 F fw €, v N
a1z gwT d@ex W o g fF g A
UqEET | A9 A §u" ¥ 7 9 qw)
oTaY fF OF 91X S F1 e w7 ey
SHFART Ao ? we
t 5 afefra T e g sk ™
< ¥ FHE F wml § Gefafaem
o gER A gy geReeie fer
I & 1 o Y oF A e g
T §=T AT 4T JET FT §, & AT 9o
TR AR gET wex fee g # W
ST aTE I AFEr g e femaw- &
777 9 SO ST @I | QAT FET
gt =t | o4 fre afsers afaw wiwA
w & Sl A AwfaEl & fag == 7
gt grar g AR sg qga g & %
7 faogw o gfevse aT &1 T3
W F AR @ & F9 F vl qe”
FT &1 q@ a7 §9R HIIZQes R
F A G

AN FNC@ F IR A qF 7w
g fF a7 to—tq ¥ fafaw afadw ¥
faw g a1 wefrat adae At g & 1
uF sfafreefea amee & ==t o &,
% gfeg afaw ¥ et 7% @ AR aw
aefear Faw av wfaq amT Hifeag
s FfAu et & AT F AT
gfFT RN ERaEgEa s
wetHal &1 gw@ew fafew afRe ¥
w & wfus @71 =f ¢ 1 oAy w1
alg; ey & Jafs asfml #r arr
F39 1@ § W W R TF qagH
o FE AT WS qwT F7 TFT
2 & wsfeal Y aee afdw & Torg
o]

HHT &, Ffow 9 Zfac
fée a7 il ¥ gife wgfea 4
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qATRTE ATH F1 AT F7 ST & AT
I FT ST A AT § 59§ e
W ddT @ ¥ o g a e ¥
Fsfwal FT qIETE A9H 1 wAYET Ay
AT | wEfE 7 9 I w1 e
FIH & VAT A | Tt O, Al
1T T FTH AR Afaq 5 F71 Fare
g wsfwat F AT frem ox fag
fear & 5 § a7 O & Tgd som
2 gwdl &1 F A0 ft S oy ¥
FT § W g A weW A F A«
F E 1 # Y AR I R wwA
fomr ® wefrai afaw =t @ § ok
o3 s § AT NN ¥ ST @ 8,
=1 F 3 T TN 99 @ § 1 gafg
wsfeal #1 9 w9 qEIE § F4T,
FAT R FT AT FT TG TF AR
F oA gL

T ¥ gamar g ferde ¥ o
Qo THo TU&AT H IOl 3t HT fasey
qret aefRat & v o T9r fdfse =
AT T & AR 92 72 fF @ e ax
faa 9™ o 3z Ty T SN a2
ottt s mifaanf q &) a= @ o
f& s @7 T @ 6 el w0, aw
o wsfeal A 39 wfaw § e
w3 F fag S0 Y 98 ) 2AR AW H
¥© FEew @ 9= g g fF S el
T, A TOAT FSHT FT AT A FIAKY
TGAT 96T TRl T & | e fafrex
TgE ¥ A faet & R g oWy
ffore & %Y z21 fear g anfes wiefai
wfgs IR A Ao To THo & fow
FFE FTTH | Tz =X fr @ afaw &
T FT ATHT AN HH G FT FhT,
wATfEa G & | @ 9% R i A
qgET W qRA | qEtAT AT gae
& i F $O3w F an F A g fefre
T § 9 ® fdw frowm,
& fwar 9 a9 Wy [ fE e
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ufw de § @ afaw & A ey
o § 1

g R afaF T F R
o faw gt @ 5 =zt v $a7 wer
AT BT § WK FAT w=S a=a1 FY
e & St @ afe & 9o 4z
AT = g R mfex 3w afsew
@ FY FAW AT ARG grar § o ¥
fF Frew gw =y € 5wt o Gefu-
frgwm fvamT o gar & R T
fram 7<% W & 1 zwfa AisEr s
F garer Af T ) 99 #1 3@ AT W
fifoe €t e =nfgw

g § Y oY afsers gfqg wdwa
9q § T2 qX W qET JEIT g @ )
T 1 q oY T ¢ FT ERHTE AR
qifafess @ AR o9 @ME@ FH
=] §

The Minister of State im the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, I am not responsible for what
happens in the States.

Mr. Deputy-Speaker: Yes, there is
a separate Public Service Commission
in the State.

Shrimati Laxmi Bai: I know it.

Mr. Deputy-Speaker: So it cannot
be discussed here. It will not be
relevant.

ot s v wR § 2
qfesrs gfag 0w § St Tsafsar
ST § AT gE WY I F OB &
gt for F3ar szt § o) § wiEe
F @ S § AfFT 9w wew W
fordige & gaT § AR TR
FAT 31T & &1 G wEHe § WY AR
3 afF o 9 Teafedl #1 R T
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R 37 #1 = foo a3 ¥ 31 § I9mT
w1 gwd fog & $9 gaTT &A1 e §
a3 %; faar oman & 5 9z @ 2

w1 g §, 92 ¥ famge g #®
Far A g 1 q2i 9= A FTHT TSAfSAT
It & forw #1 5 gar s anfgw

JYreAN AR © AMA 1T qEET
FT GG AT F TH E |

A wEEE ST AR
T AT qUrT G TH g a1 & AR
afgs TE T 9= g

Shri Abdul Ghani Goni (Jammu
and Kashmir): Mr. Deputy-Speaker,
Sir, I thank youfor the opportunity
given to me to speak on the report of
the Union Public Service Commission
which is being discussed since yester-
day. I take this opportunity to give
my ideas also in this connection. Pri-
marily, what I understand is that the
IAS cadre, by and large, is the back-
bone of the nation, and therefore,
much depends upon the personnel. It
is true that there are tests; it is true
that representation is being given to all
States and to all sections, but still I
find that there are some areas, some
sections, which are neglected totally
by the Union Public Service Commis-
sion and this T hope may not lead to a
no-confidence in the UPSC., We are
very glad that in the UPSC, as it is,
there are men of integrity, men with
great calibre and high standing.

I found that the hon. Minister, who
is our promising young Minister, said
that there is no connection between
State Public Service Commissions and
the Union Public Service Commis-
sion. I beg to differ from him. Of
course, the tests are to be held, but I
would humbly submit that to give
proper representation and  proper
opportunity to the backward people
and to the backward areas, the preli-
minary test should be held through
the State Public Service Commissions
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first, and then the Union Public Ser-
vice Commission may do it, I say this
because I understand there are so
many applicants for the IAS examina-
tion. People have to come from vari-
ous areas to the Centre or to any other
place fixed for the interviews. A lot of
expense is being incurred. Now, the
people from very, very backward
areas cannot afford this expenditure,
and when they come, they say they
are not taken. I request that there
should be enough co-ordination bet-
ween the State Public Service Com-
missions and the Union Public Ser-
vice Commission so that there may be
adequate development and represen-
tation in respect of far-flung areas
like NEFA, Assam, my State of
Jammu and Kashmir, Himachal Pra-
desh and also the South Indian States.
If the State Public Service Commis-
sions are given a chance to recom-
mend young people from those various
areas, that would be good, and I hope
that the Union Public Service Com-
mission will be of help to a great ex-
tent in this regard.

Last year also I pleaded for the in-
tegration of the services and for the
inter-State transfer of the ‘IAS offi-
cers. What I meant was that if the
officers belonging to the high cadres,
who are supposed to be in the all-
India services, are transferred from
one State to another, a lot of differ-
ence will be seen in the administra-
tion. On the one hand we will find a
national integrity and integration. On
the other hand, those persons who are
in power, who are holding key posts
in various States for 20 to 30 years,
would be remowed to other States.
They are just like lords in the various
States. They should be removed to
other States. I do not say they are
not efficient. They may be very effi-
cient, and if they are efficient in one
State, the other States also could be
benefited by their intellectual capa-
city or their experience. That will
help us and enable us all to have a
mutua] understanding of our Union of
India as one unit. Secondly, whenm
people come from north to south, er
south to north, and from east to west
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and also from west to east, their ex-
perience could be had by all; they
may be better experienced and may
be of better help. I would say that
in the interests of national integra-
tion, this is a very very important
factor that the Government has to
consider. The Home Ministry has to
consider this. Today, there are com-
plaints about some officers. I under-
stand that many officers are honest
and intelligent and men of integrity.
But there are officers who get a pay
of Rs, 2,000 a month and whose daily
expenses come to Rs. 100 in a particu-
lar bar or cafe. You see big bunga-
lows and big cars are coming up;
sometimes they are owned by people
with small incomes also; how do they
do it? There should be a criterion for
the Home Ministry in regard to these
matters. The Home Ministry must
look into it and must take notice of
such things. It is not only that we
should go to the legalities of this divi-
sion; take, for instance, a man who
accepts something. There are some
departments; everybody knows  it.
‘Whatever they take, whatever extra is
paid, is a direct tax on the people.
That can be checked if the Home Min-
istry is awakened to the occasion. I
would request the Home Minister to
consider this. I would submit that
only the inter-State transfers will
check this corruption also at high
level. I am not talking of corruption
of Rs. 1 or Rs. 2 on the part of a clerk
of a patwari, but of corruption in
thousands which are beihg paid to
officers. We must check this.

.

Mr. Deputy-Speaker: We iare not
concerned with corruption; we are con-
cerned with the Union Public Service
Commission,

Shri Abdul Ghani Gomi: I come to
the second point. I refer to my State
of Jammu and Kashmir. I demanded
last year also that there should be
integration of services throughout
India: in engineering, in forests, in
education and also in medicine. Last
Yyear also I demanded that it was the
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desire of my State that this jurisdic-
tion should be extended to them, I
request that immediate attention
should be given to this aspect. I know
there is an assurance that it is being
extended. I submit that those people
who are serving there are capable
people and are capable of holding
office in this cadre, and so they should
also be allowed to come into this in-
tegrate service and be given a chance
to serve in other areas. Otherwise, I
fee] that there would be what you call
disparity: an officer with the same
capability or with the same qualifica-
tion is getting into the IAS cadre on a
very high pay, and the other man who
is equally capable is serving in other
departments, say, engineering, forest
or education, Therein comes the dis-
parity. One is in the IAS and the
other man who may be much better is
called a State Service man. So, in
order to remove the superiority and
inferiority complexes, all these cadres
should be integrated. I request that
the Home Ministry should pass im-
mediate orders in this respect.

I would also submit that it is not
only the Government which is respon-
sible for the good of the people, or for
the good administration of the people.
The officers, whether in the IAS or in
other services, are permanent servants
of Government. The ministers come
and go after every five years. Even
now, we know some big ministers
have gone out of office. But the officers
who are there are permanently there.
The Secretaries to Government and
the heads of departments are always
there. But then,—I may be excused
if I say this—if one goes to these
officers, and say “this is the justice you
have to do”, they will say, “What can
I do, the Ministers like this; the Min-
ister’s actions are like this.” That
should not be the character of an IAS
officer; that should not be the cha-
racter of officers who serve the people.

Mr. Deputy-Speaker: I am sorry
your remarks have nothing to do with
the Union Public Service Commission,
whose report is under discussion,
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Shri Abdul Ghani Goni: I hope that
primarily these officers will alise
their full responsibility and try to
build a new India and build a new
character in them. That is why I say
that if these IAS officers and the
Union Public Service Commission feel
and behave as independent institu-
tions and as independent persons,
India will grow into a prosperous
country and a new India wil] come into
existence.

=t gRrva< {1 (STAqR) : ST
e, afae ofses afaw wiwe
ol qT oal ¥ TgmAm @ & §
7 foR = faiw ak & ey e
e =ean g f, St 5 g9 A
gEedt ¥ q9TET €, a8 oF 49T FHTY &7
AT § | AEET Fell AR 7 W
w1 faw fFm ok 3@ wOTvTew
it | & HY AERT T A W A}
TR FTAT AT § 59 61 A7
TRt OF &Y A5t afew F€ wesr
faer g € | o Yo wHo dYo gWT
foaw «f grag™ fa s §, #rdo wo
Uﬂ’o,ﬂ"'go qYo qﬂ‘o,’:ﬂfo U%o UHo
it &, 39 § g9 I8 W FX A9 §
f& TR 2w T WET T THEA F g
SEET AT E AR A F TR W
SHT 1 FEAFT TR GqERY TGS T,
F1fed A WX S g v agag W
W& | WX GaT qiT w5, av fawrar
F s o) fey FY fFEr qiee &
writee frafem €t € 1 98 Tgd & o
aw @ A ag e el s
afafew & o= 9g7 & q@EFR q4T
T @ wgwar Wl s sEa
SN A g A §
W AHIT FT FEAET FT gL FA F;T
we fear o

IR 3% T # gy v @ fw
TH TET AT H1E 0T AL A @ & AR
I FY @ T g 5 oaws § ey
oA G § | W A A A
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I F gEAAr wfefag §F ST F%
Fgar Tf.¥

A FHA 1 O o) s ==t
g8 o @Y {9 Fgy v f gt aF dggEe
e AR 93 gIRey FIISeH &
AT § T AT G weEr g
arfed | F® Ao T weEl § aoar v
N T WY I qFEE | AT & av
7z a9 fome s femm mar § 1 mEw
Y, 99 e} B ¥ GaEw FE § A
gu R | f & Fg wmea 5 dees
Free WX fgges grREd & AW F
FEeq TRATAATE T AT Agt
g1 A U AT F 94T 5 9% foraer
st o9 fromwm 39T Tea § ar foaAr
st dew 37 Wy €, 7 9w & fAw
AT, @Y g FWT AL Y qIAT | SAHT
w53 AT feafaw, ST @ 9, 99 B
@ 9gq gt fawr &, aga A g,
Tafou 58 ywR F1 FEifea oo
T F ) s g% G ) g9 § |

J@ FH AT Zo Fro THo HYo F
T tEategdz fage & 39 & gAww
7 o ®@m & —

“If suitable candidates are not
available, then the vacancies will
be filled by other candidates.”

# =g g 5 3@ wE &1 91 &3 g,
T &1 gam ¥ fau e f@r smar
sifed 1 qET B X WY e &=
I & F gEy FIew g WY fo
AT & AT 39 IE & S AW FT A
HRT AT & | & THR § S dE
w I §, 99 w1 9 ¥ 99 geaw
FHTg waATw g, T AT qHA |
¥ o wxar § v oAy o gEw i@
gz et o e ae s T F A
Faam =, = Y T fora ST
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UF AT §9ET 3 g1 i 9,
wfaeT gonfz ot g st §
T F qifEfaw F w9 F F 92 T
fr o7 o & =9 ST @ % AR
=T B T | A ATRAAT 59 a5y §
77 § f5 oF sEW wo ofede ¥
SITRT FTH T FL AHAT & 1| WL 5N
¥ RO FY AT FGT 3§ AT A T
& ¥ grre o a2y gu e ar
FF T gY aw § AT gfpdest
FTH AG FT T | WL AW S &
AT T A FX & ar Wy & fF
o ufpaest g2 91 62 § F7 F
FHAT § AT F9BT HT GEHAT &, IIAT
FTH 9g ToW JU gl F 8 FT ;A |
safag 37T game & fF a€ a3 mfwfa,
@ e & $19 F 9 G
F I ITF TR/ FH T FT FHAT
F WA W AT T I T F
@A T JTEy |

&t wEw T (F9E]) o FW
%‘ﬂ‘ffﬂ{°'ﬂ'°@o¥ﬁ'o%w
IeTE § 7

= g WA oA w9 F
THHT Wl GFFT §ES 919 g1 I 2 )
o o THo o ¥ FRWAR &
9 qOEd 9ot § )

TF A WK F 7§ T qOrd w3
fmiay s EFRm § I
Y FT 1§ @A G &, T2 79 A
frmifafafet a8 & 1| afFT ow 24
o 7zt & wfeed gt o1 ¥ W
FW § AT AT F N ARA § T Ay
FAY AT FQ@ ¢ 139 aT¢ A FX
MR 2w F qdwE w1 oI aw
9 &, IgFr W fmErd ¥ a3
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o ST 1 T & 9T WY 619 Ay
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Shri S. N. Chaturvedi (Ferozabad):
Sir, during the debate, a number of
observations have been made in the
House about the Union Public Service
Commission. It has been said that it
has deteriorated into a money-making
machine, as if the earnings from the
fees went into the pockets of indivi-
dua] members. There has been a de-
mand also for caste representation on
this Commission, Further, it has been
made to appear as if the selections are
made entirely on the basis of on re-
commendations. It is very unfortun-
ate that such things should be said in
this House. If any criticism has to be
offered, it must be offered with a very
great sense of responsibility. The
UPSC is one of those institutions
which ought to be considered sacred
ang if really there is any complaint, it
must be made with due decorum and
with a certain amount of moderation,
instead of indulging in wild allega-
tions against them.

What I have to say about this re-
port is that I am a little disappointed,
because this report is largely a com-
pilation of statistics of examinations
and interviews conducted and the dis-
ciplinary cases dealt with by the
Commission, etc. We expect much
more from this Commission, because it
is in a position to make observations
on a number of points which would be
very helptul in improving the tone
and quality of the administration. For
example. we do expect that the Com-
mission should say something about
the calibre and quality of the candi-
dates that appear in these examina-
tions, the deficiencies and shortcomings
that are apparent in their educational
make-up and the changes that are
desirable in the courses and curricula,
in order that they could be made good.
Similarly, we expect that in regard to
posts which have rematned unfilled,
the Commission should be able to say
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whether there is really dearth of suit-
able persons in the country or whe-
ther the terms ang condilions of ser-
vice are no: attractive enough to
.attract the candidates for thesz posts.

Another point is about the evalua-
tion of the processes by which these
seleciions are made; whether through
them we are able to pick out the
really best among the applicants. I
know there is no infallable scale in
which the candidates can be weighed.
All these allegations that are made
largely aris= from the fact that for
every vacancy, there are at lcast 10,
if not 100, candidates and one is to be
selected, 9 of them go disappointzd
and say that there was unfairness and
par.i:'i v; and bacause he himself was
no! selected, that is why the szlection
becomes unfair. We cannot help this.
Even if Yudhishtra comas and sits in
their places, these allegations will
continue. We must, therefore, make
sure that what we say against the
Commission is justified.

15 hrs.

So when I say, Sir, the Com-
m’ssion must evaluate the processes
by which it makes selectiocn. I say
this from a different angle. The
Corenission should see whe'h~r it is
really able through these processes
to pick out the really the best talent
that is available in the country. I
there are any faults in the present
processes it is for the Commission to
tell us so thatthey could bemade
good.

There is only one paragraph in this
report which throws any light on
this po!nt. That is paragraph 17. It
says:

“The analvsis of the assessment
reports on the perfomance of can-
didates selected by the Commis-
sion showed that the performance
of 95° 86 per cent of the candidates
appointed on the recommendation
of the Commission was reported
10 be thoroughly satisfactory, that
of 2:40 per cent was unsatisfac-

1104 (Ai) LSD—8
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tory, and that in respect of 1-74
per cent was of a mixed character.”

I may be pardoned for saying that the
public assessment of the capazbilities of
the szlected candidates differs  very
widely from what js stated here. It
departmental assessment about the
performances of these selected candi-
dates were true, there would be no
occasion for the general complaint
that is made abou! the decline in the
efficiency of our administration.

So, Sir, we should give attention to
this. We should devise better me:-~
hods. We should see whether the per-
sonality test gives a true assessment
of not only the intellectual but also
moral qualities of the candidates—for
example, self-posscssion, firmness of
purpose, sense of values etc,

There is another aspect of this
matter, and that is whether we are
making the maximum utilisation of the
talent that is available in the couatry
or whether because of pre-eminence
of certain services, par:icularly the
IAS and IFS, there is a gocd d=al of
misdirection and consequent wastage
of talent which would have yielded
much better results if it would have
found its way into other services. Sir,
is it not true that the major problem
of India’s administration is not so much
the decarth of competent man-power as
our failure to mobilise and utilise it
in a rational and economic manner?
Sir, it is worth considering whether it
will not be advisable, in this connec-
tion, to have an integrated givil ser-
vice to prevent this wastage and also
to give a wider field of seleciion for
superior posts. That will also put an
end to inter-service rivalry and jealou-
sies.

Something has been said about the
personality test. If we have an inte-
grated service, probably the persona-
lity test will have a much greater uti-
lity and relevance in fitting candidates
according to their aptitudes instead of
rejecting them altogether because of
their unsuitability for a particular post.
In this case we might copy the exam-
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ple of France which has done g lot in
this connection. There the test is very
intensive and it is designed to reveal
the candidate’s faculties of reasoning,
self-expression, presence of mind and
other things instead of making him
flounder in an uncharted sea of gene-
ral knowledge as is done here.

These are, Sir, some of the points
on which this Report could enlighten
us, and [ think the Commission is in
the best position to do this. Such
conclusion will discover the weak
spots and thereby lead to an improve-
ment not only in the quality of the
candidates selected but will aiso assure
the pubiic that really the very bost is
being done to improve the standards
of administration.

Sir, I once again say that we should
not cast aspersions on this institution
which ranks in the public mind with
the Judiciary. Unless we put faith
in the men whom we have placed in
these high positions and give them
respect that is their due, they cannot
rise to the level which they ar=2
expected to reach.

Shri Hajarnavis: Mr. Deputy-
Speaker, Sir, I am grateful to the hon.
Members who have appreciated the
arduous and efficient work which has
been done by one of the three im-
portant bulwarks of good administra-
tion in this country—the judiciary,
the Election Commission and the or-
ganisation of which a report is now
und>r consideration, namely, tre
UPSC. Sir, our Constitution-makers
in their wisdom have erected these
three agencies as autonomous authc-
rities which function without fear
and favour and maintain the ship of
the State on an even keel. They are
not influenced by party considerations
or by any extraneous motives.

Before I come to the general critic-
ism which has been voiced: firstly,
abonut thn constitution of the commis-
sion; gsecondly, about its working and
thirdly, about the methads in the
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examination which I propose to do
in some detail, I have to carry out the
command of the hon. Member, Shri
Kamath—I hope he will pay attention
to my words—who, because he has
an important engagement which he
must fulfil by 3.30, has commanded
me. . . .

Shri Hari Vishnu Kamath: No, no;
1 requested you. See my note. I
have requested you. Who am I to
command a Minister? Only the Prims
Minister or President can command
a Minister.

Shri Hajarnavis: He has command-
ed me to dea! with his points first
which duty I accep:.

The first observation that he made
was, and it was an important sugges-
tion which fell from him and there-
fore 1 must deal with it, that there
should be an amendment of the Con-
stitution by which we ought to make
accountable for such lapses as we are
guilty of to the UPSC. He says that
our responsibility to the UPSC under
the Constitution is not enough, it
ought to be widened. I must oppose
this sugzestion because I think it
is thoroughly incompatible with the
political structure which we nave
created under the Constitution. Wea
have a parliamentary executive and
1 firmly and sincerely believe that
nothing should be done by which the
responsibility of the executive to the
Parliament is in any way abridged
or is in any way made less irect.

Let us go through the provisions of
the Constitution. Article 315 «ays:

“(1) Subject td the provisionz
of this article, there sha'l te a
Public Service Commission for
the Union and a Public Service
Commission for each State. . ..

Then, the next article says that the
Chairman and other members of the
Union Public Service Commission are
appointed by the President, which
means the executive government
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Sub-clause (2) of article 316 refers o
the security of tenure. It says:

“A member of a Public Service
Commission shall hold office for
a term of six years from the date
on which he enters upon ;us
office or until he attains, in the
case of the Union Commission, the
age of sixty-five years, and in the
case o; a State Commission or a
Joint Commission, the 27> of
sixty years, whichever is carlier:

Provided that—

..... (b) a member of a
Public  Service = Commission
may be removed from his office
in the manner providead in
clause (1) or clause (3) of
article 317.”

That is to say, a member of the
Public Service Commission has the
same security of tenure as a member
of the judiciary. After that, sub-
clause (3) of that article says:

“A perzon who holds office as a
member of a Public Service Com-
mission shall, on the expiraticn of
his term of office, be ineligible
for re-appointment to that office.”

That answers the complaint that an
incumbent to that office is the seeker
of a career. He has nothing to look
forward to except the praise and
gratitude of the nation which he
servas. This position iz emphasised
again in article 319 according to which
he is debarred from seeking any kind
of favour from Government at the
end of his tenure. Article 320 re‘ers
to the functions of the Public Service
Commission. Of course, there is a
proviso to that article to which re-
ference has been made. Now, I am
supposed to deal with all the psints
before 3:20. Lastly, there is article
322 which says:

“(1) It shall be the dutv of the
Un‘on Commission t2 present an-
nunllv +o the President a reoort
ag to the work done by the Com-
mission and on receipt of such re-
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port the President shall cause a
copy thereof together witn a
memorandum exp:aining, as res-
pects the cases, if any, where tne
advice of the Commission was not
accepted, the reasons for such non
acceptance to be laid before each
House of Parliament.”

Therefore, here is laid down, as could
not have been donec in a more cirec-
tion fashion, the responsibility of the
administration to accept the advice
of the Union Public Service Commis-
sicn and to accept our responsibility
to Pariiament.

The Union Public Service Comimis-
sion is expected io follow a ceriamn
code of conduct, to foliow a certain
procedure to conform to certain values
in making propasals for appointment
to the services and other ancillary
matters, and the moment we deviate
from them this independent authority
reports to Parliament, which is sup-
reme. Whether the  Union Public
Service Commission is right or we are
right, whether our action has to be
approved or the action of the Com-
mission has to be approved, that has
to be decided by this supreme body,
Parliament.

As 1 said, in a parliamentary gov-
ernment, in a government which is
run by parliamentary executive, the
responsibility of the executive to
the Par’iament must be full, and must
also be direct: there ought not to be
any other authority interposed in
between which, in any measure. cuts
down or diminishes the responsibility
of the executive to Parliament. There-
fore, the suggestion of Shri Kamath,
in my humble submission, goes com-
pletely against what he prizes so
mu-~h probably more than 1 do. the
parliamentary democracy. If a wrong
is done, it is pointed out in the House,
it is raiced in the House., cases are
discussed and facts are stated. Tt is
for the Uninn Public Servies Com-
mission tn ctate the facts. After the
Union Puhlic Sarvice Commission
has stated the facts. we are asked. we’
are questioned, we are held responsi-
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ble and we give the answer or reason
for not accepting the view of the
UPSC.

Shri Hari Vishnu Kamath: I am
sorry to interrupt the hon. Minister,
but may I request him why an ex-
planation, a comprehensive explana-
tion, is not laid on the Table of the
House, giving reasons to Parliament
for the various lapses which are list-
ed in twenty or more appendices to
this report? Only the lapses are
mentioned; no explanations by the
Government for the lapses are given.
So, I wou!d request the Minister to
give them now.

Shri Hajarnavis: May be, there is
delay in accepting the advice; may
be, either we have convinced the
UPSC or they have convinced us.
Certainly, we are two different enti-
ties, working in our own way. There-
fore, before we agree, if I may say
80, to disagree, to differ, a zreat deal
of discussion goes on. Right {irom
the day the requisition is sent. tne
discussion starts. Suppose we had
said that we want a person who
answers some qualifications because
we are satisfied that he will be suit-
able for discharging the duties of
a post; the UPSC may not be satisfed
that a person of those qualifications
would be able to discharge the duties
of that post. In that case, they will
request us to modify the qualifications.
They are exceedingly vigilant and
they are conscious of their respunsi-
bility to the nation. I have said it
once, I will say it twice and T am
going to sav it a number of {imes,
this institution is entitled to 11 the
gratitude of this nation, pbecause it
is dischargineg its duties without fear
or favour. That is why there js some
delay. Therefore, I do not think the
sugges‘ion of Shri Kamath is compati-
ble with the constitutional scheme
under which this Government func-
tions.

Then. I will come to the other point
which he has raised. I thought 1
will deal with it at the end, develop-
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ing my main point, but he has ask-
ed, and rightly asked because he is
entitled to ask, why, when the num-
ber of posts is 1,902, the candidates
interviewed are 1,621. Among the
examinations that we noid, there are
a number of examinations which we
hold for the defence services. There,
the written exam’nations are held by
us but the interviews are held by the
boards of the Defeance services.
Therefore, between tne candidates
who have appeared for the written
examination and candidates called
for interview there will always be a
disparity. That is the answer.

Regarding the second  question
which he has asked T thought I have
given him an answer, but I ‘must
give him a very catezorical answer.
He has said in his speech:

“I do not know how it takes
place now, because there is a ten-
dency in some quarters to make up
in the case of certain candidates
who have been brought before the
UPSC by what was 1n the oiden
days known as the ‘chit system’. 1
hope that the ‘chit sv:tem’ docs not
prevail today, and I bope it is abo-
lished.”

We are told that the ‘chit system'
prevailed in the case c¢* Indian ICS
officers. Sir, from what I have bzen
able to read, and I lave been read-
ing quite a good amount of litera-
ture very carefully during the last
two or three days, I find that so far
as the recruitm=nt to th2 In'ian ele-
ment of the ICS by Competilion was
concerned, there wa2s no underhand
dealing or any kind of influence
They were all recruited in competi-
tion.

Shri Hari Vishnu Kamath: 1 was
referring to the perinod soon  after
independence, because it was alleged
on the floor of the Hus> by no less
a person than Acharya Xripalani
that the ‘chit system’ used to be pre-
valent in those early years
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You were not in the House at that
time.

Shri Hajarnavis: I have no know-
ledge at all, but I can tell this that
after I listenzd to the dcbaie yester-
day I asked the Chairman of the
UPSC as to whether thcre was &ny
case where we had disqualified a
person appearing for the IAS f>r try-
ing to bring a chit or influence. He
said that no one had been disquali-
fied because no one had appiroached.
If a single cand'date is §o unwis2 or
illadvised that he makes any kind
of an approach, direct or indirect—
it is conviction all rouad ard if there
is any doubt about it, I nake it
clear that if any siugle member is
approached directly or indirectly on
behalf of the candidats, he will be
rendering the greatest disservice to
the candidate because that candidate
will immediately be disqualified. I
hope, I have satisfied the hon.
Member.

As regards the point whather the
personality test is fair or not, there
can always be two views about &
candidate’s performanze. But, I be-
leve, the person who is the least
qualified to judge his own perfor-
mance is the candidate himselfl. The
poet had said:—

“Oh wad some power the giftie gie us

To see oursels as others see us!”

So, after all, the matter of inter-
view is between the members of the
Board and the candidate himself and
the candidate cannot admit to lLim-
s2lf that he has probabiy not coma
upto his own expe:tation: or upto
the expectations of his weliwishers
or relatives; or, it may be that his
valueg are different from that of the
Board. But the mos! szrupulous care
is taken to s2e that 5o kind of par-
sonal influence is allowed to be effec-
tive, except the merit of the candi-
date and except what tha Board re-
gards as the suitability of the candi-
date, and to guide or decide the
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suitabilty of that candidate at that
time.

Shri Kamath suggested having a
viva voce test prior to the written
test. Prima facie I was attracted by
that idea. But as far as I know, no
member of the Board cares to enquire
the marks which are obtained in the
written test. He thinks, he is not
concerned with it and that he is
presently concerned with the perfor-

mance of the candidate at the inter-
view.

Shri Hari Vishnn Kamath: It should
be so.

Shri Hajarnavis: I can assure the
hon. Member that jt 5 so. But, if,
on the contrary, we adopted the
suggestion of Shri Kamatn, when
there are about 6,000 candidates, I
do not know how many boards amd
what time would ba required. Th:re
has got to be some kind of a screen
or sieve through wanich only those
who are likely to be selected will
pass. When Shri Kamath appeared,
there were not mors than 200 or 360
examinees and I was to!d that the
viva voce and the written examina-
tions were gimultaneous. Sometimes
if a day was free—us far ag I have
been able to ascercain or check up
with other people wno appeared dur-
ing the days when Shri Kamath &p-
peared,.....

Shri Hari Vishnu Xamath: 1f 1 may
correct him, I started well before the
written test and wag finished before
the written test wasg over. It was
not after the written test.

Shri Hajarnavis: Sometimes {t was
simultaneous. If a cand'dste did pot
have a paper on a particular day...

Shri Hari Vishnu Kamath: It was
never held after the writien test was
ever.

Shri Hajarnavis: No. Both were
finished simultaneousiy. But I agree
that the result of the written exami-
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nation was not known before marks
were awarded for interview.

Shri Hari Vishnu Kamath: You
have got the point.

Shrj Hajarmavis: 1 wish we could
do 1t. Nothing would piease the
UPSC more than if they could adopt
such a thing because they are con-
cerned with nothing more than to
convince the public, the Parlia}nept
and everyone that every candidatie
who appears before them has &n
equal and fair chanez with everyone
else. That is their concern.

Shri Hari Vishnu Kamuth: Why
not adopt it?

Shri Hajarnavis: But if 6,000 candi-
dates appear and ‘her number ‘s
likely to grow, the suggestion  1s
mmpossible of adopticn

Then there was the suggestion,
which fell from soine other hon.
Members but which 1 do not think
will be accepted, taat there should
be some sort of preliminary screen-
ing by the State Publiz Service Com-
missions. But I do not think that
what hus been zald in spite of my
protests about the State Public Ser-
vice Commissions is true. I co not
think it w.ll be a geaerally accepted
suggestion.

Then, Shri Kamath asked about the
exclusion of the Vice-Presideni’s stuff
and the Hospitality Organisation.
Under the old Government of India
Act, the Govern:>-General's  staff
wag excluded from the purview .of
the Federal Public Service Commis-

sion.

Shri Hari Vishou Kamath: Imperial
days.

Shri Hajarnavis: Here Shri Kamath
himself agreed to the advisability of
excluding the Pres'dent’s staff from
the necessity of consultations with
the UPSC.
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Shri Hari Vishnu Kamath: I said
“not the entire staff” but “some
staff”.

Shri Hajarnavis: What appiies to
the President also applies to the
Vice-President on parity of reason-
ing. The Hospitality Orgzanisation
also works under the Military Secre-
tary to the President. They work
closely in ]llaison with the staff of the
President and, therefore, what ap-
plies to the personal staff of the Presi-
dent also applies to an organisation
which works under the President's
staff. Th2t was the reason. I be-
lieve, I have......

Shri Kashi Ram Gupta: What about
the spirituality test?

Shri Hajarnavis: 1 om dealing with
Shri Kamath’s suggestions.

Shri Kashi Ram Gupta: That also
was Shri Kamath’s suggestion.

Shri Hari Vishnu Kamath: I refer-
red to the ‘carry forward’ rule and
judgment of the Suprems Court.

Shri Hajarnavis: My hon. colleague,
the Deputy Minister, has already
made a statement about that. The
judgment of the Suprems= Court is
the law of the land under article
141 ¢i the Constitutiun. It shall cer-
tainly be carried out, but at the
same time the due rignts of the Sche-
duled Castes and the  Scheduled
Tribes wiil also be protected. It is a
very difficuit question. It is under
our examination. But I 'make it
very clear that so far as we are
concerned, we are quite clear in our
ming that the law declared by the
Suprame Cou:t is the law of the land
and must be carried cut by us. How
to carry it out while at the same
time protecting the intevests of the
Schedu’ed Castes and Scheduled
Tribes, which also is our concern and
cur constitutioral responsibility; as
Shri Kamath pointed ont, under arti-
cle 335, is a very difficult question
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o which we are addressing ourselves,
We will try to implement and dis-
charge both the constitutional res-
ponsibilities.

Shri Hari Vishnu Kamath; Before I
take leave of the hon. Minister, may
1 ask one question, namely,  whe-
ther candidates who were declared
successful in the test held in 1960
but, because of the ‘carry forward’
rule, were not selected for the posts
will be taken in now—I mean, the
meritorious candidates?

Shri Hajarnavis: I have not studied
the judgment.

Shri 8. M. Banerjee
There are 23 persons.

(Kanpur):

Shri Hari Vishnu Kamath: About
30 persons.

Shri Hajarnavis: But we will cer-
tainly take a decision on that as soon
as possible and implement it.

Shri Kamath will pardon me it 1
do not deal with what is called the
method II, but I hope, if he cares, he
it when I deal with the merits of
method I7, butl hope, if he cares, he
may read my speech.
© Shri Hari Vishou Kamath: T will
try ¢ come back hefore ycu finish.
T'will not take long. '

Shri Hajarnavis:
pleasure.

It will be my

There are certain other references
which I want to make &s fo what a
collector can do or a district officer
can do or could do even during the
British days. I would invite the hon,
Members of this House {0 g2 to
Narsinghpur and see how close to the
people @ member of even in  those
days the Indian Civil Service could
be. There may be one or two re-
ferences ke this later on and, I
hope, Shri Kamath wil! rardon me
it I make them in his absence.

Shri Hari Vishnu Kamath: As you
‘might embarragg me, I am leaving
{he Chamber.
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Shri Hajarnavis:- I am giving him
a warning.

Shri Hari Vishny Kamath: I em
sure you will be on your legs till
4 O clock. 1 will be back before
that.

Shri Hajarnavis: Now, I shall, first
of all, deal with the genesis and the
tradition of the Indian Civil Service.
There is an impression, an impression
which I myseif shared in fact, that
somehow or other the Indian Civil
Service is a copy of the Civil Service
which existed in UK. and elsewhere
and we have not attained the high
standard which the Civil Service
elsewhere reaches. When I addressed
myself to the study of the question,
I found that Indian Civil Service is
the oldest Civil Service in which
entry is based on merit and in which
the places were obiained by

the Indian element by merit and

maintained by them in spite of the
greatest difficulties which they en-
countered. And that tradition of the
Civil Service still continues. It is
only when we create doubts about
their efficiency, about their integrity,
abcut their patriotism, about their
desire to serve the country, that will
cause the greatest damage to the
Civil Sarvice.

15.31 hrs.
[Dr. Sarosmv1 ManisHi in the Chair]

Madam, I might remind the House
that it was in 1833 that Macaulay as
the Secretary of the Board of Control
proposed that the readership of the
East India Company should get to the
candidates who have passed a compe-
titive examination, Tha proposal
was not accepted, But anotker allied
propnsal was accepted, namely, candi-

-dates who go and who obtain their

positiens on account of patronage
extended by some pelitiviens should
be trained.

When we think cf Civil Service,
there are three things which are
allied fto each other which go
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recruits; secondly, the training—
where should the training take place
—and thirdly, what kind of training.
These three things have been dis-
cussed during the last hundred years
and debates which we witnessed for
the last two days are merely a repe-
tition of the controversies which have
arisen more than once in which same
points have been made and examined
with the greatest care and on which
there have always been two views.

So far as the British Civil Service
was concerned, the positions in it,
especialiy the positions in the higher
echelons have always been obtained
at least till 1871 by patronage., The
highest class of the Civil servants
which is now known as administra-
tive calss was exclusively recrui‘ed
through patronage. I am glad
Shrimati Renu Chakravartty is here.
I had a word or two to say to her. So,
the administrative class in Engiand
was wholly recruited by patronage
and it was the view of many im-
portant people, many important
politicians in the British public life
that unless these posts are filled by
patronage, political life in Engiand,
in UK. would be impossible, that it
would be impossible for any party to
manage the House of Commons
unless Government had patronage at
its command. Instances were given
that even the patronage system had
produced outstanding administrators.
Afer all, what is the test of a good
system? Firstly, it works and
secondly, it produces good material,
good administrators. That is the test.
Now, judged by this test, they cited
a number of administrators who held
their initial appo'ntment through
patronage and yet they were dis-
covered as extraordinarily compe-
tent. For instance. one of the names
mentioned was, and is generally men-
tioned—Madam you must be familiar
with that name—Mountstuart Elphin-
stone.

Shrimati Renn Chakravartty: What
is the name?
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Shri Hajarnavis: Mountstuart
Elphinstone. He is very famous in
the western parts of India, closely:
connected with Marathas, He was &
good administrator. He had only a
smattering knowiedge, when he came
here and after bscame here he was
appointed to positions and he in
course of time became one of the
ablest adminisirators in the country.
Then, the name of Metcalfe was men-
tioned and he in course of timebecame
one of the ablest administrators in the
country. Then, the name of Metcalfe
was mentioned; the name of John
Lawrence was mentioned; the name
of Thomason was mentioned., There
has always been a debate between
what is called the competition-walas
and the persons who owe their posi-
tions to patronage. But so far as the
Indian Civil Service is concerned, the
Indian view has have always insisted,
that it should be open for competi-
tion to all Indians without reference
to race, caste or religion, and that
merit should be the sole criterion.
While this started from 1858, the first
Civil servant—he is well-known—the
elder brother of Rabindranath Tagore
was recruited in 1860. Therefore, I
submit to this House that here is a
service which is a precious heritage,
which is our proudest possession, of
which the traditiong are that you
obtain a position in it, you enter in
it, after a very stiff competition, and
secondly, you rise in that service by
sheer merit. That is the tradition cf
the Service. It is not something
which is copied from elsewhere; it i
not something in which standards
which prevail elsewhere are discarded
here, or not observd here.

Shrimati Renu Chakravartty
(Barrackpore): Are you pleading that
we should stiil have the same type of
steel frame that the Indian Civil
Service was constituted of? Is that
the demand of modern Indian society
today as it is being built up?

Shri Hajarnavis: That raises
another auestion. I will not use the
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word ‘steel frame’ because it is in
bad odour and it is a very very un-
pleasant association. But any student
of public administration will say that
an admisistrative service is the hard
core of any Government.

Shrimati Renu Chakravartty: That
everybody agrees.

Shri Hajarnavis: I am only on a
limited question, namely, how should
there be an entry? It should a.ﬁorfl
an equal opportunity to every indi-
vidual to enter that Service. Apal:t
trom the obvious justice of this a§t1-
tude, it is the constitutional injunction
under articie 18. That has always
remained. The whole Service ha}
been conceived in that. It has conti-
nued in that. Patronage has alwa.ys
been looked down upon &s an infer.xo.r
method of entering into the Cx_vxl
Service. There was a debate during
the latter part of the 19th century
whether the competition-walas were
good or selected person. At that time
eompetition-walas Wwas a term of
derision. Apparently, in the first part
of the 20th century it became a term
of pride, the position of pride, so that
the competition-walas were supposed
to come from the lower middle class
and were not supposed to come upto
the standard of the upper classes
with their graces, with their manners
and all that. That was the prejudice.
But the Indian Civil Service brok.e
through that prejudice. So, it is this
kind of Civil Service which today we
have inherited and which we are
continuing, and it is these traditions
which we want to continue.

1 would respectfully submit to the
House that in regard to the recruit-
ment to the Civil Service, the UPSC
is alive to its responsibility and is
aware of its duty, and it constantly
knows what standards it must apply
in order that the quality, the level,
the status and the affection and the
regard that people have for that
service should continue. It is essen-
tial, therefore, firstly that they should
give an equal and fair opportunity to
every individual if he is so qualified
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to enter that service in which the
emoluments are not the only attrac-
tion but the tradition, the status of
the service, and the challenge it
throws to the individual merit, the
pride of having competed with the
best of the land and entering the
class of elite—I am using the word in.
a higher and finer sense—it is the
challenge and it is that attraction
which is important. Therefore, it is
necessary that they should so behave
that every youth in this country has
confidence in their judgement and im
their fairness.

Therefore, it pained me when such
a responsible Member of this House
like Shrimati Renu Chakravartty
cast aspersions without giving me
any details.

Shrimati Renu Chakravartty: We
shall give them to you.

Shri Hajarnavis: I shall convince
her in no time that her doubts are
without any foundation whatsoever. I
am speaking to her, through you, in
all sincerity. Now, here are six or
seven persons who are trying to do a
very difficult task. I have sometimes
myself sat on the selection commit-
tees. I wonder whether Shrimati Renu
Chakravartty has ever done so . . .

Shrimati Renu Chakravartty: You

would not take me on the selection-
committee.

Shri Hajarnavis: 1 would like her
to do it. It is more exhausting and it
is more tiring to interview a candi-
date than to be interviewed. If two
candidates of nearly equal merit have
been examined, to allocate marks and
decide whether the one should have
115 marks or the other should have
120 marks is exceedingly difficult.

Shrimati Renu Chakravartty: The
expert will do it for you. The Head
of the Department will be there and
he will do it.

Shri Hajarnavis: Even he will have-
the same trouble. So, when they sek
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gbout their very difficult and onerous
task, we should not make it very
difficult for them by casting unjusti-
fied aspersions on them.

As I have already said, they do not
iook forward to any career. When a
Jperson accepts a position in the UPSC,
he knows that that is the end of his
administrative career. He knows that
if once he does anything wrong, it
will  reverberate throughout the
country.” Though these reports have
‘been debated upon fiom year to year,
there has not been a single specifie
.case which has been mentioned where
‘the members of the UPSC have stray-
ed frem the straight path of duty
-and of rectitude. At best, one may
not agree with them. That is all
Compared to the responsibility that
they carry, what we pay is certainly
not commensurate with it. The non-
official members do not even get
pension. Yet, I know that many of
-them accept that position because
they think that they are serving their
nation and they are sarving their
people.

Dr. 'P. 8. Deshmukh (Amravati):
What is the numbar cof those
honorary people?

Shri Hajarnavis: I did not =2y
honorary’, but I said ‘non-official’.
They do not get any pension at the
end of their service. At the end of
their carecr they cannot logsk forward
to any administrative appointment.
“That is the end of their career.

1 was pained, therefore, when a few
‘voices cast doubts upon their impar-
tiality and upon their integrity. I
have been in Delhi for the last five
-or six years, and it has been my privi-
lege to be a junior limb of Govern~
‘ment during the last four or five years.
Except for Mr. Jha whe was the Hom2
Becretary, I have not met a single
mamber of the UUPSCT. They live in
‘their iselation. They p:ize their inde-
‘pendence, and they prize their reputa-
‘tion. Next time when we have ocra-
gion to refer t> them, I appeal to the
House that -we shall not refer to their
performance lightly, If there is any
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case in which there is reasonable
ground to suspect that the strict
standards have not been adhered to,
certainly, it should be taken notice of.
But before anyone is convinced that
the members of the UPSC do not con-
form to the high ideal which they
have set before themselves, I do not
think that any Member of this House
should doubt either their integrity or
their impartiality.

Then, 1 come to the point which
was mentioned by Shrimati Renu
Chakravartty, abcut the subjects
offered. I have done a bit of reading
about this also. She asked why Bri-
tish History was studied.

Shrimati Renu Chakravartty: What
I said was this. There are fewer can-
didates who offer Indian history as a
subieot for the examination than those
who offer British Constitutional His-
tory or European History. That was
my point.

Shri Fafarnavis; Indian history s
also a subject....

Shrimeatt Renu Chakravartty: Asian
history is n:0t a subject at all. Indian
history is offered by a very much
smoller number of candidates, and a
much lerger number offer British
Constitutional History and European
history. I think that our IFS
and AS officers should apply
their minds to Indian history, Asian
history and also African history much
more than they do to British history.

Shri Hajarnavis: I agree that they
should have intimate knowledge of our
cu'ture, of our histery and of our civi-
lisation. DPut can anyone understand
the Indian Constitution as it is today
without understanding the British con-
stitutional history?

Shrimrati Renu Chakravarity: But
why counterpoise the two?

Shri Faja'navis{ls there anyvone
whe can understand the institutions
which are created under the Constitus
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tion without reference to the British
Constitution? For instance, there is
article 265 which provides that no tax
ghall be levied or collected except by
authority of law. What constitutional
and legal battles were fought, and 1n
fact not only constitutional and legal
battles were fought, but actual battles
were fought for the maintenance of
that principle which has been enshrin-
ed in article 265? Can anyone under-
stand the significance of these words
‘except by authority of law’ without
understanding the British Constitu-
tion?

Shrimatl Remu Chakravartty: Can

anyone understand it without under--

standing our own history first?

Shri Hajarnavis: I have not said
that Indian history ought not to be
read. Suppose, for instance, I were
to say that dialectical materialism is
exceedingly good, and it ought to be
studied, as it is studied as a compul-
sory subject for study in several very
progressive countries; if it were said
that you should study dialectical mate-
rialism without reference to the Rus-
sian Revolution where it was actually
applied, then what you would be read-
ing would be only copybook maxims
without any application whatsoever.
Similarly, British history is a must
and necessary subject. In my humble
opinion, whoever wants to understand
the Constitution of India, a subject
which every officer of this country
must know, because it is the structure
under which we work, he must study
British history and British Constitu-
tion.

Shrimati Renu Chakravartty: Is that
the erux or is the crux Indian history?

Shri Haiamavis; During these 100

years, what were the subjects taught?
What happens in the other countries?
I carried out a parallel study. I find
that during the excellent training
which the civil servants received at
what is called the College, the subjects
were urisprudence and law, British
1aw. FEven in the old days which pro-
duced administrators—not only dis-
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tinguished administrators, but some-
times they acted as judges—this was
the position. I will mention some
names. There was Sir George Camp-
bell who was a judge of the Calcutta
High Court.

15.51 hrs.
[Mg. DepuTY-SPEAKER in the Chai-)

If the hon. Member were to read his:
judgments, she would find that they
are full of erudition, full of wisdom.
He later became Governor. Similariy
there was Sir John Strachey who was
a judge, who became Governor. Al
these officers were fully grounded in
jurisprudence, in law, in British cons-
titutional history.

Apart from this, 1 will say what are
the subjects taught at the Ecole Na~
tionale d’ Administration in France. It
is an institution, which has atiracted
attention from elsewhere slso. What
are the subjects which are taken for
examinaiion? . They are (1) an easy
on a subject dealing with the general
evolution of political, economic and so-
cial ideas and facts since the middle
of the 18th century, L4, a paper
founded on la culture gencrale in its
widest sense; (2) an essay on the poli-
tical institutions ¢f the principal con-
temporary states or on the fimdamen-
tals of French administrative law; (3)
an essay on economic poiicies; and (4)
a translaticn into Freneh of a text
written in a foreign language (for the
students’ examination) or a summary
of a longsar text or a group of several
texts (for the civil servants’ examina-
tion).

Then comes a passage which is In-
teresting and which is relevant:

“One would nevertheless be
ready to approve fully of the svs-
tem, if such paners were sounter-
-balanced by otaers, aimed at
checking this basic kncwladge: but
far from it! Amongst the bundred
or so optional subjects, the highest
marks are allotted to the subjects -
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included in the mathematics and
science groups....”

I am speaking of the French system
which has produced very efficient civil
servants. I read recently an article in
which it was stated that the recent
phenomenal rate of growth in France
was due to the excellent co-operation
which has now been es:ablished bet-
ween the French civil servants and
President De Gaulle.

Shrimati Renu Chakravartty: I think
our ideals in India are quite different.
De Gaulle is not our ideal.

Shrl Hajarnavis: It continues;

*....the lowest to these compris-
ing the law, philosophy, politics
and economics group. There is
something of a paradox for a
Prench mind, in such a distribu-
tion of the marks. I must confess
that I do not believe that “very
high marks in higher botany, geo-
logy or zoology are truly indicative
-of the candidate’s aptitude to be-
come a brilliant civil servant in
the Treasury, the Board of Trade
or the Ministry of Labour. It
appears actual'y that in spite of the
‘premium’ so offered to scientific
subjects, the great majority of the
candidates do not take them....”

Shrimatf Renu Chakravartty: We
have different tenets for ourselves.

Shri Hajarnavis: They, as in India,
prefer to have knowledge of economics,
political science and political institu-
tions. That is necessary. The head
of the French civil service thinks that
for a civil servant training in these
things are a sine qua non.

Shrimati Renu Chakravartty: They
do not study French history.

Shri Hajarnavis: They do, but toge-
ther with that they study these.

Shrimat! Renn Chakravartty: That
is the basic point.
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Shri Hajarnavis: I do not join issue
with the hon. Member that study of
Indian history is a must.

Shrimati Renu Chakravartty: Afri.
can history, Asian history—these must
also be musts. We cannot just think.
about France and De Gaulle
and the British system and then leave
the other things.

Shri Hajarnavis: I am just trying
to consider whether what is appen-
ing here is an isolated phenomenon,
something which does not happen
elsewhere. This requires some ex-
planation. Ig it a fact that we have
taken a wrong step somewhere? That
is the question to which I address
myself. The questions that are raised
here are of prime importance, are of
great importance, The way in which
we recruit our  civil service
is not a question which affects us only
this year; it is something which is go-
ing to affect us continuously for the
next 20-30 years. It is a question of
very great importance. That is why
1 am trying to convince the House that
these questions are studied by us with
very great care in all their aspects. It
is very difficult to take a decision on
these aspects. It is very easy to take
a decision of which the chie: attrac-
tion is novelty.

Shrimati Renu Chakravartty: That
is exactly the thing. You must 1o0k
ahead, not only behind. You must
take account of the pattern of the new
forces that are emerging and study
them. We should app'yv our mind
more to Asian history. the new forces
that are emerging in Africa as well as
in our own country. That was my
point. I do not think you have caught
it o

Shri Hajarnavis: 1 entirely agree
that knowledge must be wide-based,
broad-based.

Shrimati Rena Chakravartty® And
look ahead.

Shri Hajarmavis: Of course, look
shead..
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We had yesterday ap interesting
speech by one hon. Member. He
himself is a student of mathematics—
it was apnarent from his speech—
because h~ vas sy zrute, so analyti-
cal—I refere to Shri K.C. Sharma. He
asked—what is use of having a
mathematician or a physics student
for the Indian Police? I thought a
mathematics student could argue
logically, find out the fallacies in any
argument that is adduced, arrange
facts to make proper deductions. A
physics traineq man cap observe even
the slightest difference in coulour in
the objective surroundings ang make
prover deductions. That is very im-
portant.

Shrimati Renu Chakravertty: We
want them for other work which is
more important.

Shri Hajarnavis: I do think if a
proposition is put like this that on
account of the conditions which we
have created, good physicists, good
mathematicians anqd good technolo-
gists are being diverted from their
rightful callings, callings to which
their natural aptitudes would lead
them, it would be acceptable. Con-
ditions can be changed. For instance,
take the pay structure, pay scales.

Shrimati Renu Chakravartty: And
social status.

Shri Hajarnavis: That is an argu-
ment which I can understand. But
to say that because a man has taken
a good degree in phyvsics, therefore,
his only place is in the laboratory,
and he is not good for the adminis-
*ration, would go against experience
in so many places, because there
are administratorg today who have
been trained either as mathematicians
or as....

Dr. P. S. Deshmukh: Trainei In
natural science.

Shri Hajarnavis: .. .graduates {n
physics or chemistry.
Shrimati Renn Chakravartty: We

agree to differ on thig point.
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About the punishment of a corrupt
efficer, what is the reassn why Gov-
ernment has not accepted the opinion
or the Commission?

Shri Hajarnavis: I
reasons are there.

believe the

Shrimati Renu Chakravartty: But
they are not at all convincing.

Shri Hajarnavis: How can I con

vince one who is determined not to
be convinced?

Shrimati Renu Chakravartty: 1
think the majority of the House is
not convinced about a corrupt officer
being condoned.

Shri Hajarnavis: He is not con-
doned. We have inflicted punish-
ment on him, but there can be two

views as to what ig the appropriate®

punishment.

Shrimati Renu Chakravartty: You
just now caid that the Commission
wag doing excellent work, that they
were people of such high calibre that
we should not go against them. Then
in this particular case of corruption,
why should you shielg that man?

Shri Hajarmavis; Out of
cases, we have differeq in one. May
be we are wrong, they are right
Whoever can say who is right? Just
as the Commission in their conscience
come to a conclusion which they
think proper, we in our conscience
come to another conclusion, a differ-
ent conclusion, and we cannot escape
our responsibility of coming to that
conclusion.

10,000

I believe I have dealt with most of
the points raised. In summing up, 1
may say I had a little disappointmeat
when T listened to the debate, because
I expacted we would have manv sug-
guestions as to how our methods «?
recruitment could be improved, and
about methods of recruitment other
than tho traditional one which = we
have found successful. There isg @
debate going aa im other countries

al
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[Shri Hajarnavis)

There is Method Two to which re- Mr. Deputy-Speaker: That is a

ference was made, in which there is suggestion.

no written examination, there is only

an extended interview. Though it is The question is:

derisively calleq country hous-> inter-

view or week-end interview, it yields “That this House takes note of

very good results. Study has shown the Twelfth Report of the Union

that the civil servants recruited by Public Service Commission for

this methods are equally competent the perioq Ist April 1961 to 31st

as those recruiledq by the older March, 1962, towetﬁer with the

method. It is our desire that we Government’s Memorandum there-

should extenq the catchment area on, laid on the Table of the

which brings in talent into our re- House on the 28th August, 1963.”

servoir. Besides the main stream

which feeds the reservoir, there may )

be many rivulets. I expected that The motion was adopted.

suggestions would come from the

hon. Memhers har, out of their ex- 16.05 hrs

perience in various fields, that they

would advise and guide ug as to how

this could be done for after all, we

function under the control ang direc- DRUGS AND COSMETICS

.tion of thig House. It is truer about (AMENDMENT) BILL

what is being done with regard to the .

Commission than about anything else. The Minister of Health (Dr. Sushila
Nayar): I beg to move:

So, I would enq with the request “That txis House concurs in
that next time when we have to de- the recommendation of Rajya
bate this subject, I shall look for- Sabha that the House do join in
ward to receiving many valuable sug- the Joint Committee of the
gestions. Thank you. Hous>s on the Bill further 1o

amend the Drugs and Cosmetics

Some Hon. Members rose— Act 1940, made in the motion

adopted by Rajya Sabha at its

Mr. Deputy-Speaker: No questions. sitting held on the 28th August,
We have exceeded the time. 1963, and communicated to this

House on the 2nd September 1963,

Shri Kashi Ram Gupta: Only half and resolves that the following
a minute. A point has not been 20 members of Lok Sabha be
replieq to. nominateq to serve on the said

Joint Sommittee, namely;—Dr.

Mr. Depaty-Speaker: On every Banerjee; Shri Tridib Kumar
motion poonle get up and ask ques- Chaudhuri, Dr. P. D. Gaitonde.
tions. How ~re we to go on with Shri Shiv Charan Gupta, Shri
the business? Hari  Vishnu Kamath, Shri

Lahri Singh, Shri Braj Behari

Shri Kashi Ram Gupta: I had made Mchrotra, D- G. S. Melkote,
a suggestion. The present functions Shri R. R. Morarka, Shri V. C.
of the UPSC are limited only to Parashar, Dr. D. S. Raju, Skri
selection, but the people who are Shivram Rango Rane, Dr. Saradizh
trained and put in the services get Roy, Shri A. T. Sarma Dr.
demoralised becauss of so many Sarojini Mahishi, Shrimati Jaya-
factors. So, I suggesteq there should ben Shan, Shri Krishaapal Singh,
de screening every five years bv the Dr. P. Srinivasan, Shri Nagendra
UPSC, angq that the number of Mcm- Prasad Padav, and Dr, Sushila

bers might be Iincreased Nayar”.
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This hon. House has expressed
concern on the subject of adulteration
of drugs on many occasions. ‘Chis
hon. House as well as the Rajya
Sabha have repeatedly expressed
their dissatisfaction at the definition
of drugs in the present Act which
specifically excludes Ayurvedic und
Unani medicines. Further. the neces-
sity of exercising control over these
medicines has been voiced not only
in both Houses of Parliament, but
also by the Estimates Committee of
Parliament in their Thirtysixth Re-
port. The Drug Consultative Com-
mittee, which is statutory bodv
under the Drugs Act, consisting of
the Drug coatrol administratorg from
the Central anq State Governmcuts,
have also made similar recommen-
dations, and the Central Council of
Health passed a resolution to that
effect in 1960 recommending that
standardisation of Ayurvedic and
Unanj drugs and regulation over their
manufacture, distribution and sale be
enforced.

Therefore, one change that is pro-
posed in this amending Bill is that
the definition be made more compre-
hensive so as to include Ayurvedic
and Unani drugs. although the control
that is proposed to be exercised cver
these drugs is a very limited on2. It
relates to (1) that these drugs " he
prepared in hvgienic surroundings.
(2) that the contents are displaye?
on the label. so that oie can check
that these conctituent ingredients are
really in the madicine. and (3) that
thos. who are manufacturing the
drugs are sure that the raw materials
that they are usinz for the mamm-
facture of the drues are the right
ones and of the right quality.

Further, we have attempted to
carry out the wishes of this Heouse
bv proonsing enhanceq penalties for
the adulteration of drues. In this
amending Bill, the imprisonment is
p~omosed to h- increased to 1en
years. The idea is that anvbody who
adlerates drues is guilty of as
serinus  an offence as committing
murder,

BHADRA 21, 1885 (SAKA)
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Further, it is proposeq that if it is-
proved that a deliberate adulteration
of drugs has been indulged in. the
manufacturers may be  further
punished by the confiscation of the-
means of production of such drugs
so that the penalty is really deter-
rent and has the desired effect.

There are certain other minor
amendments most of which are of a
consequential nature. If the Ayur-
vedic and Unani drugs arz to be
brought in, it js necessary that the:
experts of those systems be included
in the technical committee or
board to supervise the manulacture
of these drugs and medicines.
Therefore, it is preposed to include
four people who are experts in ayur-
vedic and wn1anj systems. Ag several
amendments proposed are of a very
serious and far-reaching character,
we have propos~d that the Bill be:
referred to a Joint Committee of the
Houses so that the wisdom of the
electeq representatives of both sides
from both the Houses may be avail-
able to ug to make the provisions of
this Bill as satisfactory as is humanly
possible. With these words Sir. T
commeng my motion.

Mr. Deputy-Speaker: Motion

moved:

‘“That this House concurg in
the ro-ommeandation of Rajya
Sabha that the House do join in
the Joint Committee of the
Houses on the Bill further to
ameng the Drugs and Cosmetics
Act 1840. made in the wmoticn
adooted bv Rajya Sabha at its
sitting held on the 28th August,
1963, and communicatej to this
Hote on the 2nd September,
1963, and resolves that the foliow-
inz 20 members of Lok Sabha be
nominated to serve on the said
Joint Committee. namely:—

(1) Dr. R. Banerjee; (2) Shri
Tridib Kumar Chaudhuri: (3}
Dr. P. D. Gaitonde; (4) Shri Shiv
Charan Gupta; (5) Shkri Hari
Vishnu Kamath; (8) Shri Lahrd
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[Mr, Deputy-Speaker]

Singh; (7) Shri raj Behari
Mehrotra; (8) Dr. G. S. Melkote;
(9) Shri R. R. Morarka; (10)
Shri V. C. Parashar; (11) Dr.
D. S. Raju; (12) Shri Shivram
Rango Rane; (13) Dr. Saradish
Roy; (14) Shri A. T. Sarma; (15)
Dr. Sarojini Mahishi; (16) Shri-
mati Jayaben Shah; (17) Shri
Krishnapal Singh; (18) Dr. P.
Srinivasen; (19) Shri Nagendra
Prasad Yadav; and (20) Dr.
Bushila Nayar.”

Shri Hari Vishnu Kamath (Hcsh-
angabad): Sir, on a point of order.
.1 will invite your attention to the
motion adopted in the Rajya Sabha.
<At the outset, Sir, let me say that I
.am not a stickler for rules; I do not
want to obstruct or delay the passage
-of the Bill. I want it to be passed as
.early as possible. But a healthy re-
.gard for Rules of Procedure as an es-
. sential part of the process of strengthe-
ning parliamentary institutions, There-
-fore, I would invite your attention to
-the motion adopted in the other House
-on 28th August 1963 which we are
asked more or less to endorse and to
join in. That refers to quorum and all
that; that is not impertant. It says that
‘in other respects the rules of proce-
dure of “this House”.... that means
to say, of the Raiva Sabha. You
‘were the Deputy Chairman....

Mr. Deputy-Speaker: I was there for
‘ten years.

Shri Hari Vishnu Kamath: S5, you
know it very well. It says the rules
-of “this House” relating to Select
Committees shall apply with such
modifications as the Chairman may
make,

Now, we are completely in dark
here in this House; we do not know
what the rules of procedure of Rajya
Babha are.

Mr. Deputy-Speater: They are pubs
lished,

Shri Hari Vishnu Kamath: Unless
we are given & copy, we cannot know;
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at least the relevant parts should be
given.

Mr. Deputy Speaker: They are avai-
lable in the Library.

Shri Hari Vishnu Kamath: That is
not the main point. Anyway, when
it is part of the motion, whatever is
relevant to the motion must be sup-
plied. That is one point,

Now, 1 come to the crucial aspect
of the matter. I invite your attention,
firstly, to rule 74 of the Rules of Pro-
cedure. When a Bill is introduced—
that rule says—or on some subsequent
occasion, the member in charge, that
is, the Minister concerned, in this case
Dr. Sushila Nayar, may make one of
the following motions. The motions
are given there. Those are the only
motions that could be moved accord-
ing to our Rules. 1 am not aware of
the rules in the other House of which
you were such a distinguished Presid-
ing Officer. We are concerned with
the rules that we have got here. What
do they say? One of the motions can
be: “That it be referred to a Joint
Committee of the Houses with the
concurrence of the Council”. This
motion is not of that character at all.

This motion is in reverse. That is
not envisaged in our rules.

Mr. Deputy-Speaker There i3 a
similar rule. You may take my word.

Shri Hari Vishnu Kamath: We are
not even supposed to refer to the other
Hojuse. You are an expert in the
matter because you have been so long
there but you cannot expect us to
have the same expert knowledge of
rules of the other House as you for-
tunately have. You are in a fortunate
position and we are envious of you to
a certain extent so far as knowledge
of the rules are concerned, not other-
wise. The motion before this House
today is not one of the motions that
can be made under rule 74 of our
Rules. The other motions with regard
to the Select Committee are compris-
ed in rules 298 to 305 of our Rules of
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Procedure. There again, the same
rules go counter to the mbotion that is
before the House. Please refer to
rules 298 to 305 which deal with Select
Committees. For instance, you have got
a rule saying that the report of Selert
Committee on a Bill together with
the minutes of dissent, if any, shall
be placed before the House. Now, in
the motion passed by the Rajya Sabha
with which we are supposed to concur
is that the report be presented
to the other House,—there is no
reference to this motion made
by the Minister today, that the report
be presented to this House also. Sup-
pose we accept the motion today, the
Committee is not bound to place the
report before this House, because there
is nothing in the motion. It will be
only placed in the other House. (In-
terruption). The Law Minister should
be here so that he can take charge of
the Bill at this stage.

Lastly, I would invite your atten-
tion to Part II of the Bulletin which
we got this morning, which refers to
the copy of the letter dated 11th Sep-
tember—yesterday—from Dr. Sushila
Nayar, Minister of Health to the Sec-
retary, Lok Sabha. T do not know
whether it is an afterthought to refer.
this Bill to the President for his re-
commendation and consideration i~
the House. It is dated 11th Septem-
ber, I do not know whether it was
sent earlier, because it came in the
Order Paper as a matter of fact, yes-
terday, and it was pushed off to todav
because of pressure of work; and if
it had not been received yesterday, this
motion would have been completely
out of order because the recommen-
dation required under article 117 (3)
was not before the House yesterday.
It was got only today and it is lucky
for her that the President’s recommen-
dation has been conveyed to the House
before she moved the motion.

Now, may I invite your attention to
article 117 (3)? It says:

“A Bill which. if enacted and
brought into operation, would in-
volve expecnditure from the Con-
solidated Fund of India shall not
be passed by either House of
Parliament unless the President

1194 (Ai) LSD—T.
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has recommended to that House
the consideration of the Bill.”
It is obvious—

Mr. Deputy Speaker: It says, “it
shall not be passed.”

Shri Hari Vishnu Kamath: This Bill
involves expenditure from the Con-
solidated Fund of India.

Mr. Deputy-Speaker: The recom-
mendation has been received now. Till
passing, it may be open.

Shri Hari Vishnu Kamath: That is
all right. There is no point about
that. Now, may I invite your atten-
tion to article 110? It sets out various
matters. Clause (1) of this article
says:

“For the purposes of this Chap-
ter, a Bill shall be deemed to be
a Money Bill if it contains only
provisions dealing with all or any
of the following matters, . . .

that is to say, appropriation of money
out of the Consolidated Fund of India.
This Bill involves expenditure from
the Consolidated Fund of India. There-
fore, article 117 (1) also comes into
operation, It says as follows:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of article 110 .. .”

I have pointed out item (d) of arti-
cle 110 (1)—

“shall not be introduced or
moved except on the recommenda-
tion of the President....”

Article 117 (1) also comes into
operation because of article 117 (3)
has been brought into operation by the
Minister herself, Article 117 (1) also
ipso facto, a fortiori, applies, because
it makes provision for item (e) visu-
alised or set forth in Article 110.
Therefore, the motion as made by the
Minister is out of order on various
grounds and unless these mistakeg are
rectified, the motion cannot be proceed-
ed with.
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Shri Kapur Singh: May 1 say a
word on this, Sir?

Mr. Deputy-Speaker It is not neces-
sary. The general practice in both
Houses has been that when a Bill ori-
ginates in a particular House, it is
always the Rules of Procedure of that
House that govern the Joint Committee,
If a Bill originates in this House, it
is the rules of this House that govern
the Joint Committee proceedings. This
has been the practice all these years.
As Mr. Kamath himself read out, the
motion says:

“that in other respects, the
Rules of Procedure of this House
relating to Select Committees shall
apply with such variations and
modifications as the Chairman may
make.”

These words are contained in the
motion made in that House.

The latter part of the motion says:

‘“that this House recommends to
the Lok Sabha that the Lok Sabha
do join the said Joint Committee
and communicate to this House
the names of Members to be
appointed by the Lok Sabha to
the Joint Conrmittee.”

The motion that is now made by the
Minister is a motion for concurrence,
that this House agrees with the mo-
tion for the Joint Committee made
and adopted by the other House. On
this point, there is no point of order.

It is not a Money Bill. A Financial
Memorandum has been given and the
President has recommended the con-
sideration of the Bill. So, there is no
point of order and we may proceed
with the Bill. This is a Financial Bill
and a Financial Bill can be introduc-
ed in the Rajya Sabha. It is only a
Money Bill that cannot be introduced
there. So, there is no point of order.

Shri Hari Vishnu Kamath: May 1
seek a clarification of your ruling?Un-
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less there is a motion before this
House which clearly sets forth that
the report of the Joint Committee
shal] be presented to this House, it is
not binding on them to present the
report to this House,

Mr. Deputy-Speaker: One of the
Members of the Joint Committee
places the report on the Table of this
House. When the Bill is passed by
the other House, this House takes it
up. When a Bill originates in this
House, the Joint Committee report is
placed on the Table of the other House
and it is only after this House passes
it and sends it to the other House that
the other House takes it up for consi-
deration.

Shri Hari Vishnu Kamath: Is it not
necessary to make clear provisions
about these matters in the Rules of
Procedure of both Houses? It is for
the Rules Committes to consider

Mr, Deputy-Speaker: You may make
the suggestion to the Speaker.

Shri Hari Vishnu Kamath: When
you are in the Chair, you are as good
as the Speaker.

Mr. Deputy-Speaker. It is a motion
for concurrence and there is no point
of order. Shri Kakkar.

=t AT T T (HEIY)
I FEIRT, qgF W F AR
T T FT NIH TFR FT AT {
fear wr ff aérafedt ¥ swean
F AR H FI7 AW IO AE | TG
wH JeT 4< § 5 77 9 qWEw W
foa ¥ wqa fear mar & @3 o
Fifewdfer far 780 & 1 3@ ¥ @
T FY FfW A I F> AE FF ey
TF QN ¥ § M A AR FA 1
givfaa ¥ TR ¥ Ieqw 7Y 91, 99 A
=9 ¥ a7 faur 9 | o 39 wefaal
& wfafea 9 s fafecr-agfaat
THIR 3 ¥ F—a1 Difagideft &7 fae
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—, fom & X # @ fawr § 91 Io9@
T2 1T A W oW owar fw
gfmanadYy # 9 Mufiat AR gEr §
o & w1 fomae 5 g} w7
gt 78 et & 1 e fom ¥
gaAaT § o0 o F aR 99 W
SH FT TF aWGT I9 929 F q99
T, a1 39 ¥ W F yafda @r]w
F g9 ggfaal 9T e 347 9Ufgd 4v |

=g fava § @& a q# faww d)
9T FgT § AT A8 38 § fF fow e
gaddr # wwfaal ® wwgar W
9T 99T g1 & fear 9mr &, SE 9F}
@ faq & g0 gAFT AR AGAfF
sufast & graey ¥ osgawar s
TR o v ag & B oan owra
HIFT FT AAGI AGACF WX AT
qgfaal & a9 IEY yFX FT @ B,
fag wwe fo andfaw wgfa & am
| AT EEFR A AT qR
gAY agfgat # oW @ Seawd
fear &, o f dendfas wr faar & 7
7 &< ¥ a9 7 w0 e g
m fawg & =% #Fafer faeord o€
@ fawm #§ #% a a 74 T, "H
AR A A1 o fE qie &
T FLHR A I T 79 71 fomam § 1

79 ¥ gy AgEfw gl
IR F AR F@ F fag w@ww
wfaal #1oF wHw qeve ¥ g
G FEW F AHRK I 9T
Faet faw #1 TE AR 99 FRE
F fER or s F I oA F
T FAE qHT F T | Iq *
qvaTq fafaedt o gew, el A%
ifear, & ot @1 T gER &,
M F ITEA 's’To%ho-l’oGEﬁT
g 99 F it O gwt G &

An Hon, Member: Was it for all
indigenous medicines?
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Shri Gauri Shankar Kakkar: 1t was
for indigenous medicines.

2w & 9 oY g fa wfe 30 stafeaat
AT FY STy &, 57 99 FAfqT A A F
fawa ¥ fawifad #, a0g 97 797 &
¢ 5 37 fawifaat &Y aew g a1
oA g Aagmagm g fF
w9 wgafes X A wwiEEi s
FX F@ & g6 7 F1 arfefes
#qT uETe A€ fdar w S # A
AT g &, ar e g # s
HR F7 fggeor s fF grgafas s
FAFr wwfaai ¥ fAemEe o SEr
wFRdT faar oy, sfaq 7€ @ 1 &
aaAaT g 5 agw agEfes wR Ay
orfe 2 wiwferat #1 Fa0 F graeg F
TGt waax faemr =ifgg @r, S &
oatafas gareat #Y dardr § faemr @
7}, a1 5 F38 # fawrfar @, 9 &
graen § arsfefes fas #7 suaean
FY T W TW w@Rrmerd e
FY e, o & ¥ wfuar dare g,
a9 fR e 3@ W &7 faaur g,
@1 sareT 3fuT gET |

@& A T AR E R R g ow
fatg FTaT § 1 1% S @y wiwfw
&, 718 78 g fafear gefa & &
7R 9 wgAfes ggfa #, 39 &
sraed fear amr = rfgw s @
et T Afge 5 39 § faemae
TEFH | TG G 59 a1 F g fF
FIHFR T A AT IAAT AR WA Ew
gefaal F1 ZFwAY, IT A TR
T femr #R quER g war fF F A
arsfefes dus ax smenfa 957 § o<
I @9 7Y T 1§ wreey wamon
St T e 59 fedte Y wx feama g,
g # &1% otz & forr mar & fiv 2|
Fat ¥ @ #0% ¥ wfas 9 F1 @
wrgafes Tl § gar § 1 Wk ;@
Trfas T & 1 3w A St qrgen g,
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[0y 7R < Fawe ]

I9 N & { @A g AR AT & A9
N TOET § W 1 I@A g W A
HHS F A1 FGHT TAT =oww F w1 q
wfas @ fad aEfes wwfa &
T WHIRU g & 5 ag
TET § IR edfaw wgfa ¥ e
¥ 39 T gaTAi w9 W § faw e §
99 78 qfa @ TEE ] AR 9
£ A T wEEge & a1 fee 9| &1
TH A ¥ THTAT, I€ FT {=AT T T,
ITHT AIETEA A 37, I FT T FYATAT,
g a% I g, T@ A MY [

9 I I A9 FATHT FY AFATH
F qUT | ag FMGT F FT F9 ISWAT
g @ & oo § faasw T fF T 3
¥ Y TS FY A1 I @Y, TR AH
FT FTafd & | 3@ 8T FT qEA &
AT BT § i g S O w3
g0 wAFIT a3 @y § | aar ;i
fFar wr @, g A A §WE §
oE R ) w94 qo H femr g § i —

“One person to be nominated
by the Central Government who
is in charge of drug control in a
State”

947 ¥ § foar gar @ —

“two persons to be nominated
by the Central Government who
shall represent the Ayurvedic and
Unani Drug industry;”

§ 15 @€ §, 7g @ fF g Aefaat
FarT &, s swfuat X frdaw &
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QY g3 § I G A 9 8, ar 9|
R AT A fE AR AT At
F Wt mifre F@ & a1 gEr 9 O,
Freafas &7 #99 geal & wiatafy
At s Tfed | | W & weang
Iyt & HI ST FTE aETd A
I F1 AT Y TG FT L & AT I AT
7z Afuare F T@F g aifegy 5 9
s # & wfafafy 97 #3 9§ 1| 30w
IFT FT 30 § FI5 geaedd T& gMr
arfgd o

TWeHE AH WewFed U A9
FT qg 7T & 39 AN T GAT § WK
fom foae a1 &% aoft gamen frar g,
3 ¥ ¥ ag fawr g & f5 wgEfes
R gAY Kafudi 1 3 F o aga
W Es g F W aga W agdt
2 FifF I F S 70 F1 wew Fir
21 o ey & e s ax fAmmer g
WO A Mismaa s Iag s &
TR AW F S Hiwfuat da g §,
I FT 4, I9 FT @91 o1 HAST @
gt €, I & & 4G v B, FF AL
Y fu® AT § | I T TIWT W T
9% SUTET 2T § | qET 39T W A
SATRT SE g wraT @ fE @ W m
e ¥ | IAET A agd Jaeed gt
2 99 ¥ =g ot w19y wfusw g @ W
T wfgw W @ I9Y SF T &,
g 3T FY AT I® FT A19T g E
@ A & wgar § P A #1 ema
=9 HIR A AT 39 &1 o7 wfafafuae
W & faw

FE qI AF-INT H TH a1 FT F4_
FgaR oz dEm @ g e g A
AAEAT F FRO AW T AW qAY
S § | wwar g W Fmramr g fE
% 93 WEQ ¥ T W1 RIS



5909 Drugs

§ S aF T FT o@wEr F FRO
AT A AT | T TER & 0 QA
E FTH dET H AW G AH E W
TFTEd §, 91 FETAwEe & S S
FTS § 9% g IR §, uHId &
T §, 37 ¥ oY ag fuedw g1 oy
g1 =9 ¥ w7 2 5 5w Houw ¥ qvs
Famagr T Srag ¥y @ aw
FT &Y T { R TF a9 F7 gar g
FLATTE ] | a8 T I | G A
T Fg ag & 5 e wiwfaat F
TS & FOT, AYFAT F TR
JE FT FE Y TR AN GOd 8
AR T TEET AT AAEES & 97
FHFg o € fF T @l w1 s
FII &, IS a1 H A FT AT 7T ;Y
T0E FEET E, T S FAESHF T |
SHY @eA § FE 91T FF AT §, WEAE
FWG ST A 77T F T TFIC Y
HIgaT 9 98 @i 9qTEt § g AR
a8 wafuai & &, @ #1E F@T §
a1 59 #1 qfeq® F T @7 F A
FILT TET A03A, I ST GEr F1 a1
TR # A9 & | TG g
EE WA F1 AW 3@ g’ %
TG T g | § A aww awar g
T T TAAT FSIX AT ZqAT FIT F39
TE ISAT T a9 qF @ TR F
T 9% FTE AT AT FHAT & | W
T & T FQ § A § fawmgEas
Fg wFar g f& faemae areft A9 A
FAY FAT TE AT AT {1

e g M QT 1 A
7 g feEr g fFaad aer T €
g wiwfiat 5w o § o fow
g § wrEeh, I ae § fomar g @
f& s %1 W S=q F fo@qr e
T THT T SgIET HIH qIX 9T g7
FTAT & ST & | Ig OF W faww
AR & W ¥ & Tifgd | ¥R 1@
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TF TR arfad g AT § qHed H A,

g & afa § fr fFay oiefa &
Ty fedt w F g gl g @Y wEA
¥ fou ot Agdw ar S 9w 39 S
foeit g% &, ag daw s S =l A )
9 AT F 9g7 T FA1 § g g A
q{T § | 99 JF AT TET FEH AG
IBIAT, A9 qF HANeAE s
tfae F@ F o9 SEE A #T
e

ag sgT wvet A & f5 oo faw
SaTae fadeT ST & 9 AT @I & |
T ogEE g fF e @ A .
e 2 | S AT 8, 99 3 faems
R Aoy fag & Smar g, avasT ¥
for o7 wefad &1 dqdwc F@
T AfUFTY, I & Q9 F&¥ @AY 063,
gz & fomr s =if a3 0 a &
SET 9% 99T qTE T § agr W § 43
g o 3T anar § fF o & w9
X AW AT ST afsasd qaTia
F farg § @1 Troey waw 5 ¥
@ faar sy | SfET 7R A9 #7133
g ® 1 TF FiX WX wwfagt A
fremaz T w& &1 @1 99 § Tgd
sHT afor g | W ar w #
fremee gt § W IEF IR R
W F AW @ W § 99, I
AW & | I TF aR R Y S
F A W wR Awfuat § faemae §
AT IAHT g THR ¥ HIAT &1 JAT 8 |
T TG T I Y H W g F qR
g wiwfy 7 99 &, AT TOHT § A0
F WA FT g I OATAT & | T ST
WG AT §, I 9gT &F ATFTH § |
TF IR F9 ¥ TW TG qGEH &
FT THT FTT FEH FoTT AAT AT,
ST #7935 #T AY gai e g
M FT AN TR §ERI 9 AT
QT AR AT GCHT GTU HAT-T
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[ M gFT FwFT]
N T (SALAA TIE FATY 7L §, ST A oY
d %3 FI9 I3 FT AFEAT FT |

S 3GT AT g fF 9T 757 Bt 9%
THAE IR T AT FF I9 B
B fEr I g | I@TE ¥ 39 9w
F HT FEIT G FT qFT & | A
I AW FT Fa TF faarer AT &
TF 9gq a9 AWQ F HT TEAIAA
F IR F IG qHI AT | T=HEH AR
sATfew qus FT g3 AR AGL WAT |
3 TGS FT TF dgaT a7 AT § |
9 39 9% § AT F T AL 59
T TY (WX AT IEET E1 AT )
o7 39 fv sg Y S ww @y 4 7
Igar s W @ g w9
W IR § 39 fremEe & OF #1 oA
FH @R qE F qFA & |

@ Wl A A §mET F
7 ¥ @ § " =gy M & same
fadae Fa21 F aeel 71 oA fawwax
£ g7 GAAT T AT ATHTAT F9T |

= FERE T@ WY ¥ g
afead=r 1 TeaT a1 FE Far fear ?

Mr. Deputy-Speaker: Shri A. T.
Sarma....I am sorry, he is a member
of the Joint Committee. Shri V. B.
Gandhi.

Shri Hari Vishnu Kamath: You and
I will speak when it comes back from
the Joint Committee.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker, Sir,
I am glade to see that the members of
the Joint Committee are going to be
very able men and women who will
constitute this Committee, We are
also fortunate in our Health Minister,
Dr. Sushila Nayar, as she is eminently
qualified to undertake this kind of im-
portant legislation. So, also Dr. Raju
is equally qualified to share in this
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legislation. I hope a thorough discus-
sion will take place in the Joint Com-
mittee on these important problems.
I also hope that important men repre-
senting various interests will appear
before this Committee and give evi-
dence,

It is a very important piece of legis-
lation which involves vital interests
of the people and of the industry, the
pharmaceutical industry and the drugs
trade in general. The pharmaceutical
industry is a great and growing indus-
try with a greater future and export
possibilities. We have a very large
country with a very large population
and if we are to provide a proper me-
dical aid, the pharmaceutical indus-
try, the drugs trade, will have to
grow ten or twenty times more.

I shall briefly deal with three points.
Firstly, I shall deal with section 17(b)
which it is proposed to be added in
this new legislation, which defines
adulterated drugs. Secondly, I shall
deal with section 19, particularly sub-
section 3 which it is proposed to be
omitted but which is a section which
deals with the modicum of protection
now available to certain classes of tra-
ders. Finally, I shall deal with the
provision for penalties which have now
been somewhat enhanced.

I am first dealing with the new sec-
tion which is to be added, section 17
(b), in which adulterated drugs are
defined. I would suggest that this sec-
tion needs to be somewhat supplement-
ed. It should be amended to include
a reference of certain drugs which have
natural tendency to deteriorate during
normal storage conditions. We know
that a number of such drugs exist, and
they are of a very important variety.
Vitamins are a case in point.- This
amendment may be included some-
where after the proposed sub-section
(b) of new section 17B or in sub-sec-
tion (b) of that section itself.

Some of us have also felt that really
this new section 17B is not very neces-
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sary. In fact, it may be considered
redundant, Actually, there are enough
provisions in the existing Act, in the
Schedule “M” and also in the licensing
conditions to secure those conditions
of hygiene and sanitation and clean-
liness which it is intended to gecure
through the inclusion of this new sec-
tion 17B.

We know also that the renewal of
licence takes place normally after ins-
pection of premises. In other words,
my point is that in some sense, we
could do without this section without
losing much in respect of the rest of
the Bill.

Here, I may add that it is felt that
retaining this new section 17B may
conceivably create some technical diffi-
culties at a later date. I can under-
stand the intention of the Government
in thig context, and it may be that
they are wanting to provide for the
things in anticipation of the extension
of the scope to Unani and Ayurvedic
Systems of medicine.

Now. I come to sub-section (3) of
section 19. It is proposed that this
sub-section may be omitted. I do not
know if that is the right thing to do.
I do not know if it is inkeeping with
the kind of social legislation that the
original Act was intended to be. This
sub-section offered a certain amount of
protection to a class of dealers. For
instance, the sub-section says that a
person, not being the manufacturer or
the agent shall not be liable for a con-
travention of section 18 if he proves
certain things such as that he did not
know and could not have ascertained
even with due diligence that the drug
in any way contravened the provisions
of that section. Secondly, there is an-
other provision saying that if he proves
that he acquired the drug under writ-
ten warranty that the drug does not
in any way contravene the provisions
of section 18, he shall not be liable
under this Act. I believe that it would
be quite reasonable, and perhaps fair,
to retain this modicum of justice and
protection that has been offered to
them for so many years. Their in-
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terests have to be considered. By re-
taining this section 19(3), I do not
believe that the manufacturers are
likely to be adversely affected. Their
position will remain very much the
same vis-a-vis section 18.

I know that in this business of
dealing with legislation of this kind,
we have to consider the long chain of
processes involved, for instance, the
chain that starts at the point of manu-
facture and goes on lengthening until
it ends with the final consumer to
whom the goods are sold. During this
long chain, it is possible—it has hap-
pened very often—that adulteration
takes place; it does take place. I know
that it is not easy to locate the wrong-
doer in this long chain; but Govern-
ment has experience—the Act has been
in force for 23 years now—and may
it not also be that our difficulty in
locating the wrongdoer and bringing
him to book is also the partly to the
inadequacy of governmental inspect-
orial staff and other organisational
shortcoming? Sometimes, we wonder
we are not really overlegislating.
Competent observers have agreed that
we are. I have known of instances
where Acts have been passed in this
House, and rules have not been framed
for a year or two afterwards. Now,
we shall have to be very careful and
we shall have to come to the conclu-
sion that this kind of flood of un-
digested legislation is not necessarily
very helpful,

I know every new amendment, every
refinement of the Act, makes the Act
more effective. Of course. But it also
entails further responsibility on Gov-
ernment to provide adequately quali-
fied and trained staff. It is also a part
of Government’s responsibility to aug-
ment the machinery of the Govern-
ment through which the Act has to
be executed.

Finally, we shall consider the ques-
tion of penalties. 1 am one of those
who believe that on this question of
penalties, we have to have some knid
of a philosophy of our own. The penal-
ties are provided: in clauses 27 and 30.
The maximum period of imprisonment
has been raised to ten years.
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[Shri V. B. Gandhi]
16.55 hrs.

[MR. SPEAKER in the Chair]

Another important thing that we
should notice here is that it is proposed
to omit the two provisos which enabled
the court, in certain circumstances, for
special reasons to be recorded in writ-
ing, to impose a sentence of imprison-
ment of less than one year. I do not
want that once again what has proved
through the years to be a fair and just
measure of fair dealing should be ta-
ken away. I think it distorts the pat-
tern of social legislation this Bill is
supposed to be. Also, I feel there
should be a more civilised and gra-
duated form of fitting the punishment
to the crime. Sometimes very minor
and technical offences come to court,
and unless these provisos are retained
and the courts given the discretion to
give lesser punishments, we shall be
having a very unfair situation on our
hands. We should, as far as possible,
avoid this tendency to provide for
severer punishments in our legislation.
Fear of law should be enough and
should serve as an important instru-
ment to keep men on the right path.
We should really try to avoid any ten-
dency towards Fascism, I might repeat
what I said here a few days ago while
speaking on another Bill. I then said:
“we can terrorise people, but we do not
improve them.”

16.58 hrs.

STATEMENT RE. AIR CRASH NEAR
AGRA

The Minister of Shipping in the Mi-
nistry of Transport (Shri Raj Baha-
dur): Sir, with your permission, I have
to make a small statement.

Further to my statement made in
the House yesterday, I have to add
that the aircraft was fitted with radar
equipment and other navigational and
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safety aids which are detailed in a
statement placed on the Table of the
House.

No snags were reported either by
the Pilot or the engineering staff dur-
ing the transit check up at Nagpur,
which was required to be carried out
after every landing.

’

Shri Indrajit Gupta (Calcutta South
West): This plane was reported nor-
mally to be due at Palam at 4'30. At
about 3-29 or 3.30 the pilot is said to
have reported that up to that time he
had been in wireless radio contact
with Bombay, and that he was switch-
ing over to the Delhi station. Between
3.30 and 4.30 no message was received
at Palam from this aircraft. Accord-
ing to the reports it was not till 5.30
that the Palam authorities seemed to
have thought that something might
have gone wrong. May I know what
is the position because this report in
the papers is very alrarming.

17 hrs.

Shri Raj Bahadur: The facts are
that unless there is some event on the
flight after take off—take-off has been
reported—the pilots normally, if there
is some alteration in the situation, etc,,
then they report. Otherwise if the
flight is eventless they simply report
saying that they are crossing from one
area to another area. It was done at
3.36 hours. After that there was no
message. The message also said at
3.36 hours that he was going to land
at Palam at 4.30. So. no message was
expected. At 5 O’clock the Palam
control office rang up the concerned
officers. The officer who is in charge
of the operations then made enquiries,
They sent wireless message to the
various airports whether an aircraft
has landed in any one of them. They
then started making preparations to
send two aircraft for finding out what
has happened; they had to collect the
crew and all the other arrangements
had to be made. As little time as
possible was taken for these arrange-
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ments. Meanwhile the IAF had had
already flown their aircraft for location
or search of the aircraft.

Shri Ranga (Chittor): Sir, we
expect naturally to learn even from
such unhappy incidents. I do not
know whether Government have given
any instructions—from what has been
said by the hon. Minister it looks as
if they have not given any instructions
—at least every five minutes or at other
proper intervals the aerodrome con-
cerned, on this side or that side should
make it its duty to remain in contact
with the planes which are in flight so
that there is not this kind of a vacuum
or lacuna. For an hour and thirty
minutes, Delhi did not know what was
happening. Bombay did not know
whether it had lost contact and they
also did not know what was happen-
ing. In between this thing has hap-
pened unfortunately.

Shri Raj Bahadur: The facts are as
follows. There is what is known as the
RT system with which the aircraft is
connected to the ground. On the radio
telephone system any aircraft would at
once report if there is the slightest
wrong. It would not only report to
one airport but to all the airports
which are watching constantly to pick
up any messages. There was no
snag indicated when the last message
was received.

Mr. Speaker: But Prof. Ranga is
suggesting something else. Even if
there be no risk or danger or anything
of that sort, they should be asked to
continue or intermittently contact
the aerodrome, one aerodrome or the
other. .

Shri Raj Bahadur: Due notice will
be taken of that suggestion.

Shri Sham La] Saraf (Jammu and
Kashmir): From Press reports we
learn that when the plane switched
oft from Bombay, they tried to contact
Delhi. Was Delhi contacted at all and
was there any distress signal received
at the Delhi airport?

1194 (Ai) LSD—S8.
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Shri Raj Bahadur: As far as I know
no distress signals were received.

Shrimati Renu Chakravartty (Ber-
rackpore): This is one of the first
Viscounts that have met with such an
accident.

Mr. Speaker: Was it the first or
the second?

Shrimati Renu Chakravartty: After
the first aircrash many of the Vis-
counts were grounded and certain
built in defects had to be looked into.
I would like to know whether any
such thing has happened and whether
we are in contact with the manufac-
turers to find out if there was anything
basically wrong which reuired greater
attention.

Shri Raj Bahadur: I completely
share the anxiety and I can assure the
House that the slightest snag found
out, detected, reported or indicated by
the enquiry or any other source
would be taken up at once by us. In
fact the Viscounts manufacturers them-
selves, who are responsible for their
manufacture, would themselveg be an-
xious to know if there is anything of
the nature indicated by the hon.
Member. But we on our side can give
the assurance that we shall leave
nothing undone so far as precautionary
measures in this respect are concerned.
As I said earlier, it was the second
crash.

Mr. Speaker: As a corollary to this,
it might be suggested that where Vis-
counts are flying in other countries,
those people may also be consulted.

Shrimati Renu Chakravartty: The
manufacturers.

Mr. Speaker: Yes; whether there is
any fanufacturing defect that they
have also discovered.

Shri Raj Bahadur: That will be
taken full note of,
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Shri Indrajit Gupta: What is the
estimated flying time in the normal
course from the approximate area or
spot where the accident occurred to
Palam? In the normal course, what
will be the flying time to cover that
distance?

SEPTEMBER 12, 1963
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Shri Raj Bahadur: That was indi-
cated: 0336 to 0430 hours.
17.06 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Sep-

tember 13, 1963 /Bhadra 22, 1885
(Saka).
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CALLING ATTENTION
TO MATTER OF URGENT
PUBLIC IMPORTANCE

Dr. L. M. Singhvi called the
attention of the Minister
of Finance to the grievan-
ces against the Gold Con-
trol Order voiced by
goldsmiths in Delhi and
other places and the re-
medial action, if any, pro-
posed to be taken by the
Government.

The Minister of Finance (Shri
T. T. shnarnachan)
made a statement in re-
gard thereto. .

PAPERS LAID ON THE
TABLE . . . .
(1), A copy each of the follow-

ing Notifications under sec-

tion 159 of the Customs Act,
1962:—

(@) G.S.R. N~ 1419 dated
the 31st August, 1963.

[Dawy DiGesT]

CoLuMNs

5775-76
5776

5776

5777
5777
5777-78

5778
5778-79

5779
5779
5780
578081
5781-82
5782
5782-83

5783

- 5783—5805

5784

5805-06

MBSSAGES
ABHA

PAPERS LAID ON THE
TABLE—contd.

(b) G.S.R. No. 1420 dated
the 31st August, 1963.
(¢) G.S.R. No. 1421 dated

the 31st August, 1963 .

(2) A copy each of the follow-
ing Notifications under sec-
ton 38 of the Central Ex-
cises and Salt Act, 1944:—

(a) The Central Excise
(Nineteenth Amendment)
Rules, 1963 published
in Notification No. G.S.
R. 1412 dated the 31st
August, 1963.

(b) The Central Excise
(Twentieth Amend-
ment) Rules, 1963 pub-
lished in Notification
No. G.S.R. 1417 dated
the 31st August, 1963.

(3) A copy of Notification No.
G.S.R. 1422 dated the
315t August, 1963 making
certain further amendment
to the Customs and Central
Excise Duties Export Draw-
back (General) Rules, 1960,
under section 159 of the
Customs Act, 1962 and sec-
tion 38 of the Central Ex-
cises and Salt Act, 1944.

(4) A copy each of the follow-
ing Notifications: —

(i) The Post Office Savings
Certificates (Second Am-
endment) Rules, 1963
published in Notification
No. G.S.R. 1385 dated
the 24th August, 1963,
under sub-section (3)
of section 12 of the Gov-
ernment Savings Certifi-
cates Act, 1959.

(i) The Income-tax (Am-
endment) Rules, 1963
published in Notification
No. S.0. 2508 dated the
3oth August, 1963, under
section 295 of the Income-
tax Act, 1961.

FROM RA]YA

Sccretary reportcd the follow—
ing messages from Rajya
Sabha:—

(i) That Rajya Sabha had
agreed to the amendment

.

5924

CoLuMNS

5806—o08
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MESSAGES FROM RAJYA
SABHA—contd

made by Lok Sabha in the
Limitation Bill, 1963.

(ii) That Rajya Sabha had
. agreed to the amendment
made by Lok Sabha in the
» Special Marriage (Am-
lendment) Bill, 1963.

(iii) That Rajya Sabha had
agreced without any am-
endment to the Warehous-
ing  Corporation (Am-
endment) Bill, 1963, pas-
sed by Lok Sabha.

(iv) That Rajya Sabha pa®-
sed the Drugs and Magic
Remedies (Objectionable
Advertisements) Am-
endment Bill, 1963,

BILL PASSED BY RAJYA
SABHA LAID ON THE
TABLE . . . .

Drugs and Magic Remedies
(Objectionable  Advertise-
ments) Amendment Bill,
1963,

REPORT OF COMMITTEE
ON ABSENCE OF MEM-
BERS PRESENTED . .

Sixth Report was presneted.

DISCUSSION RE: SUGAR
SITUATION . . .

Discussion raised by  Shri
Kashi Nath Pandey on the
11th September, 1963, un-
der Rule 193 on the state-
ment made by the Minister
of Food and Agriculture on
sugar situation and mea-
sures to deal with it and the
Sugar (Control) Order,
1963, continued.

{Damwy Dicest]

DISCUSSION RE: SUGAR
SITUATION—conid.

CoLUMNS

The Minister of Food and
Agricultdre (Shri Swaran
Singh) replied to the dis -
cussion.

MOTION RBE: REPORT OF
UPSC. . . . .

Discussion on the motion
moved by the Minister of
State in the Ministry of
Home  Affairs (Shri R. M.
Hajarnavis) re: Twelfth
Report of the Union Public
Service Commission con-
cluded. The motion was
- adopted.

MOTION RE: JOINT COM-
MITTEE OKR  GOVERN-
MENT BILL UNDER CGN-
SIDERATION .

The Minister of Ilealth (Dr.
Sushila Nayar) moved for
concurrence in the rccom-
mendation of Rajya Sabha
for refercnce of the Drugs
and Cosmetics (Amend-
ment) Bill to a Joint Com-
mittee of the House. The
discussion was not con-
cluded.

STATEMENT BY MINISTER

The Minister of Shipping  in
the Ministry of Transport
(Shri Raj Bahadur) madc a
further statément regarding
crash of an I.A.C. piune on
the 11th September, 1963.

AGENDA FOR FRIDAY,
SEPTEMBER 13, 1963/BHA-
DRA 22, 1885 (SAKA)—

Further discussion on the mo-
tion for concurrence in the
recommendation of Rajya
Sabha for reference of the
Bill to a Joiat Committee.

Private Members' Bill,

5808

5808

5808-40

GMGIPND—LS 1I—1194 (8i) LSD 20 sw53—880.

5926
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